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LOK SABHA DEBATES

LOK SABHA

iTuesday, August 10, 1982/Sravana 19,
1904 (Saka)

. The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

(Interruptions)**

" “"MR. SPEAKER: 1 did not allow, Sir.
(Interruptions)**
-

MR. SPEAKER: 1 have not allowed
anything. 1 have ‘already informed.

PROF. MADHU DANDAVATE: Sir,
fne entire Press has boycotted. . .

st e faEgrd T L
sy aftfesfe dar g7 X g
MR. SPEAKER: Nothing goes on
- record.

(Interruptions)**

T3 st N W TwE: @ gEwid-
W= qiew fear g

MR. SPEAKER: Not allowad.
(Interruptions)**

SHRI H. N. BAHUGUNA: 1 have a
submission. You are well within your
rights to decide. We want only to make
a submission. Mr, Vasant Sathe is here.
Let him assure us that the Presidential
assent will not be recommended in relation
to this Bill—but it will be withheld, be-
cause jt strikes at the very roots of
«democracy.

W wEiRE: I g, AT a8
AR EE | AT, W
T F Idiw 1, #F & faar

2

#9 T 9gq FW@T QA A W 7 Pomt
TR HTAT ET

. (aavm). . .
Feqw AEIAT: AY HT FAT q@7 TGV
fesmdaorg, damwasT T
C1 il

... (cOEum). ..
‘mmwm:ugmmm 7
T ! .

PROF. MADHU DANDAVATE: Has
it ever happened in the history of Parlia-
ment that the entire Press has boycotted
the question Hour?

FAW WEIT: Ig 19 T9q €| AW
TR AWM AT q9@ | § T A
Y & T 0

PROF. MADHU DANDAVATE: Has
it ever happened?

IqW WEIAT: FW A G FHIY
1 could not expect this from you.

PROF. MADHU DANDAVATE: We
do not want to embarrass you with our
questions. But we want to ask you: has
it ever happened in the history of Parlia-
ment?

MR. SPEAKER: There is no question
of happening—this or that.

@ @ od g g, P o A
FIEHATE |
= A . THEARE \
(Interruptions)

**Not recorded.
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Hqy WELAT : HIE TWAEA AL
Ig @ T qET ot

@t Few PeEr@ awd@ : gw
F FTET AT FT TAGE HE Bt AT
T

... (FEEuw). ..

MR. SPEAKER: No. Not allowed., Ne,
Sir. I won't allow it. Shri R. P. Gaekwad
is not here.

AN HON. MEMBER: What is the use
of the Question Hour?

MR, SPEAKER: Mr. Subhash Yadav.

PROF. MADHU DANDAVATE: We
are also boycotting the Question Hour.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): Sir, May I just satisfy the
Opposition?

MR, SPEAKER: Mr. Sathe wants to
say something.

SHRI VASANT SATHE: If at all it
can satisfy the Opposition, I can assure
the House that this Government is fully
committed to the freedom of the Press,
(Interruptions) as enshrined in Article 19
of the Constitution.

.o (TmEUT). ..

YW WETAT: FZ WST AT THIH
wed

SHRI VASANT SATHE: And we shall
do nothing that will curb the freedom of
the Press that is guaranteed to them in the
Constitution.

st W W TR : A W H @
AW .. (Y. .

MR. SPEAKER: Mr. Subhash Yadav.

(Interruptions)
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SHRI VASANT SATHE: The question
of Presidential 'assent does not arise today,
because it has not come yet to the Go-
vernment for considering the question of
assent. How can I say anything in
advance on that? But I have told you,
what is our attitude, T have assured you
what is the ‘attitude of the Government of’
India. I think this should satisfy the
Opposition. .

MR. SPEAKER: Mr. Vikram Mahajan.

SHRI H. N, BAHUGUNA: The hon.
Minister knows very well what the provi-
sions of the Bill are, what the amendment
is, and what our objections are........

MR. SPEAKER: Not allowed.
(Interruptions)**

MR. SPEAKER: Mr, Yadav.

[Shri H. N. Bahuguna anq some othe.
hon. Members then left the House].

ORAL ANSWERS TO QUESTIONS

Proposal to Bring some Areas of Madhya
Pradesh Under REC

*430. SHRI SUBHASH YADAV: Will
the Minister of ENERGY be pleased to
state:

(a) whether Madhya Pradesn Electricit -
Board has submitted a proposal to tb’
Union Government to the effect that son
more areas of Madhya Pradesh be brougk.
under th: Rural Electricity Corporation;

(b) if so, the names of the areas pro-
posed; and

(c) What is tne reaction of the Central
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c). A
statement is laid on the Table of the.
House. :

Statement

(a) to (c). Rural electrification is a
continuing programme. Besides 693 sche-
mes sanctioned in Madhya Pradesh by

**Not recorded.
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Rural Electrification Corporation since its
inception, sixty three (63) schemes have
been received by Rural Electrification

, Corporation during the period April-June,

" 1982, Of these, two (2) schemes have been
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sanctioned, and the remaining sixty one
(61) schemes have been returned to the
State Electricity Board for revsion. The de-
tails of the schemes received duriog the
above period are set out in the Annexure.

ANNEXURE

Statement indicating the details of Schemes received by Rural Elsctrification Corporation from Madhya
Pradesh Electricity Board during the period April-Fune 1982

Sl Block District Category Number of No. of
No. of villages; pump
Scheme  covered  sets
1 2 3 4 - 5 6
(A) SCHEMES SANCTIONED
1 Raigarh. Raigarh RMNP 93 155
2 Pussore . . . ” Raigarh RMNP 99 162

(B) SCHEMES RETURNED TO THE STATE ELECTRICIYT BOARD FOR REVISION

1 Pandhurna Chhindwara SPA 400
2 Sonkheda and Chichli Narsinghpur SPA 800
Kareli and Chawarpatha . Do. SPA 400

4 Rehli, Deori Kesli Rahatgarb,
Sagar, Jaisinger . . Sagar SPA 400
5 Chhindwara . Chhindwara SPA 600
6 Bamori . Guna SPA 200
7 Chachoda Guna SPA 300
8 Guna Guna SPA 260
g9 Chourai. Chhindwara SPA 280
10 Banda & Shahgarh Sagar SPA 400
11 Mungeli and Chamderi Guna SPA 160
12 Raghogarh and Aron Guna SPA 260
13 Ashok Nagar and Isagar Guna SPA g00
14 Rehli Sagar SuU 89 270
15 Jaisingar Sagar SU 92 302
16 Sagar . . Sagar SU 89 270
17 Kasdol and Raipur . . Raipur RMNP 105 60
18 Chitamgi I . . . . Sidhi RMNP 96 16
19 Chitamgi II . Sidhi RMNP 96 16
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2 3 4 5 6

20 Kusmi . Sidhi RMNP 105 16 ‘
21 Bagbahara Raipur SuU 74 40
22 Pithora . Raipur SuU 72 35
23 Bargi Jabalpur RMNP 96 16
24 Saraipali Raipur suU 36 15
25 Mahasamund . . Raipur SU 65 50
26 Basna Raipur suU 72 25
27 Mahasamund Raipur RMNP 64 30
28 Dongargarh . Rajnandgaon RMNP 69 30
29 Pallari . Raipur RMNP go 40 z
g0 Tamner, Raigarh RMNP 81 30+5TW .
31 Fingeshwar Raipur RNMP 46 22
32 Taonthar Rewa RMNP 162 415
33 Sardarpur Dhar SPA 600
34 Dhar, Nalcha Dhar SPA 600
s5 Jaijaipur Bilaspur RMNP 51 36
36 Mandla, Nanpur, Bichhiya,

Monagaon . . . Mandla SPA 200
37 Waraseoni Balaghat SPA 400
38 Tikaamgarh Tikamgarh SPA 400
39 Maheshwar Khargaon SPA 700
40 Dharampuri . . . Dhar SPA 600
41 Seondhwa Datia SPA 200
42 Harsud, Baldi. Khalwa Khandwa SPA 600
43 Indore . . . . Indore SPA 700
44 Datia Datia SPA 200
45 Shiwvpuri Shivpuri SPA 300
46 Lateri Vidisha SPA .. 100
47 Sironj Vidisha SPA 100
48 Begumganj . Raisen SPA 8o
49 Sausar . . Chhindwara SPA 400
s0 Eight . - . Seoni SPA 600
51  Amarwara . . . Chhindwara SPA .o 400

Al
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1 2 3 4 5
6

52 Dewas . N Dewas SPA 600
53 Sonkarch, Tnkkhurd Dewas SPA 600
54 Narsingpur & Gotegaon . Narsingpur SPA 400
55 4 blocks of Jabalpur Jabalpur SPA 400
56 4 blocks of Jabalpur Jabalpur SPA 400
57 Bina and Khurai Sagar SPA 200
58 Silwani . Raisen SPA 100
59 Bersia Bhopal SPA 100
60 Narsrullaganj Sehora SPA 100
61 Bargi Jabalpur RMNP 96 96

M FEw fagrl It Pag
FAE® T A A4 7AT A7
T TET FE | TET I AW FT qEt
N A@ET TT @ T - - (FTAUE)

 TETEAX W 0§99 & g fa-
gE w war Fr gt g

Y sEw fagt awd - Page &
wer W F1 ¥R @ a8 PHA Wy g
IE R AT T HP AT AT |

AT AT TRV WA A AEA AT
¥ F @A g

M FTw PaEgr  gwmdr o
FTAETE | AT AT AT FL G

.o o (smEYTR). L.

N srw  Pagrl  amE e
wgieT, &9 § F AW F g Wi
ff 7g wwAr 9 & fag 1 PaEw
& weg WA . (FEUT™). ..

Mmaer WEIAW:  HQ H AT TAT F
Fixd- AP g

I will get his reply.

Wt sew Pegrd aomat ;oo
FAEA-IET TEGT HL & § |
....(W)._. oo

(Shri Atal Bihari Vajpayee and some
other hon. Members then left the House.)

.o (). .

W WEIXT : gW IT & raq g
g
(Interruptions)

DR. KRUPASINDHU BHOI: Before
the hon. Minister would reply to the ques-
tion, I want to know whether it is a con-
tempt of the House or not—you have
given permission to the Press people
through the Press Gallery to report the
Proceedings always—but now they have
abstained from tne Press Gallery.

(Interruptions)

SHRI EDUARDO FALEIRO: They
have not abstainal. The Press men are
in the Press Gallery; they are taking notes
of the procedings.

61 &7 aw «fer Paar mar, & Pae
Fof | Ay TEY AT F FF IS
T T Iy ?

TIT AT AT g ¢ P& oo s
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WEE | ST I} & (dadie v
FE B ST 8 w@W ;|1 qieAT

THE MINISTER OF ENERGY (SHRI1
A. B. A. GHANI KHAN CHAUDHURI):
In the first quarter of this year, April-
June, 63 REC schemes Wave been reveived
from Madhya Pradesh State Electricity
Board, out of which 2 have alrzady been
sanctioned by REC and the remaining 61
schemes have been returned back to the
SEB for reformulation in the light of re-
vised guidelines issued by REC. Accord-
ing to the guidelines, a scheme is to be
prepared in two parts. While preparing a
scheme the guidlines have to be followed.
(A) Infrastructure part: this will include
tne cost of the KV transmission lines and
the steep down of the sub-station. (B) No
demand part: the distribution line inside

' the village and the service connection, to
the consumers are provided for this part.
The norm says that when the preparation
is dome, then there are norms for
sanction of RE Projects, The norm of
sanctioning ‘a rural electrification project
is based on area approach. The areas
have been categorised into an advanced
area, backward area and specially under-
developed area. Now the economic rate
of return for viability for advanced area
is 20 per cent, backward area 15 per ceat
‘and specially underdeveloped area 10 per
cent. Apart from the above, there is a
fourth category of rural electrification
scheme known as ‘special project agricul-
ture’, which is financed jointly by the REC
and banks in the ratio of 1:2. 'This scheme
is applicable to the areas already electrified
and is meant for in!ensification of electri-
fication. The economic rate of return of
this case is 25 per cent. While negotiating
the third rural electrification credit the
World Bank have revised the criteria for
sanctioning credits in ‘addition to 9.5
return agreed earlier. They have now
prescribed 20 per cent internal cash geme-
ration on accrual basis each year. This
has been agreed in consultation with the
State Governmnts and the SEBs in the
Ministry of Energy. Most of the State
Electricity Boards will be able to achieve
this intetnal cash generation, As soon as
Madhya Pradesh will conform to these

AUGUST 10, 1982
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guidelines, these will be sanctioned in no
time.

With regard to Adivasi tribal areas, the
total pumber of tribal villages is 28,953.
Under REC 3,873 and under State Plan
3,822, a total of 7,639 villages are elec-
wified. The total number of remaining
villages covered under the REC scheme
s 5,401, Thcse will be electrified by the
RES schemes.

MR, SPEAKER: Ve}y long question!

st Preiiw Peg b ooy
wgIRT, FABTYT. ..

IJaw wEiXT : I o T3 P
TEA T TR THEIT@ERE !

1 never kaew that proxy is practised
here also!

SHRI A.B. A. GHANI KHAN
CHAUDHURI: For Adivasis we have to
relax the rules. But these will be appli-
cable to Adivasis villages also. There is
some relaxation for them.

SHRI BHEEKHABHAI: May I know
whether the Government has got any
separate proposal for rural c¢lectrification
of the Adivasi areas?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: 1 have already replied. 1
will have to repeat the answer.

MR, SPEAKER: Shri Atal Bihari
Vajpayee. Absent.

Shri Suraj Bhan. Absent.

Shri Rajesh Pilot. Absent.

Shri Harikesn Bahadur: Absent.

Shri Bhiku Ram Jain.



a3 Oral Answers

4 Production of Documentaries for
L Doordarshan
*433. SHRI BHIKU RAM JAIN:
SHRI HARIKESH BAHADUR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there exists any panel of
“T. V. documentary producers for giving
assignments to outside documentary pro-
-ducers;

(b) whether any case of violation of
agreements by producers of documentaries
thas come to notice; and

(c) if so, the details thereof and the
action taken by Government in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1I ARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) and (c) Two documentary films
makers one from Delhi and the other
from Bombay committed a technical viola-
tion of the contract entered into by them
with Doordarshan, in as much as they
shot the film in colour, whereas the con-
tract was for production of decumentaries
in Black and white. - No illegal exploita-
tion of the prints in foreign countries by
documentary makers has come to our
notice.

SHRI BHIKU RAM JAIN: The
Minister has stated that there was a techni-
cal violation of the contract entered into
by them with Doordarshan. iv as much
as they shot the fi!m in colour, instead of
black and white. 1 would lik; to know
as to what happened to the film which was
printed in colour. Has it been accepted,
rejected, or has jt been left to the con.
tractor to be used by him in any manner
he likes? As you say, there is a violation
of the contract, and what happened after
the violation and after the film has been
rejected? Who remains to be the owner
of the film thereafter?

) THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT

SRAVANA 19, 1904 (SAKA)
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SATHE): The matter is uader negotia-
tion. We have offered 1o the party that
we are willing to take the film jn colour—
as you all know, we are going in for
colour transmission—and we will be able
to use this iilm in colour also.

SHRI BHIKU RAM JAIN: At the
same price or some other price?

SHRI VASANT SATHE: At the higher
price obviously. We have made that offer
to the party. 1t is for the party to accept
that offer. If it accepts the offer, we will
buy the film at a higher cost.

SHRI BHIKU RAM JAIN: If the offer
is not accepted by the party, then what
will happen to the film?

SHR1 VASANT SATHE: What will I
say to hypothetical question?

SHRI BHIKU RAM JAIN: Has he
made specific enquiries; if so, may I know
the details thereof? My allegation is that
the films which ‘are being rejected by the
Doordarshan, are being used by the con-
tractors under the guise that they have pot
been accepted. How would the Govern-
ment plug that loophole?

SHRI VASANT SATHE: It has not
come to our notice yet that some one is
misusing the films under the guise of it
not being accepted by us, outside for pri-
vate commercial purposes. Therefore, we
cannot take any cognisance of this allega-
tion just as an allegation.

SHRI K. MAYATHEVAR: Are the
TV and AIR in Madras, Tamil Nadu,
specifically speaking, controlled by the
Tamil. Nadu Government or the Central
Government? Everyday, when Parliament
is in session, TV and AIR are relaying
certain programmes in the name and style
of ‘Today in Parliament’. But there
mothing has been relayed ecxcept certain
brief statments of very big Ministers
regarding international of national matters.

MR. SPEAKER: Does big Minister
mean as Mr. C. M, Stephen is®

SHRI K. MAYATHEVAR: Not hefty.
1 mean, verv important Ministers holding
very powerful and important portfolios.

A
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He is hefty jn all respects. He is a strong
man and tough also, I know.

Will TV and AIR be instructed by the
hon. Minister to relay the proceedings of
Parliament, especially applicable to all the
State MPs? We are representing our
State, W, are discussing so many mat-
ters. But it is not properly relayed or
broadcast at all whereas tha proceedings
of the Tamil Nadu Assembly are covered
to such an extent that the name of every
MLA is told, name of every shouting MLA
is told and even nasty speeches are read
out on TV and AIR. Will the TV and
AIR of Madras give at least that much
of importance to the MPs as s given to
the MLAs, if not more? Will you give
specific direction to TV and AIR of vari-
ous States, especially in Tamil Nadu, to
relay and broadcast our procecdings?

SHRI VASANT SATHE: The answer to
the first question is no. To the second
question, we are considering how the pro-
ceedings in Parliament known as ‘Today
in Parliament’ could be relayed It cannot
be done everyday bcause in the regional
stations, they will have to be translated
in regional languages. W, are consider-
ing whether we can have a weckly bulle-
tin of ‘Today in Parliament’ as it js called
or ‘Parliamentary Report’. It would not
be ‘Today in Parliament’, but it would be
‘Week in Parliament’,

PROF, N. G. RANGA: ‘Week in Parlia-
ment’ js hopeless. What will they gives?

SHRI VASANT SATHE: Whatever they
can give. At least something will be there.
(Interruption)

I think, the hon. Member was _very
unfair when he said that the TV and
Radio gave coverage only to the Ministers,
big or small. Probably, he himself is not
listening to the Radio or seeing the TV

SHRI K. MAYATHEVAR: I listened
to the Radio, that is why 1 put this
question.

SHRI VASANT SATHE: If he were
to look into it, he will see that actually
the grievance of the ruling party members
is that it js the hon, Members from the
opposition who get the maximum coverage

AUGUST 10, 1982
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because. . .. (Interruptions) That is not
their fault. Because, various questions,
issues under various jtems of Parliament—
Zero Hour, rule 377 and other tnings
under various rules—are raised by the
members of the Opposition. That is why
they get mentioned. ... (I/nterruptions) Our
party is also mentioned. That shows that
both TV and radio are giving very fair
coverage, which has never been donec be-
fore. The credibility of tne radio and
television is the highest ever today in the
matter of covering in an impartial
manner the members of the opposition.

Seniority of Producers

+
*434. SHRI RAMAYAN RAT:

SHRI DIGAMBER SINGH:

Will the Minister of INFORMATION
AND BROADCASTING be pleased te
state:

(a) is it a fact that eminent persons were
appointed as producers, musicians and
writers at All India Radio, Lucknow and
Allahabad;

(b) is it also a fact that some of them
have left AIR and others are working in
the same capacity for the last 15 and 20
years, although they are experts in theit
field;

(c) is it also a fact that very junior per-
sons of regular programme category have
become Assistant Directors and Station
Directors through Departmental Pro-
motion Committee and are supervising the
work of these experts;

(d) is it also a fact that the producers
are also being made now regular civil
servants; and

(e) if so, what steps Government would
take to maintain their seniority vis-a-vis
promotees from regular programme cate-
gory?

THE DEPUTY MINISTER IN THRE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOHA-
MAD KHAN): (a) to (¢). A statement
is laid on the table of the Sabha.
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Statement

The posts mentioned are in the Staff
Artists cadre in the AIR Stations includ-
ing Lucknow and Allahabad. The appro-
ved recruitment rules exist for such posts
indicating the qualifications and experience
required from persons seeking appointment
to such posts,

Within the Staff Artists cadre, promotion
chances exist. = Many Staff Artists in the
different grades have received promotions
and are officiating in higher levels. How-
ever, it is quite likely that some of them
may be continuing in the same grade
awaiting promotion on the basis of their
turn and with due regard to their seniority
and experience.

The Programme staff of AIR consist of
people belonging 10 the Programme cadre
as well as thosc belonging to Staff Artists
cadre. Planning and production of pro-
grammes are always jointly done by the
staff in both the categories. It will be
incorrect to designate any single category
as category of experts.

Persons belonging to programme cadre
have their own chances of promo-
tions. Persons who might have started
their career as Transmission Executive or
Programme Executive are officiating in the
higher levels having emerged through the
prescribed recruitment procedures of UPSC
either for promotion or for direct appoint-
ment quota.

It is a fact that Government have decci-
ded that Staff Artists will be grouped into
two categories i.e.

(a) Artists; and

(b) Others who perform functions simi-
lar to those performed by Government
servants in regular categories.

Producers come in the second category.
Subject to their options and to a screening,
their claims for seniority vis-a-vis those al-
ready in the regular programme cadre will
be decided after due consideration of their
experience, over-all service records, etc,

Wy Twmaer T ;WY wgiew @
TamT & Px whegw ofgsaee, witaw
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Tg a7 AT g P s afe'e e
FHATLT a4 A——I 7 AT &1 S H,

g aic fom & PaT aow P w o
ST | AHT B CE FFEE TE@C
FHART 9 IUH A I IEH
wate® g@  ghauig Pra=it | @
far e © T | Sy N & aa
TH Ig HEAT § [ IwaT  qL@d
FATTA a941 § 41 /T | TEH =
7o P} ® FE ¥% Ay I PAw

A

Y TET@W T : § JEAT Sgar
g Pe 9T o™ g@d FHEARt &

g, T FaNW @ FHETEl

SHRI XAVIER ARAKKAL: According
to the statement there are two
cadres—programme staff and other
staff. Experts are taken from others.
Now it is classified into two classes.



19 Oral Answers

-

One is artistes. The second category is
others who perform functions similar to
those performed by Government servants
in regular categories. There are eminent
people who have retired from there. a
special category called Artistes Emeritus.
Can we not enlarge that class of Artistes
‘Emeritus, people who have much expe-
rience and have received national awards
-and recognition? And 1 have suggested,
and our Government also, T think, has sug-
gested regional names and State names also.
‘Would the Minister consider this aspect to
enlarge this and make use of this and
‘bring out people in this area?

SHRI VASANT SATHE: Sir, the cate-
gory of what is called producers emeritus
—not artists emeritus, but producers eme-
ritus—is a  category not within
the framework of the regular  Govern-
‘ment servants or even the sta¥ artists. We
create this ot only to honcur, but to uti-
lise 1th® services of eminent men in the
field of perfurming arts and other arts con-
nected with radio and TV, so that we can
utilise their services, The number tcday is
limited, but the suggestion which you have
made is worth considering, we will consi-
der it and T can assure you that we will
try to utilise the services of eminent artists
to the best of our ability.
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Taifaes 81 ST A1 v A #1 Fihem

Expansion of Tele-Communication Services

*435. SHRIMATI JAYANTI PATNAIK
Will the Minister of COMMUNICA-
?TONS be pleased to lay a statement show-
ing:

(a) whether certain schemes are under
implementation for the expansion of tele-
communication services;

(b) if so, the names of those schemes
under which expansion of telecommunica-
tion services are going on;

(c) the names of the States where those

expansion programmes have been covered;
and

(d) the States where the above expan-
sion programmes is proposed to be imple-
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (d). The
Sixth Five Year Plan (1980—85) for tele-
communications covers the entire country
encompassing all the States and Union
Territories. The schemes included in the
plan for expansion of telecommunication
services are at various stages of implemen-
tation. A statement indicating the physi-
cal and financial targets is laid on the Table
of the House.

Statement

The 6th Five Year Plan for Telecom-
munications (1980—85) is an integrated
development plan for the entire country
encompassing all the States and  Union
Territories. The main projects included in
the telecommunication expansion plan are
for providing 13.30 lakh new telephone
connections, opening of 20,000 new pub-
lic call offices and an equal number of
telegraph offices.  The expansion  pro-
gramme includes provision of long distance
switching facilities and expansion of long
distance transmission media by installation
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of more microwave radio relay systems and
<coaxial systems. An introduction of elec-
tronic switching technology in the telecom-
munication sector would also be made
during the 6th Plan. The expansion pro-
gramme also provides for satellite com-

(a) Salient  Physical targets of the plan:
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munication systems to be set up during the
Plan period.

2. The details of the various plan sche-
mes and the financial oitlay earmarked
are indicated below:

Item

Target for the period

1980-85

1. Local Teclephone System :
1.1 Switching Cu.p._.city (lakh lines) 14-80
1. 2  DELs (lakh lines) 13-30
1. 3  Telephone Exchanges (Nos.) . . . . 3500
2. Long Distance System :
2.1 TAXs (Pmy & sccdy) Nos. 40
2. 2 TAX Capacity (Lines) 94770
2. 3 STD Routes (Pt. to Pt. ) Nos. . . 60
2. 4 Manual Trunk Boards (Nos.) . . . . . 2500
2. 2 Long Distance Transmission System .
2. 2. 1 Coaxial Cablcs (Route Kms.) . 12000
2. 2. 2 Microwave (Route Kms.) . . . 16000
2. 2. 3 U.H.F. (Route Kms.) a. 8o Chl. Capacity. . . 14000

b. Small Capacity . . . . . . . . 6750
2. 2. 4 Opcen Wire Channel (Nas.) . e 7500
2. 2. 5 Satellite Earth Stations (Nos.) . . . . . 28
3. Open Wire Telegraphs :
3. 1 Telegraph office (Nos,) . . . 20000
3.2 L.D. PCOs (Gross) . . . 20000
3. 3  Teclex Exchanges (Nos.) 100
9.4  Telex capucity (lines)

a. Local . . . . . 22500

b. Transit . . 13000
3. 5  Telex connections . . . 18300
3. 6  VFT Channels (Nos.) . . . 7000
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b) Financial outlays of the lelecommunication plan 1980-8s
. (Rs. Crores)
Plan Scheme ngtll!a’;'an
I. Local Telephone Systems 124200
2.1 Long Distance Switching 170-00
2. 2  Long Distance Transmission 407-00
2. 3 Insat & Intclsat* 63-00
3. Open wire & Telegraphsincluding TELEX 226-00
4.1 Other Land & Bldgs (Staff Qrs. & Administrative Offices) . 120-CO
4. 2 Telccommunication Research Gentre, Testir g ard other Orgariss-
tions. . . . . . . . . 108-00%**
Grand Total: 233600
Note:* An amourt of Rs. 51:65 crorces relatirg to spzee scgmeart will Fo mwaco aviil: e in

addition to outlays shown in this statemert vide

1T & C-5 (5) /80 dated 13-1-81.

Plarring Cenmissicr L. O. No.

**This includes Rs. 40 crores for TRC (S&T).

SHRIMATI JAYANTI PATNAIK: Sir,
it is seen that about parts (c) and (d) of
the question the Minister has not said any-
thing. I think he means to say that the
entire country comprises the expansion
programme.

Sir, about the facility of a micro-wave
link of the Doordarshan programme, I
would like to know whether this prog-
ramme is included in the expansion pro-
gramme or not. If so, why Orissa has
not yet been approved for this purpose,
although the micro-wave link between Cal-
cutta and Madras can easily be tapped?
Also, T would like to know whether the
Government to Orissa has brought this
specifically to the notice of the Ministry
of Communications,

THE ‘"MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI YOGENDRA MAKWANA):
Sir, it is already included in
the Sixth Five-Year Plan and

if the honourable lady Member has seen
the statement which is laid on the Table
of the House, it appears that in item No.
2.2.2 the microwave route kilometres are
16,000. So far as Orissa is concerned, T
would like to mention that in the Sixth
Plan so far as Orissa is concerned, five
stations are included in the Orissa Circle.

SHRIMATI JAYANTI PATNAIK:

Names of the stations?

SHRI YOGENDRA MAKWANA: Re-
garding the names of the stations, I will
give to the hon. Member later on.

SHRIMATI JAYANTI PATNAIK:
When will this be done?

SHRI YOGENDRA MAKWANA: This
will be done in the Sixth Plan.

SHRIMATI JAYANTI PATNAIK: Is
there any programme to cover all the dis-
trict headquarters of the Country with STD
facilities, with definite time schedule? If
so, what is the time limit? Would the cyc-
lone-prone areas, at least, be covered with-
in the time schedule? What are the

details?

SHRI YOGENDRA MAKWANA: Sir,
there is already a proposal to give automa-
tic telephone exchanges to all the district
headquarters. Because, without the auto-
matic telephone exchanges, STD facility
cannot be extended and therefore, that will
be covered in the Sixth Plan and the

Seventh Plan.

PROF. N. G. RANGA: What about the
cyclone-prone area?
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SHRI YOGENDRA MAKWANA: 1
said, it will be done as early as possible.

SHRI BHERAVADAN K. GADHAVI:
So far as the system of tele-communica-
tion is concerned, it is very good that we

. are expanding. But the hon. Minister
+ would not take it offensive if T say that
"the communication system is neither tele
nor communicable. We hear a lot of com-
plaints. Almost all telephones are not work-
ing whether STD or local call. Besides im-
. plementing the new schemes, may I know
whether the Government would take it
seriously because it affects every common
- man? Would the Government take it seri-
ously either to replace the instruments
which are presently existing or see that at
least the telephone of every person is ap-
propriately working? For that, what special
_ attention the Government is paying?

AN. HON. MEMBER: It is now an old
issue,

SHRI YOGENDRA MAKWANA: Sir,
it has been answered carlied. There is some
difficulty. If we examine the system in the
country, from 1948, one year after when
we achieved independence, uptil now—
in 1948 there were only 82,000 lines capa-
city in the country whereas at present, it
is 26 lakh capacity in this country. This
is 28 times expansion. There is an expan-
sion to the extent of 28,000 this year also.
Sir, there is a considerable demand because
of the industrialisation of the rural areas
in this country. We are not in a position to
meet the demand which is expanding every

day because of the low production in the’

factories. To put a factory and to start
production, it takes some time. During
this period, the Government of India has
done much in this area. Even then, we
are not satisfled. We are putting two
Digital Electronic Factories in the Sixth
Plan and the Seventh Plan and also we
‘are expanding the Pgjghat Factory to the
tune of 1.5 lakh lines and 2 lakh lines in
Rae Bareli, Indian Cross-Bar System. When
all these factories and units are commis-
sioned, (it fwill start production And
there will be some ease and by the end of
the Sixth Plan or the Seventh Plan, we
will be in a position to meet the demand.

SHRI VIRBADHRA SINGH: It is a
matter of regret that even after 34 years
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of independence, there are two  district
headquarters and many sub-divisional head-
quarters in my constituency, namely, Dis-
trict Lahaul & Spiti and District Kinnaur,
which are still without any tele-communi-
cation facilities. I want to know from
the hon. Minister whether there is any
definite programme in the Sixth Five Year
Plan to provide with tele-communications
to, at least, district headquarters and also
other category of stations such as sub-divi-
sional headquarters. There was also a
proposal for setting up of an Earth Station
at Kulu, Keylong and Kalpa which fall
within my constituency, Mandi, Himachal
Pradesh. I want to know what progress
has been made in this regard.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): The
point has already been stated by my hon.
colleague that the scheme of priority is that
the State capitals must be linked up with
the capital of the nation, and the district
headquarters must be linked up with the
State capital and the sub-divisional head-
quarters must be linked up with the dis-
trict headquarters, = With that, a scheme
has been framed up, a well laid-out scheme
is there and we are implementing it.
It is our expectation that by the end of
Sixth Five Year Plan, every one of the dis-
trict headquarters will be linked up with
the State capitals and we will be able to
do that.

A mention was made, on the one side
about the deterioration and unsatisfactory
functioning and the demand on the ot.!:ler.
A suggestion was made that is it no use
expanding unless you improve the quality.
But the fact of the matter is that these two
are inter-linked. The point is, unless there
is sufficient equipment available to meet
the demand in different segmeants, what-
ever be the effort, the satisfactory work-
ing becomes difficult. We are extremely
short of our requirement sin every area.
In switch gear equipment we are short; in
telephone instruments we are short: in
transmission lines we are short and iz TAS
equipment we are short. In everyone of the
areas we are very badly short of require-
ment. Therefore, the main effort is to build
up our capacities to produce whatever we
need to the extent of our requirement. We
are succeeding in it.
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We have already set up our expansion
programme production unit at Rae Bareli.
The production is starting in the month of
October. We are also setting up our expan-
sion production of 1 million electronics
switch gear equipment of which 0.5 million
has been signed and the rest is being sign-
ed. As regards telephone instrument, we
are at the final stage of collaboration
agreement to set up a factory. As regards
TAS connection, we are at the final stage
of collaboration agreement to set up the
factory.

I am submitting that the expansion
is taking place in a very large measure
with a perspective planning of having suffi-
cient equipment to meet the the demands
from all over the country. Unless that is
done, there will be insufficiency in the mat-
ter of transmission lines.

AN HON. MEMBER: What about
Himachal Pradesh?

SHRI C. M. STEPHEN: Please bear
with me. If want to hear me, you bear
with me.

In the matter of suffocation, there is
suffocation in the ¢xchange with about 25
lakhs lines working and 8 lakh lines on the
waiting list. That means, more than 1/4
of the total working is on the waiting list;
the exchange is completely suffocated and
it is difficult to get along. It is this funda-
mental problem that we are handling and
we are succeeding in it. We will be able
to improve thc question of meeting the
shortage. The moment that is met, the
shortage will be wiped out.

As far as the question that was asked,
I submit that district headquarters will be
linked up with the State headquarters.
With respect to earth stations, some have
already been established. About the rest of
it, I am not in a position to answer imme-
diately.

Broadcast of Oriya news Bulletin

*436. SHRI ARJUN SETHI: Will the

Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are aware of
the fact that Oriya news bulletin at 1.20
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P.M. from New Delhi A.LR. Station coula *
not be relayed by the local A.LR. Station,
Cuttack for two consecutive days viz. on
9 to 10 July, 1982 and instead ‘Flute”
recital was on the air;

(b) if so, the specific reasons therefor;
and 17
‘t

(c) the specific steps taken against the
persons responsible to prevent such occur-;
rences in future?

THE DEPUTY MINISTER IN THE‘
MINISTRY OF INFORMATION ANDY
BROADCASTING (SHRI ARIF MO-V
HAMMAD KHAN): (a) Yes, Sir. &

i
(b) On 9-7-82 the Oriya News Bulletint
at 1.20 P.M. was not relayed by the Cut-
tack Station because of non-availability of
Short-wave Frequencies due to radio fade™
out caused by sudden ionospheric distur-
bances. On 10-7-82, the bulletin was not «
relayed from 1.21 P.M. to 1.25 P.M. be-’
cause of a technical trouble at thc trans-
mitter.

(c) Once the net-working plan of the
AIR Stations becomes complete, these
will become a thing of the past.

SHR1 ARJUN SETHI: Sir, this ques-
tion is avery important for the State of
Orissa because for the two consecutive
days this regional station could not relay
from Delhi the Oriya News Bulletin at
1.20 P.M. The hon. Minister has stated
that due to ionospheric disturbances, this
could not be relayed. Secondly, he stated
that it was because of a technical trouble
at the transmitter tower. May I ask the
hon. Minister whether this technical diffi-.
culty at the transmitter tower could not bel‘_
removed kmowing that the previous day,
this incident took place and why precau-
tionary measures could not be taken to
have the regiomal lahguage news relayed
properly at the fixed time?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): The two things are different.
Although as a coincidence, they came one
after the other, ionospheric disturbance is
a rare phenomenon and this happens. That
also affected only the short wave. It affects
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only the short wave. It does not affect the
medium wave,

s W Tm e Paeet agt et
I 7eF T @ g

st xw w5 Pt @ TrEer agy
N E-wE § femwaw dar gidt gt
":n, next day, it was a transmitter tech-
<al problem. This does not happen every
1. We have taken carc about the next
m, that is the transmitter difficulties.
sut as soon as the linkage through the
NSAT is done and as soon as our strong
-owers from the transmitters which we
“1ave set up all over the country are linked
» .0 each other, all these problems would be
easily Solved.

~% SHRI ARJUN SETHI: It is our expe-
rience, as the Hon. Members from Orissa
know, everyday we are having this sort of

- problem, this transmiter problem and it
is gradually increasing.

May I know from the Hon. Minister so
long as this net-work is completed all over
the country whether any specific steps
would be taken so that this trouble is no
more and moreover, ionospheric failure
means all over the country they must have
the short-wave disturbances. That means,
all over the coumtry the short-wave dis-
turbance must be there.

May 1 know whether other stations have
the same sort of problem and, if so, what
are the stations or only in this station it is
a rare occurrence?

SHRI VASANT SATHE: As far as the
anosphe ric disturbance is concemned, it did
isturb Sambalpur, Chandrapur, Nagpur,

dombay and Rajkot. It is not only Orissa
which is disturbed.

As far as the transmitter difficulty is
concerned, the technical breakdown of the
regular transmitter, I can assure the Hon.
Member that firstly it is not within our

+ knowledge that every day this happems.

If the hon. Member can give me the
timings when thisa has come to his notice,
I will look into it .We will set right the
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difficulty connected with our regular traus-
mission.

DR. KRUPASINDHU BHOI: The hon.
Minister has given a  very good reply..
But the most unfortunate thing is that in.
Delhi also, this regiomal Oriya news is
very diflicult to hear. In Sambalpur, in
Bhubancswar.  In this transmitter tower
which is there, the power is very less. If
you go to Raipur and other States, you
can hear very nicely the news of their
regional languig~s.

I would like to know whether the hon.
Minister is aware of the fact that the
Lepartment mated out a s.cp-motherly
sreatment 1o Ocissa people as far as AIR
and Door Darshan are comcerned?

If the Hon. Minister is already convinc-
ed that Orissa people are not getting their
due share in the way of Door Darshan and
AIR for better transmission and better
transmedia programmes, what are the con-
crete steps the Hon. Minister has taken
in the Sixth Five Year Plan to boost the
mass media programme to be transmitted
to the down-trodden and the poor people?

SHRI VASANT SATHE: As far as the
regional news from Cuttack which my
Hon. friend wants to hear is concerned, it
is not possible, because you camnot hear in
Delhi medium wave tmansmissions from
there. If somebody wants to hear the
Tamilnadu regional news in Delhi, it is not
possible. The question is......

DR. KRUPASINDHU BHOI: Every-
body is hearing.

SHRI VASANT SATHE: Who is hear-
ing what?

(Interruptions)

MR. SPEAKER: Listen to Sathe Saheb:
now!

SHRI VASANT SATHE: The Hindi
news, and whatever is relayed from Delhi
in regional languages, that everyone hears.
Now it is a big plan. It cannot be explain-
ed in a minute. Sometimes there is possi-
bility. I will explain.

(Interruptions)
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Don’t think of only Orissa. For the
whole country, we have plan now of
short-wave linkage from different corners,
so that the short-wave beam goes on a
longer distance. That is why you can hear
‘Sri Lanka, for example, so clearly. This
is the way in which we are going to sort
out, both by strengthening both the short-
wave transmission within the country and
also the medium wave transmission—sub-
ject ot availability of resources.

st T fHg TR smu wgiad,
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T, THa PaT 9 w7 wEEyT T 7
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ToT g SfeA Y a% FH1x SaedT Tt
gERig
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SHRI VASANT SATHE: Subject to
availability of resources, we will try to

strengthen the transmission capacity so
that all regions are fully covered.

W, @7 grm W afafew =
qox wfea &3
*438. = gOWM AR @ G-
famw, wER HwiX IEE A Qg TAR
T FT HCA T*:
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHf
P. SHIV SHANKAR): (a) The Goverx :
ment of Uttar Pradesh have suggested tb*
setting up of a fertilizer plan in Meent
Division based on mnaphtha from th*
Mathura Refinery. \*\‘

s

(b) With the setting up of the proposed
four gas-based fertilizer plants in Uttar:

Pradesh, the projected demand of nitro- .

genous fertilizers in that Statz by 1980-90
would be fully met. There is, thus, no case
for setting up any additional nitrogenous
fertilizer plan tin Uttar Pradesh as sug-
gested by the State Govemmment. The
Governmen tof Uttar Pradesh have been
informed accordingly.

s g TAA: Forer wgiaw,  #
AR w39 S @ T g fa IR
EFAT F1 q@ WC 9 & I@I AT 7
fear g, S q@ F I FB T
Petrere faaT g° 7 g AT H ® SAT
TR FETH T I @7 JmRaT &

MR. SPEAKER: Can't you appreciate
his consistency?

it g TAa: W ¥z ST Smgar
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Poe- faeeft, gfEmmm ar s A §°, 99
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e T ST 1989-90 T I@X
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SHRI P. SHIV SHANKAR: The as-
sumption that gas will flow first to the other
States wherefrom the gas pipe-line is laid
as a result of which at the tether end,
when the gas comes to U.P., it will be
totally exhausted, is without any basis.

SHRI HARISH RAWAT: Late.

SHRI P. SHIV SHANKER: I assure the
hon. Member that the question of arriving
late doés noi arise. That would bs a con-
tinuous inflow, as a result of which there
would be no question of shortage as con-
templated or assumed by the hon. Member.
The main question is with reference to the
naphtha-based fertiliser plant in Mathura.
I have made the position clear that as on
today and as the position stands, so far as
UP is concerned, 6.79 lakhs tonmes of
capability is there and the actual produc-
_ tion is 5.15 lakhs tonnes of nitrogen. Now
the demand is likely to be increased by
1989-90 to the tune of 16.35 lakhs tonnes,
this will be the demand and with these
four fertiliser plants with a capacity of
13.6 lakhs tonmes of nitrogen, the produc-
tion is bound to be 12 lakbs tonnes. This
will wholly meet the projected demand of
Uttar Pradesh in 1989-90. Therefore, the
question of shortage or the question of the
assumed inadequate production does not
arise.

It is true that there will be a little
shortage in Punjab and Haryana regions,
but that will be taken care of im a diffe-
rent form. For that one need not ask for
the Meerut Division being fed.

One more thing T must explain is that
a fertiliser plant based on naptha is cost-
lier as compared to a fertiliser plant based
on gas.
40Nn4d T C ”y
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SHRI P. SHIV SHANKAR: I am confi-
dent that by 1989-90 the production will
be in full swing and the estimation that I
have made that the production from these

four fertiliser plants would be 12 lakhs
tonnes of nitrogemous fertiliser would cer-

tainly be on.

Sl sk fhee T I Ee AR
s wmT am T rT-avTv*Tﬁ TR A-
P gt ST !

ofY fare; THT: 12 T I W IW T
a1 STaT, g ER femm g

AN HON. MEMBER: It is out of ques-
tion.

SHRI MOOL CHAND DAGA: Out of
que’stion? What are you talking?

Import of Petroleum Products

*439, SHRI CHINTAMANI JENA:
SHRI NAVIN RAVANI:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it ig a fact that the im-
port of Petroleum products is likely up to
during the current year against the
earlier estimates; and

_(b)\if so, by how much and the rea-
sons thereof?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a)
and (b) According to the present es-
timates, import of around 6 million
tonnes of petroleum products would be
required in 1982-83 ag against the pre-
liminary estimate of about 4 million ton-
nes. But exports of Bombay High
crude oil are expected to be about 2 mil-
lion tonnes higher than estimated earli-
er,

The reasons for the increase in the im-
port requirement, are primarily on ac-
count of, inter alia, the industrial re-
lations problem in the refinery of Bharat
Petroleum Corporation Ltd., in Bom-
bay upto June, 1982, which led to a
reduction in the crude throughput and
also the Jhut down of itg secondary pro-
cessing units; these secondary process-
ing units are now expected to commence
operation in or around September, 1982.
There is also some delay in the complc-
tion of the secondary processing units 1n
the Mathura and Koyali refineries.

SHRI CHINTAMANI JENA: The
Minister in his reply stated that 6 million
tonnes of petroleum products are estima-
ted to be imported. May I know from
the hon. Minister what was the quantity
of petroleum products imported in the
year 1981-82 and further I want to know
from the hon, Minister the action taken
by the Government for the timely pro-
duction of the secondary processing
units of Bharat Petroleum Corporation
and whether these secomdary units will
be ready for production by the month of
September 19827

SHRI P. SHIV SHANKAR: Sir,
his question has been drowned in what
Mr. Daga has been talking. But T
understood the question as, what was
the import between 1981-1982 <o far as
crude oil was concerned.

In 1981-1982, the provisional estima-
tion of import was 15.360 million ton-
nes of crude oil and 4.974 million ton-
nes of petroleum products. This was
the import in so far as petroleum pro-
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ductg and crude oil was concerned. R
could not hear hig second part of the
question, I am sorry.

SHRI CHINTAMANI JENA: The
second part of my question is: whe-
ther the secondary processing units will
be ready for production around the month
of September, 1982 as stated in the re-
ply.

MR SPEAKER:
over.

Question Hour is

WRITTEN ANSWERS 1TO QUESTIONS
Upegradation of Offshore Technology

*429 SHRI R. P. GAEKWAD: Will
thc Minister of PETROLEUM, CHEMI-

CALS AND FERTILIZERS be pleased
to state:
(a) whether it ig a fact that the

O.N.GG.C. Officials had visited leading
offshore equipment yard, in an effort to
upgrade the offshore technology;

(b) if so, the details thereof;

(c¢) whether any deal with a foreign
country in this regard had been approved;
and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) and
(b) A statement is attached.

(¢) No, Sir.
(d) Does not arise.
Statement

The ONGC officers have visited off-
shore equipment fabrication yards and
workshops that are manufacturing off-
shore equipment ordered by the ONGC
and also when found necessary, these
that have offered to manufacture such
equipment, in order to determine their
capability. During such visits the ONGC
officers take the opportunity of reviewing

~ i b
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new techniques, new designs and im-
provements under introduction.

The ONGC technologists participate in
various international conferences, semi-
nars and training courses and these as-

sist in improving their technological
knowledge.

The ONGC haq also set up a  small
group of technologists to examine the
merits of setting up a specialised labora-
tory and research facilities in offshore
technology and to define the facilities
required, location, inter-relationship with:
institutes of Technology anqg Universi-
ties.

The efforts of the ONGC in this are
supported by Engineers India Ltd. which
has a gubstantial Ocean  Engineering
Division that design 3 variety of offshore
structures for the Oil and Natural Gas
Commission. The Division has  with,
the assistance of varioug scientific groups
in Institutes of Technology, undertaken
research in a number of aspects of the
design of offshore gtructures so as to
enhance ity capability in this field in or-
der to meet the likely future requirements
of the Qil & Natural Gas Commission.

Flaring Off of Natural Gas a¢
Bombay High

*431. SHRI ATAL BIHARI
VAJPAYEE"

SHRI SURAJ BHAN:
Will thc Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether natural gas worth about
Rs. 10 lakhs is flared off each day at
Bombay High in spite of the fact that
working group after working group has
been appointed to help Government to
arrive at a decision as to how to utilise the
gas in Bombay and nearby areas and thi_lt
their final report even after five years, is
yet to be received and acted upon;

(b) ad hoc arrangements made for the
utilisation of natural gas;

(c) since which date the gas is being
flared off and the estimated loss up-to-date;
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(d) whether in some areas of Bombay
City there exists gas pipeline connections;
and

(c) if so, the reason, why no use has
been made of these pipelines for distribu-
tion of flared off gas?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): (a) It is associa-
ted gas which has had to be flared, No
free gas has been flared at all.

Associated gas is pioduced along with
crude oil. It takes time tc use such gas
which is best utilised in the manufacture
of fertilizers, petrochemicals etc., since a
wide variety of facilities involving large in-
vestments. have to be erccted for this pur-
pose. Morcover at the start of oil pro-
duction, it is not possible to accurately as-
sess how much associated natural gas wil)
in fact be produced: this assessment itself
requires that oil wells be on production tor
somc time. Since the production of crude
oil, which in Bombay High is almost ten
times the amount of associated gas produc-
ced is of very high priority, it could not oe
deferred though it was recognised that the
full utilisation of associated natural gas
as it would be produced, would not be po-
sible to arrange within the time-phasing set
for rapidly increasing the production ot
crude oil in the early years. Nevertheless
advance action was iaken to see how best
to utilise the associated natural gas that
was expected to be produced as a conse-
quence of the rapid production of crude
oil. The Government of «udia set up 2
Working Group in 1977 and its recommen-
dations on how to utilisc asscciated natu-
ral gas were accepted. This Working Group
recommended that abou: 0 33 million cu-
bic metres per day natural gas should ©¢
made available for supply to domestic con-
sumers and textile milis in Bombay City.
In 1978 the Government of India asked the
Government of Maharashtra to work out
the modalities of distributing this quantity
of natural gas in the Bomray City: the
Government of Maharashtra set up a Study
Group but the Study Group has not been
able to submit a final report. In view ot
this the Ministry of Petroleum, Chenugals
and Fertilizers bud a number of meetings
with the members nf the Study Group and
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representatives of the Manarashtra Govern.
ment to see if it could assist it in finding
solutions to the problems which it had not
been able to overcome. These discussions
were followed up in meetings held by the
Minister of Petroleum with the Chief Min-
ister of Maharashtra. As a result an ap-
proach of how to distribute gas to consu-
mers in Bombay city has been formulated
and a decision on this is expected to be
taken shortly.

The quantity of associated natural gas
flared has declined rapidly by creating a
number of outlets for it even though the
new fertilizer plant in Thal Vaishet is mot
yet ready and the difficulties experienced
by the Maharashtra Government in imple-
menting a scheme for the distribution of
natural gas in the Bombay City. While all
the associated natural gas had to be flared
until the pipeline to transport the gas was
completed in July 1978. Thereafter svp-
ply of associated natural gas commenced o
the fertilizer plants of Rashtriya Chemicals
& Fertilizers in Trombay and :o the Tata
Electric Company. The quantity of as-
sociated natural gas increased rapidly con-
nected with the rapid increase in the pro-
duction of crude oil. Thus even though
the utilisation of gas increased from 0.8
million cubic metres per day at the end of
1978{79 to 2 million cubic metres per day
in 1981|82. The quantity of associated na-
tural gas that had to be flared in 1981[82
was 1.8 million cubic metres per day.
However, from the cnd of July 1982 with
the commissioning of the gas turbines ot
the Maharashtra State Electricity. Board
last month there is little or no flaring tak-
ing place now.

The production of associated natural gas
will increase further in the coming months
with the commissioning of a further otf-
shore process platform in the Bombay High
field but outlets have been created in ad-
vance so that this increased availability is
also expected to be properly utilised.

To ensure the optimum utilisation of na-
tural gas in the future which requires the
erection of pipelines and a wide variety of
facilities and infrastructure, in March 1932
the Ministry appointed a Task Force com-
prising representative of the Cil & Natural
Gas Commission Engineers India Ltd., Oil
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Coordination Committe and the Depah

ment of Petroleum, The Task Force ia
already submitted its first report on the
utilisation of offshore natural gas vear “;
year for the next twenty vears: adequ‘-sé
outlets have been identified so that even !
there is some delay in offtake by soms con.
sumers, others will be able to fully abson
the gas that might become available.

(b) LPG (cooking gas) is being extrac
ted from the associated natural gas. Ihe
balance associated natural gas is being sup-
plied to Rashtriya Chemicals & Fertilize§
Ltd., Tata Electric Company and the Maha.
rashtra State Electricity Board.

Additional outlets that have been created
are the refineries in Bombay and an am.
monia-cum-nitric acid plant that is due 0
be commissioned very shortly.

(c) Associated natural gas has had to e
flared from the commencement of produc-
tion of crude oil in 1976; till June #,
1982 the total quantity flared is 1958.7'1
MMMS3. Putting a value on this gas will
not be appropriate since it could nzither be
stored nor fully utilised during this period.

(d) and (e¢) The Bombay Gas Com-
pany has a coal gas pipeline supply net
work of about 550 kilometres in an area
the Bombay City. These coal pipelines are
not suitable for the distribution of naturdl
gas without extensive modifications requir-
ing large investment. Studies on what modi-
fications will have to be made and the in-
vestments on these are nearing completion,

Supply of Kerosene|Diesel to Small
Consumers

*432. SHRI RAJESH PILOT: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) what criteria and controls are exer-
cised by Government to ensure supply ot
kerosene and diesel to small consumers
(district-wise), commensurate with popula-
tion and needs;

(b) what are the guidelines if any for
fixing the quota for kerosene and diesel to
various States;



41 Weritten Answers

(c) whether similar guidelines are fol-
lowed for district-wise allocation; and

(d) if not, what steps Government pro-
pose to take?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHR]
P. SHIV SHANKAR): (a) and (b) The
allocations of both kerosene and diesel to
the States|Union Territories are made by
the Department of Petroleum. In the case
of High Speed diesel Oil, the monthly State.
wise allocations are being made after allow-
ing a 15 per cent growth over the actual
sales made in the respective States|/Union
‘Territories in the corresponding months ot
the previous year. These allocations are,
however, nominal since there is no restric-
tion on the sale of diesel and the demand is
being met in full by the oil companies.

In the case of kerosene. currently, allo-
cations to the States and Union Territovies
arc being made for blocks of 4 months
each. Both for thz summer monihs
(March-June) and monsoon months (July-
October), the monthly kerosene alloca-
tion arc based on a 5 per cent growth over
the average monthly sale in the correspond-
ing 4 months of the previous year, while
for the winter months (Nov.-Feb.) the
allocations are based on a 5 per cent growth
over the highest allocation|sale in any one
of the corresponding 4 months of the pre-
vious year. Adhoc increases in kerosene al-
Jocations are also some times made, based
on various factors such as occurrence ot
natural calamities, festival etc.

(¢) and (d) Only the overall allocations
of kerosene and diesel to the States and
Union Territories are made by the Depart-
ment of Petroleum. The spliting up of
such allocations as between the various Re-
gion/Districts within a State is being done
by the State Government themselves. The
State Governments have been advised tO
ensure the equitable distribution of these
products within the State.

Losses in Film Development Corporation
tion

*437. SHRI S. M. KRISHNA:
SHRI R. P. YADAV:

Will the Minister of TNFORMATION
AND BRODCASTING be pleased to
state:
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(a) whether it is a fact that the Film
Development Corporation nas had to write
off about fifty lakhs of rupees as bad debts
and is making provision of another
Rs. 15 lakhs ag doubtful debts in the first
year of its working;

(b) if so, the reasons for such heavy
losses; and

(¢) thc remedial measures being adopt-
ed to contain these debts?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) and (b) Against a profit
of Rs. 53.72 lakhs during the year 1980-81,
the National Film Development Corpora-
tion has written off R.. 49.14 lakhs as
bad debts and shown Rs. 4.50 lakhs as
doubtful debts. These bad and doubtful
debts pertained to the erstwhile Film Fi-
nance Corporation|Indian Motion Picture
Export Corporation and NDFC has made
these adjustments for accounting purposes.
The Corporation continues to take the steps
to recover the amounts from the parties
concerned.

The erstwhile FFC as also NFDC have
to play a promotional and developmental
role for encouraging the growth of good
cinema. While discharging this responsi-
bility it becomes necessary to take
calculated risks by way of providing loans
for films which may not be commercially
successful.

(c) The financial position of the Cor-
poration is being improved by bringing ab-
out stricter financial discipline, more
thorough scrutiny of applications for
financial loans for production of films, in-
creased exports of Indian films, expansion
of distribution and exhibition net-work for
Indian and imported films and through the
execution of projects like 16mm centre, sub-
titling unit and Video transfer unit which
are likely to yield revenues.

Transmission Programme Jointly
Undertaken by NTPC, Gujarat and
Maharashtra
*440. SHRI SUDHIR GIRI: Will the

Minister of ENERGY be pleased to state:

(a) whether it is a fact that a large
transmission programme i going to be
jointly undertaken by National Thermal
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Power Corporation, Gujarat and Maha-
rashtra in near future;

(b) whether it is a fact that the World
Bank is likely to finance the said pro-
gramme;

(¢) if so, the details thereof; and

(d) which of the States will be benefit-
ed by thig programme?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHOU-
DHURY): (a) to (d). A transmission
project which coverg certain EHV trans-
mission linegy and other associated facilities
to be executed by National Thermal
Power Corporation (NTPC), Gujarat
Electricity Board (GFB) and Maha-
rashtra State Electricity Board (MSEB)
has been posed to the World Bank, which
ig likely to be appraised during Septem-
ber-October, 1982. The direct beneficiary
States of the proposed project are Gujarat
and Maharashtra while the indirect
beneficiary States will be Andhra Pradesh.
Madhya Pradesh, Tamil Nadu and Uttar
Pradesh.

Review of Policy for Production of Rulk

Drugs
*441. SHRI DHARAM DASS
SHASTRI: Will the Minister of PET-

ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

‘(a) whether it is true that the existing
policies framed by Government for pro-
duction of bulk drugs have not been re-
viewed from time to time with the chang-
ing circumstances of the industry;

b) if so. the reasons thereof: and

(c) if not, what are the items year
wise for which review has taken place
with a change in circumstances?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) No,
Sir., .

(b) Does not arise.

(c) The following modifications have
been adopted in the implementation of
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the 1978 Drug Policy, because of changes
in the circumstances:

(i) As part of 1978 Drug Policy, it
was decided that the scheme of registra-
tion with DGTD shall cease in so far
as the drug industry was concerned.
However, in April, 1978, Government
in the Department of Industrial Deve- .
lopment further liberalised the scheme
of registration with DGTD in respect
of all industries. After examination of
the whole matter, in consultation with
the Department of Industrial Develop-
ment. it wag decided to continue the
scheme of registration with D.G.T.D.
for the drug industry, pending a final
decision in the matter subject to the
parameters of the Drug Policy being
followed.

(ii) In the 1978 Drug Policy State-
ment indicative lists of drugs open for
licensing to (i) public sector (ii) Indian
sector (iii) open to all seclors. were
announced. In 1980. Erythromycin,
which appeared in the public ector list
was decided to be shifted to the list of
drugs reserved for the Indian sector.
This was done in view of the assessment
that TDPL would not be able to meet
the 1984-85 demand for Erythromycin.

(iii) The provisions of the Drug
Policy relating to regularisation of
excess production have been modified in
the light of the industrial policy
announced by the Government provid-
ing for recognition of installed capacity
(September, 1980) and re-endorsement
of capacity (April, 1982).

Haldia-Fertilizer Plant

*442, SHRI SATYAGOPAL MISRA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the commercial production
of the Hindustan Fertilizer Corporations
unit at Haldia ha, started;

(b) if not, the reasons for the delay;
and

(c) when the commercial production of
the said unit is expected to gtart?
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THE WMINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) No,
Sir,

(b) Although thc Haldia Plant of Hin-
dustan Fertilizer Corporation was mechani-
cally completeq in November, 1979, the
" commissioning activities could not be
started til] December, 1981 because the
required power wag not available from the
State Electricity Board. There was further
delay in reaching commercial production
on account of the break-down in the
Oxygen Compressors and defect in the
Nitrogen Compressor.

(c) The commercial production of the
front-end plant comprising Urea and
Methunol is expected to start from
1-10-1982 and the production of Nitro-
Phosphate and Soda Ash from 1-4-1983.

Garo Hills Thermal Project in Meghalaya

*443. DR, KRUPASINDHU BHOI:
Will the Minister of FNERGY be pleased
to state:

(a) whether the Garo Hills Thermal
Project’s execution has been allotted to
the State Government of Meghalaya;

(b) if so, the details thereof;

(c) the expenditure incurred by the
State Government in providing infrastructure
necessary for the exzcution of the project
like roads, offices and gtaff quarters and
arrangementg for water supply and com-
munications; and

(d) how far this will go to help m
serving the interests of the local people?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHOU-
DHURY): (a) The project has been
approved for implementation through the
North Eastern Council,

(b) and (,c). Does not arise.

(d) The Garo Hills Thermal Power
Station hag been sanctioned as regional
power station and is intended to serve the
interest of the people of the States and
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Union Territories in the North-Fastern
Region.

T[N W T-wmT awg | weEr

“444 . SAoR wom W T gEi-
f=ce, muwa’-(m"ﬁwma‘
FUT T e

() F o7 ww & sT=aE fo o
fegm o T & rEd qu A e
FIEMT g, 58T 3 g =ig  qer-
faaw wwmw-agg wfes 72t Peur w7

g

(%) =1 78 W 7= 2 P Pmre ww-
&Y aenmmh-ﬁz “qr‘" 8
W G g PE owEt fIt-vTw wg
onfeq Pt sy,

() = Fer w=e wffe & 1981
T AMTIT TVET & T wiaeaw S
Forer ot oo 3=~ & T3 amg
werfag #TF W1 Fewfesd =1 o siw

(=) =fr Sooiea s =@t g ar
THg &1 wTeT § femrg @ T osmrRer
g?

e

veitenw, @A sr’t IR
(s @ P west): (= &« (7). T
" T g 821 q-{r:ﬁ -
T g 1 fege W o gai-vmew wmee-
ST 1 RTGET & dIC B WEE ST
yfaae fag 7@ g°)

5% 1981 ¥ ®% woa whefg F
frmifear &1 ot ) Pege & - 0w Tt
qat-var ofvsiwat ot =few & ST
AT T

Page =’z wiafrgless= wox ofres

ZeTHE FLTTIM &1 10,00  #T.
& =g &% 10,000 #. &7 OIA-
i & Pawfer & P9 w9 1982
uF Ty g% S fem o

s7x g7 gHa OF1-TAT Tt Por-
aﬁq—sﬁtramam-'zoomwm
gid 3N TREAT g, W1 AT W NET
P & 1



47 Written Answers

Loss to Coal India Ltd. due to short
Power Supply hy DVC

*445. SHRI AJIT KUMAR SAHA:

SHRI BASUDEB ACHARIA:
Will the Minister of ENERGY be
pleased to state:

(a) what is the daily losg of Coal India
Ltd, due to less power supply by DVC;

(b) number of times DVC supplied re-
quired power to the CIT. during this year;
and

* (c) the steps to be taken in this regard?

THE MINISTER OF ENERGY (SHRI1
A. B. A. GHANI KHAN CHOU-
DHURY): (a) Coal mines in the
Eastern Coalfields Ltd. Central Coalfields
Ltd, and Bharat Coking Coal Ltd. supplied
power by the DVC. Due to interruptions
in this power supply. these coal com-
panieg suffer loss in production. The com-
puted loss in coal production due to such
interruptions has been about 11 lakh
tonnes in the period March-June, '82 for
these three companies, Coal washeries
also suffer loss in production due to power
interruptions, The computed loss in pro-
duction of washed coal from the washeries
of Coal India Ltd during the period
March-June °82 is a little over 3 lakh
tonnes.

(b) The maximum power requirement
of ECL., BCCL and CCL has been assessed
at 320 MVA. However, on an average,
the requiremen; is about 200 MVA,
During the period March-June '82 the
actual average supply from DVC to these
three coal companies has been 190 MVA,
However, there have been regular intcrrup-
tiong in this power supply.

(c) The coal companies are installing
captive generatiing sets and are segregat-
ing coal load from the non-coal load in

" the feeders supplying power from the
DVC.

The DVC is trying to add to its capa-
city and in the month of June arrange-
ments were made for supply of some
power from the northern grid to the mines
_._through the DVC system,

)
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Multichannel System in T. V.

*448. SHRI MOHAN LAL PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether any experiment has been
carried out to introduce multichannel
system in T. V. in India; and

(b) if so, the results achieved?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) No, Sir.

(b) Doeg not arise.

Wri¢ petitions pending in Calcutta High
Court against Andaman Nicobar Adminis-
tration

4741. SHRT MANORANJAN BHA-
KTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) how many writ pectitions are pend-
ing before the High Court at Calcutta
against the Andaman & Nicobar Adminis-
tration and since when;

(b) whether Government have received
representation to transfer these writ peti-
tions to the Circuit Court of Calcutta High
Court at Port Blair; if s0, what action has
been taken;

(c) whether Government will consider
to have a permanent single member bench
of Calcutta High Court at port Blair con-
sidering the remoteness and isolations of '
the territory from the mainland, as a
very special cases; and

(d) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
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JAGAN NATH KAUSHAL): (a) The
required information is being collected and
will be laid on the Table of the House.

(b) The Hon’ble Member wrote to the
Minister of Law, Justice and Company
Affairs in this regard, who took up the
matter with the acting Chief Justice of
Calcutta High Court. The Calcutta High
Court Registry has informed that the
relevant Appcllate Side Rules and Writ
Rules have been (uitably amended for the

purpose.

(c) and (d). The work load does not
justify the establishment of a Permanent
Bench.

Work done by Rashtriya Chemicals and
Fertilizers Ltd. in Dry lLand Farming in
Karnataka

4742. SHRT S. B. SIDNAL: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZFRS be pleased to state:

(a) whether the Reshtriya Chemicals
and Fertilizers Limited has done work in
dry land farming areas in Karnataka: and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM CHEMI-
«CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Yes. Sir.

"(b) The Rashtriya Chemicals and Fer-
tilizers Ltd, has done work in dry land
farming area in Karnataka comprising of
following projects:—

(i) 50 demonstrations in 50 villages
were laid out where suphala (15:15:15)
fertilizer wag used in crash programme
on dry land cultivation of coconut

« covering 9 districts,

(ii) In 20 villages dry land develop-
ment programmes covering 3 districts
were carried out on Jowar crop with
Suphala and Ujjwala fertilizers.

4 -(#ir) ‘Fertilizer demonstrations pro-
gramme in rainfed or dry areas in 31
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different villages were Jaid out covering
7 districts on Jowar and Ragi crops
with Suphala and Ujjwala fertilizers.

Dchra Gopipur and Solan Postal Divisions
in H.P.

4743. PROF. NARAIN CHAND
PARASHAR:  Will the Minister of
COMMUNICATIONS be pleased to
State:

(a) whether Dehra Gopipur and Solan
Postal Divisions in Himachal Pradesh
have not been provided jeeps. as is the cass
with other postal divisiong of the State;
and

(b) if so. the reasons therefor and the
likely date by which they would be pro-
vided jeeps?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Solan
Postal Division has luready been provided
with-an inspection vehicle during the year
1978-79.

Dehra Gopipur Postal Division which
has been carved out of Dharamsala Postal
Division in the year 1980, has not still
been provided with an Inspection Vehicle.

(b) The provision of  Inspection
Vehicley to the postal divisions is being
done in a phased manner with a spread
over of S5 years. Dehra Gopipur Postal
Division which has been created only in
the year 1980, would be provided with an
Inspection Vehicle during the next finan-
cial year 1983-84,

Power Defi:it

4744. DR. SARADISH ROY: Will the
Minister of ENERGY be pleased to state
what was the power deficit during the Jast
five years, with year-wise details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI Vl'!(-
RAM MAHAIJAN): The year-wisc
details about enmergy requirement, supply
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and shortage durin gthe period 1977-78 to 1981-82 are as given below:

P riod

1977-78 .
1978-79 .
1979-80 .
1980-81

1991-82 .

Apr. 82 July 82

. e e ———p—a s - s v e - -

Energy Encrgy . Shortage Percont
Req. Supply
(fig. in MU)
102180 #6343 15837 (—)15°5
108535 97349 11186  (—)10-3
118370 99302 19068  (-=)16-1
120118 104932 15186  (-—)12-6
129245 115274 13971 (-)10-9
4424 40008 4416 (—)9'3

Production of Crude Oil

4745. SHRI VIRBHADRA SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state: what is the production
of crude oil in the country. during the
year 1980, 1981 and 1982 upto June 1982?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): The total
production of crude oil in the country
during 1980, 1981 and January to June,
1982 is as under:—

1980—9.361 million tonnes.
1981—13.889 million tonnes.

1982 (upto June)—9.468
tonnes (provisional)

million

FNEE PTETH 1 I S AT FH

4746 . it fagw Peg: = oi-
foaw, @A sk gsw Y vE T
F1 Fu1 Fe P

(¥F) FowTTHRTa H IqRT FE
Ty &wl s s P gt

(@) #ar “oF-FE’ 0¥ FEE TEH
% gfgy g9 & T1g w9 geErgad
“ae-qw’’ o smuthea seRTEs PaTe
el o gfgy @ & fag s &
Ty Parat ot 3fT oFT vt e W@
T T T g aik

3'! 4,

(m) =fz &7, at s FeREwl & A%
TW ® g9 & Paw a=ienw Passter &
Y 7 FHV WS qF aIgY HE
#1 fa=me 37

gzifaTw, @gA s IdEm wAT-
w7 W Teg WAy (s qae feg):
(F) . T T FEATAGTARTT FT IATEA
# it ghew, . wmghemxr A
Ps.. om. T, A &wr, 7. oA
F¥H T I T UEHH! T FaraT AT
g &= . awo-gfe st . afR-
o i for. dmmifeee & &
H AT # A w TRT A &)

(®) <, &7 1

() wE-sw & MU wEg W ST AT
ek # gigw & FWY 50 7 55 SHLET
g sfe P, a1, o1, @ § ool AT
X &) uRafT Qer-dq & Fo s Y-
FTer 0 oq 519 6B CfTaaeht 4 TA-
g ¥ Pafda ool & 4w "
METe o Pod #TeX &7 snamar fam
2 s 7 o w7 Piw st
fezr @ st a9 get & T @F TR
A

Appointments in B.C.C.L,

4747. SHRT A. K. Roy: Will the
Minister of ENERGY be pleased (o state:

(a) total persong interviewed and select-
ed in the B.C.C.L. in different categories
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between 1st January, 1982 and 1st July,
1982 with category-wise break up;

(b) percentage of the Harijans and
Adivasig and local villagers (including the
dependents of the displaced) and the sons
of the dead or retired employees in that,
both amongst the selected and that inter-
viewed;

(c) whether it is a fact that the quota
for the Harijans and Adivasis has not
been maintained; and

(d) if so, steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (d). Infor-
mation is being collected and will be
laid on the Table of the House.

TIOE T GTERZH Qo dmiwwen Fatary
¥ W X @ FEETH
4748 . »0 TETESTT MTCHAT: =TT G-
foow, W@ it @@ 79 93 &

F1 Fq1 FT f

(®) @1 qmTETH, wEtew U
Ftaww fPafee=, swmrix o &4
me-nﬁmar{tfa‘

(®) s Pad wHwTY TR &
FiT Papae T

(1) T st & FEAEE &
sia FuT 8
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(%) =T svi-A T s w5
a7 Py it w8 e ARy #
et &7 grfreaT 21 T

(® afz &7, o 3w =7 wror £
TUT IT 9T G Hi 17 grafwoT 2

(%r)ma:ra:ﬁhu’faﬁafw?m
aTAT & & afx g7, T S T v

#F'fraea tefres & smats oisaz 0
30.6. 1qe'>ani‘rﬁ‘=rrﬁrmv -
mﬁu‘?:ﬁmmldm 01 T
o feafer afamet 27, F= mF &7
giesy, wit® gfas v X &)

(@) wFd=fwt & sew-vw FEw
fravor 7 Paox T T

() Y. 7@
(%) s== 7&% F=a71 |

() atwwr #zrm sfefaaw, 1965 &
IR qAw & P gER i FwH-
gt &7 8. 33 Sfama gPaad &1 &%
® aiaq & WaA Paat Jmar gt o

faraor

mwy,mﬁhym%ﬁmﬁﬁizﬁ%ﬁmﬁ%sﬂiaﬁ%m
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nfawte;

1. 750-35-820-40-1100-50-1400 &2

820-40-1100-50-1500 &
1250-50-1500-60-1800 ¥
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2000-100-2200 ¥IT

o 9 b W N
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1. 240-5-290-6-338 795 (250/— 77 ¥ WT7FY)

280-6-323-8-384 FT4

2
3.
4. 320-9-356-10-486 ¥7q
5

260-6-308-7-350 ( 266'— 374 ¥ ZTTN)

(F) 350-10-410-12-506-15-521-( 360/— ¥70 & ATFw)

(@) 350-10-410-12-506-15-611-18-647 TTF

6. (T) 400-10-1480-12-576 %77 §

() 400-12-496-15-586-1:-640 79T

7. 440-13-505-15-595-18-649 ¥7T5
470-15-300-15-620-20-8 10 37T

8
9. 513-15-820-20-840 FT5

Issue of Viceners for Expansion of Unils
of VMaa agride Fibreo cod Druzs

4719 SHRI SANAT KUMAR MAN-
DAL: Will the Minister of PETRO-
LEUM. CHIEMICALS AND FERTI-
LIZERS he pleased to refer to the reply
given 1o USQ No. 389 on 23.2-82 regard-
ing  admssion o, llaon fiar 1o
Ministry and state:

(a) the particulars of letters of Intent/
Industrial Licences for expansion of exist-
ing Unitg and setting up new ones issued
to the employers of these retired officers
of his Ministry dealing with man-made
fibres and drugs gince they took over
liaison work and how far their contracts
with the Ministry’s officers and staff
worked in furtherance of their employers’
interests; and

(b) what surveillance, if any, is kept
by his Ministry over the activities of such
Liaison officers who have cultivated every
close contacts with the officialg concerned
at various levels and one kept posted with
the day-to-day movements of their files
and information thus gathered helps them
to work against the interests of other com-
petitors in the industry?

w

THE MINISTER OF PETROLEUM,
CHEMICATLS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) One
Assistant of the Department of Petroleum
wu, granted voluntary rctirement in July,
1978; he is understood to have joined a
firm manufacturing synthetic fibres, After
hiy uaforesaid retirement, the following
letters of Intent/Industrial [icences for
Synthetic fibres have been granted to the
firm:

(1) Expansion of capacity from 6,000
tonnes/annum to 12,000 tonnes/annum
for the manufacture of polyester staple
fibre.

(2) Expansion of capacity from 960
tonnes/annum to 6,960 tonnes/annum
for the manufacture of polyester fila-
ment yarn.

(3) Expansion of capacity from
4,000 tonnes/annum to 10,000 tonnes/
annum for the manufacture of acrylic
fibre, L 4

(4) Expansion of capacity from 3,000
tonnes/annum to 5,000 tonnes/annum
for the manufacture of Nylon Industrial
Yarn/Tyre Cord.
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Applications for industrial licences are
considered in an inter-departmental com-
mittee under the suspices of the Secretariat
for Industrial Approvals. The applica-
tions are considered on merit,

The other retireq officer has jointed an
Association of Producers of Pharmacue-
ticals,

(b) Entry of visitors to Secretariat
Office is regulated by the Secretariat
Security Organisation. Visitors are allow-
ed to see by appointment, officers of the
rank of Under Secretary and above after

obtaining visitors’ pass from the Reception
Officer.

Criteria for giving Advertisement to news-
papers

4750. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state the criteria followed in giving ad-
vertisements to the Newspapers by the Cen-
tral Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRT ARTF MOHAM-
MAD KHAN): The criteria for release of
Government advertisements by the Direc-
torate of Advertising and Visual Publicity
of the Government effective from
1.10.1980, which has already been laid on
the Table of the House.

Producers in all India radio.

4751. SHRI RAMAYAN RALI:

SHRI KAMLA MISHRA
MADHUKAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

49 (a) how many producers are there in
AIR and since when they are working as
Producers;

(b) how many Programme Executives
are there in AIR and since when they are
working as regular Programme Executive;
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(c) are the Producers who are being
made Government servants considered ex-
perts; and

(d) whether Government propose to
stop all promotions in the regular Pro-
gramme cadre to safeguard the in-
terest amd the seniority of the Producers?

THE MINISIER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) There are 159 Producers in
Ordinary/Selection Grade in position in
All India Radio as on 1.4.82. Barring
those who have not found fit for promo-
tion to the post of Senior Grade Pro-
ducer, the senior-most Producer is in ser-
vice with effect from 1.4.1971. '

(b) Out of the sanctioned strength of
620 Programme Executives on date in AIR,
480 Programme Executives are in position.
Except one who has been working with
effect from 21.10.1961, these Programme
Exccutives have been working on regular
basis from the dates varying from 15.11,
1974 till-date.

(c) All the staff of AIR are recruited to
specific posts in the different disciplines on
the basis of their qualifications and experi-
ence. No particular category can there-
fore make a rightful claim as experts.

) No, Sir.

Staffi position of DESU

4752. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of ENERGY
be pleased to state:

(a) is it a fact that the DESU is under-
staffed;

(b) if so. how much understaffed;

(c) Government's plan to cover the gap;
and

(d) if not, the details of the staff posi-
tion of DESU?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) to (d). Efforts are
being made to fill these posts; otherwise,
DESU is satisfied that it is not under-
staffed.
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v
‘The staff position of DESU is as fol-lows:—

Classification of posts. Sanctioned Vacant
strength  posts

-— e ———— e  ——— — — . — — — e e — e e

Class T & IT . . . . . . . . . . . 674 54
Class IT1 . . . . . . . . . . . 10,046 287
Class 1V, . . . . . . . . . . . 18,222 438
Total 28.942 779
Power Generated by DVC (c) number of times DVC supplied po-
4753. SHRI NIREN GHOSH: Will the wer as per their requirement?
Minister of ENERGY be pleased to state: THE MINISTER OF STATE IN THE
(a) power generated by the D_VC from MINISTRY OF ENERGY (SHRI VIK-
January to Junc, 1982 and quantum sup- RAM MAHAJAN): (a) The month-wise de-
plied to its consumers month-wise, with X
details thereof; tails of energy generated by DVC during
(b) the demands of the different consu- January-June, 1982 and quantum supplied
mers; and to its consumers are as follows:
Year . Gen. Supply to consvmers (MU)
(MU) ==+ e s oo e p o e —
Month Coal Steel Mixced &  Tractien
others
-~ - . e e e —— e ———
Jan. . . . . . . 505 125 149 95 47
Feb. . . . . . . 470 112 132 89 43
March . . . . . 479 122 144 89 50
April . . . . . . 492 114 146 92 50
Moy . . . . . . 472 114 136 90 49
June . . . . . . 466 114 141 03 45
(b) and (c). The energy demands of diff- eration level and the number of days and
erent consumers to be met at 650 MW gen- demands have been met are given below:

Demand  No. of daysin month the demand has been meat

of diffe- ———n — & e e e e —
rent con- o
sumcers to
be met at
650 MW.
1982
Consumers Level (MU/Dzay) Jan. Feh. Mar.  Apr. May  Jure
Coal 3.66 28 26 24 21 19 23
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1 2 4 5 6 7 8
Steel . . . . 4-26 27 24 22 24 19 28
Mixed & Others . . 195 31 28 91 30 A3| 30
Tracticn

1-73 No restriction was imposed on trictior.

Setting up Digital Electronic switch
Equipment Factory

4754. SHR1 ANANDA PATHAK: Will
the Minister of COMMUNICATIONS be
pleased to ‘state the names of thoss places
so far selccled for setting up fuctory 1o
produce digital electronic with equipment
for telephone exchanges, with State-wise de-
tails thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): A Site Sclection
Committee constituted for recomm :nding
suitable sites for sctting up a factory for
production of digital electronic switching
equipment for telephone exchange has
submitted its report which is under consi-
deration of the Government at present,
The report of the Site Selected Committee
is confidential and as such the recommenda-
tions have not been made public so far.

Setting up Urea Fertilizer Plant with
Japanese Assistance

4755. SHRI ANATHA RAMULU
MALLU: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have finally de-
cided to set up a urea plant in the country
with the assistance of Japan;

(b) if so, the dctails of the estimated
cost of the proposed Urea Plant and
where it is likely to be set up;

(c) the amount of loan likely to be recei-
ved fromt Japan for this project; and

(d) the annual production capucity of the
plant and the expected time by when it will
come into operation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) There is no such pro-
posal under consideration.

(b) to (d). Do not arise,
Avail ibility 1md  requiremeng nl; Energy

4756. Sl'_{Rl SUNIL MAITRA: Will the
Minister of ENERGY be pleased to state:

(a) whether Government have made any
Stute-wise survey of cnergy availability and
rcquirement;

(b) if so, details of the same; and

(c) how many States will be energy de-
ficient at the terminal year of the Sixth
Plan, with names of the States?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) Yes, Sir.

(b) A statement showing the details of
availability and requirement of energy in
1984-85 as per Bleventh Annual Power
Survey is attached.

(c) The demand & supply in 1984-85 are
likely to match in the country as a whole
though nine States namely Haryana, J&K,
Punjab, Rajasthan, U.P.,, Maharashtra,
Karnataka, Tamil Nadu and Nagaland are
likely to have some shortage.  Regional
Load Despatch Centres are being set up
to facilitate flow of power from the sur-
plus area to the deficit one,
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Statement

Statement showing the Statswise powe~ supply position in 1984-85.

Encrgy Energy Surplus (+)

Avail- Require- Deficit(—)
State ability ment (Mkwh):
(Mkwh)  (Mkwh)
' 2 s
1. Haryana 5858 6348 (—)485
2. Himachal Pradesh . 1224 823 (4 )401
3. Jammu & Kashmir 1098 1728  (—)630
4. Punjab . 9738 10315  (—)577
5. Rajasthan ~ 6696 8590 (—)1894

6. Uttar Pradesh
7.  Gujarat
8. Madhva Pradesh
9. Maharashtra .
1o0. Andhra Pradesh
11. Karnartaka
12. Kerala .
13. Tamil Nadu .
14. Bihar
15. Orissa
16. West Bengal .
17. Sikkim .
18.  Assam
19. Manipur
20. Meghalaya
21. Nagaland

22. Tripura

21264 22638 (—)i1374
14826 14696  (+)130
12246 12227 (+)19
26418 26923  (—)505
13232 11557 (+)1675
9829 13262 (—)3433

5594 5539 (+)55
12204 15150 (—)2946
5822 5480  (+)333
5816 5818 (—)a
. . 10966 8561 (-}-)240%
. 101 345 (+)66.5
. . 1660 1478  (4)182
240 78 (4 )162
319 169 (+)150
. 56 63 ()7
. 129 103 (4)26

Employment to mecmbers of famnilies of
retired coal miners

4757. SHRI N. E. HORO: Will the
Minister of ENERGY be pleased to state:

(a) whether there is any facility by
Government for giving employnient to one
of the unemployed persons belonging to
the family of a retired coal mine em-
ployee;

1804, LS.—3

(b) if so, the details regarding the pro-
cedure adopted anJd the number of such
unemployed persons who were employment

in coal mines during the last two yearss
and

(c) wiether som¢ complaints have beew
received in regard to the violation of the
provision 'aid down in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). There is no
facilitity for providing employment to one
of the unemployed persons belonging to
the family of a retired coal mine worker.
However, some preference is given to the
dependants of the retiring workers if they
are otherwise eligible for employment.

Request for banning Imports of Harmones
and Intermediates.

4758. SHRI G. Y. KRISHNAN: will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS bz pleased to
state:

(a) whether Government have received
in writing representations for banning the
imports of harmones and intermediates re-
quired for their manufacture in view of
large scale imports of the intermediates
by multinational companies;

(b) if so, the reaction of Government in
this regard; and

(c) the details regarding the foreign ex-
change expenditure on the import of har-
mones and their intermediates and the
names of the companies which imported
the same during the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) and (b). Representations
for banning the imports of Harmones,
Diosgenin and intermediates were received
trom two companies namely M/s. CIPLA
and M/s, Wycth Labs. The cases were
examined and Diosgenin was shifted to the
banned list. Fourteen intermediates were
placed in Appendix 5 and Appendix 26 of
the Import and Export Policy 1982-83.

(c) The names of the companies who
have imported Harmones and intermediates
during the last two years are not readily
available with the Government. The im-
ports of Harmones and their intermediates
were of a value of Rs. 4.95 crores in
1980-81 on the basis of c.if. prices. The
corresponding figures for 1981-82 are not
available.
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Shifting of Telephones in Bangalore

4759, SHRI K. MALLANNA: Wil! the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have received
requests for shifting telephones in Banga-
lore Telephone District during the year
1981-82;

(b) if so, the number out of them which
have been shifted and the number which
are still pending sanction and for how leng;
and

(c) the steps being taken to effect early
shifting of phones?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VDAY N. PATIL): (a) Yes, Sir.

(b) As on 1.8.1982, 232 telephonc shifts
ar¢ pending. 80 cases relate to Jayanagar
area and are pending since 31.1.1982. 152
cases relate to Rajaji Nagar area and are
pending since 22.8.1981. The informa-
tion regarding the number of shifts already
carried out is not readily available and
will be laid on the table of the House as
soon as available.

(c) Transfer of area in Jayanagar is be-
ing arranged for meeting the demand of
shifting of telephone and this work will be
completed by the end of October, 1982.
For Rajaji Nagar area a new telephone
exchange is under installation. This will
be completed by March, 1983 and the
shifts carried out by April, 1983,

Production at Synthetics and Chemicals

Ltd. Bareilly

4760. SHRI S. A. DORAI SEBASTIAN:
Will the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleased
to state:

(a) whether thc‘Synthetics and Chemi-
cals Ltd., Bareilly is producing synthetics
rubber to the extent of only 50 per cent
of the installed capacity during the past
three years;

(b) if so, the reasons therefor; and
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(c) the steps being taken to ensure that
this unit produces 100 per cent of installed
capacity so that foreign exchange is not
drained in the import of synthetic rubber?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): (a) to (c). The pro-
duction of Styrene Butadiene Rubber (SBR)
by Synthetics & Chemicals Ltd., Bareilly,
during the year 1979-80, 1980-81 and 1981-
82 was about 20,000, 18,100 and 16,000
tonnes respectively. The licensed capa-
city of the unit is 30,000 tonnes per annum.

Shortage of raw materials and market
constraints were reported to be the main
reasons for low level of production of
SBR.

The demand for SBR is more than its
indigenous availability.

Opening of new public call offices in
Districts of Bihar,

4761. SHRI BHOGENDRA JHA: Will
the Minister of COMMUNICATIONS be
pleased to lay a statement oa the Table of
the House showing;

(a) full list of the functioning and pro-
posed P.C.Os. in the districts of Madhu-
bani, Darbhanga, Sitamurhi and Samasti-
pur in Bihar; and

(b) in how many of the above P.C.Os.
not a single call has materialised uptil now?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) and (b). The
information is being collected and will be
placed on the table of the House later.

Re_Advertising of LPG agencies
reserved for tribal unemployed

4762. SHRI BHEEKHABHALI:
SHRI G. S. REDDY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether representations for read-
vertising LPG agencles reserved for tribal
unemployed graduates for Dungarpur and
Bamswara districts have been received;
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(b) whether it is a fact that investiga-
tion authorities have recommended -names
of some unemployed graduates; with details
thereof;

(c) if so, the reasons why the unemplo-
yed graduates have not been selected so
far; and

(d) whether it is  a fact that morms/
termy and conditions for ST candidates are
similar to those of Scheduled Castes and
general categories?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): (a) Yes, Sir.

(b) and (c). The LPG distributorships
to be awarded under 1981-82 plan at Dun-
garpur and Banswara are reserved for
Scheduled Tribes and mot for unemployed
graduates. The distributorship at Dungar-
pur has already been awarded to a person
belonging to Scheduled Tribe and that for
Banswara is under finalisation.

(d) The question of norms/terms and
conditions for award of dealerships to
Scheduled Castes & Tribes being different
or similar does mot arise, since certain
percentage of dealerships are earmarked
only for these categories.

Posts in Ministry of Energy and
Reservation for SCs|STs

4763. SHRI R. N. RAKESH: Will the
Minister of ENERGY be pleased to state:

(a) the total number of posts in each,
grade/cadre (category-wise) in the Minis-
try of Energy and amongst them how
many posts are reserved for Scheduled
Castes/Scheduled Tribes (QCategory-wise);

(b) the total number of employees be-
longing to Scheduled Castes/Scheduled
Tribes now working on reserved posts
(category-wise) excluding those who had
been promoted to the next higher grade
either on ad-hoc or regular basis;

(c) the total number of reserved posts
for Scheduled Castes/Scheduled Tribes
unfilled (Category-wise) and the reasons
thereof; and
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(d) the reasons why the reservation or-
ders for Scheduled Castes/Scheduled Tribes
are mot strictly implemented by his Minis-
try?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
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RAM MAHAJAN): (a) to (c). A state-
ment giving the required information is
enclosed.

(d) The reservation orders for Schedul-
ed Castes and Scheduled Tribes are being
followed in the Ministry of Energy.

Statement

(a) TOTAL NO. POSTS IN THE MINISTRY OF ENERGY ;

(1) (Department of Power Cadre: )

(i) Decentralised grades of the Central Secrctariat Service, Central Secretariat Stenograp-
hers Service and Central Secretariat Clerical Service of the Department of Power
cadre, which include these posts in the Department of Power, Ministry of lrrigation,

Cantral Electricity Authority, Central

Material Research Station :—

Group B . . . . .
Group C . . . . .
(ii) Other posts :

Group A . . . . .
Group B . . . . .
Group C: . . . . .
Group D . . . . .

{2) DEPARTMENT Ol COAL CADRE ;

Group A . . . . .
Group B . . . . .
Group C . . . . N
Group D . . . . .

Water Commission and Central Soil &

. . . . . . 564
. . . . . . 1034
e 4 e e . 35
. . . . . . 2
e e e e e 15
. e & 4 e s 69
. . . . . ) 22
e 4 e s e e 59
e s e s s 57
e e e e e e 38

The instructions issued by the Government require reservation for Scheduled Castes and
Scheduled Tribes with reference Lo vacancies and not posts in different grades according to the
rosters prescribed for the purpose. Accordingly, the number of vacancies reserved for Scheduled
Castes and Scheduled Tribes varies for time to time.

. TOTAL NO. OF EMPLOYEES BELONGIN G TO SCHEDULED CASTES|SCHEDULED
TRIBES NOW WORKING ON RESERVED POSTS:

(1) DEPARTMENT OF POWER CADRE:

(i) Decentralised grades of the Central Secretariat Service, Central Secretariat Stenog-
raphers Service and Central Secretariat Clerical Service of the Department of Power

cadre as a whole :—

Group B . . . . .
Group Q . . . . .

(i) Other posts :
Group A . . . . .
Group B . . . . .
! Group C . . . . .

. . . . 38SC and 1 ST
. . . . 5 8SCs and 1 ST
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Group D . . . .
(2) DEPARTMENT OF COAL CADRE:
Group A . . .
Group B ,
Group C . . .
Group D
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. 9SC.

. Nil

.t SC and 18T
. 4SCs

. 58Cs.

(¢) TOTAL NUMBER OF RESERVED POSTS FOR SCHEDULED CASTES|SCHEDULED
TRIBES UNFILLED AND THE REASONS THEREOF:

(1) DEPARTMENT OF POWER CADRE:

(i) Dccentralised grades of the C=ntral Secretariat Seevice, C=ntral Secretariat Stenogra-
phersService and Cent'ral Secretariat Clerical S.-vic: of the D:partm:nt of Power

cadre as a whole :—
Group B
Group C
(ii) Other posts:
Group A
Group B
Group C
Group D

(2) DEPARTMENT OF COAL CADRE :
Group A . . . .

Group B . . . .
Group C . . . .
Group D ., . . . .

. 23 SCs and 12 STs
. 21 SCs and 31 STs

. Nil
. Nit
. Nil
. 28T

. . . Nil
. 1SC
. . . 2S8Cs and 1 ST
. . 18T

The reserved vacancies have not been filled due to non-availability of the suitable candi-

dates.
I W W gorwies woy
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Promotions in P & T Tamil Nade
Circle

4765. SHRI K. B. S. MANI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the promotions ordered in P&T
Department (Postal and Telecommunica-
tions) in Tamil Nadu Circle, Cadre-wise
mince 1973;
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(b) how many posts were filled by SC/
ST Officials;

(c) how many were carried over and
interchanged in each cadre; and

(d) if there is any shortfall, what is the
reason for non-filling up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (d).
The information is not readily available
and has been called for from Tamil Nadu
Postal and Telecommunication Circles.
The same will be laid on the Table of the
House as early as possible.

Directive to states t¢o complete power
projects within five years.

4766 SHRI G. NARSIMHA REDDY:
Will the Minister of ENERGY be pleased
to state: )

(a) whether it is a fact that Government
had directed all the State Governments to
complete power projects particularly ther-
mal projects within five years time;

(b) if so, the thermal projects in Apdhra
Pradesh where Central assistance is invol-
ved;

(c) what was the target date for their
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Government and the reason conveyed by
State Goverament; and

(d) whether under the new directive te
the States, Centre has also assured them
to give additional financial and material
help to them and if so, the particulars of
the directive in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Government are
keen to ensure that power projects are
completed as per schedule. The Central
Electricity Authority  holds regular re-
view meetings with the SEBs and main
suppliers of equipments. Review meet-
ings are also taken in the Ministry of
Energy. As a result of these reviews,
necessary actions to remove the various
constraints in the completion of power
projects are taken.

Guidelines have also been issued by
Government to the SEBs to improve their
management  system including project
management practices.

(b) In Andhra Pradesh, Ramagundam
Super Thermal Power Project is under
execution at present in the Central Sector,

(c) The original commissioning pro-
gramme and anticipated date of com-
missioning of the Ramagundam STPP

completion and slippages already under Stage I are as below:-
Capcity 0ow) ot g AR0SPS
programme missioning
3x210+ - Unit-1 - 12/82 2/84 T
1X500 Unit-2 6/83 3/84
Unit-3 12/83 2/85
Unit-4 12/84 1987-88

As the project is being executed in the
Central Sector by NTPC, the question of
State Government conveying any reasons
for slippage does not arise.

(d) The Department of Power has re-
 cently made an assessment of the additio-
nal requirement of fund during the Sixth
Plan. This has been intimated to the
Planning Commission. Planning Com-
“.inc je I%ely to take this into consi-

deration in course of the mid-term review
of the Plan. ‘

Technical Training Institutes
Thermal Power Stations

4767. SHRI HARIHAR SOREN: Will
the Minister of ENERGY be pleased to
state:

LA
(a) whether a proposal for the setting
up of technical training Ibstitutes at

at super

T M M P e o, R
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every super thermal power station is un-
der the consideration of Government?

() if so, when a decision is expected
to be taken in the matter; and

(c) the work so far done in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). There is
a proposal to provide technical training
facilities near super thermal power sta-
tions where such facilities are not ade-
quately available. This will be subject
to availability of necessary financial re-
sources. Each case will have to be de-
cided on merits.

Proposal for global teader for Oil
exploration

4768. SHRI SUBHASH CHANDRA
BOSE ALLURIL: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Oil and
Natural Gas Commission propose to invite
global tender from foreign oil companies
for exploration of oil in the off-shore
areas of Indian continents; and

(b) if so, which are the off-shore and
on-shore areas where oil drilling will be
given to foreign companies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) Gov-
ernment has decided to invite bids from
foreign oil companies for exploration
and exploitation of hydrocarbons in cer-
tain selected blocks in a sccond round
of bidding.

(b) The details regarding blocks fo .be
offered in the second round are being
finalised.

Appoiptment|re-appointment of  alternate
directors as wholetime Managing
alternate directors

4769. SHRI BALKRISAANA WAS-
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NIK: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) Government policy in regard to
appointment|re-appointment of  alternate
directors as whole time managing alter-

nate directors in public limited com-
panies; -

(b) is it a fact that Government have
been approving appointment|re-appoint-
ment of alternate directors as whole time °
managing alternate directors for a period
beyond one year;

(c) if the answer to part (b) above be
in the affirmative, total number of appro-
vals accorded under sections 269]/309]198%
of the Companies Act, 1956 during the
last five years:

(i) for one year,
(ii) for two years; and

€iii) for more than two years?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI A. A.
RAHIM): (a) The Companies Act, 1956
does not prohibit appointment of alter
nate directors as whole time managing
directors in public limited companies.
However, every application for appoint-
ment of an alternate director as whole
time managing director is to be considered
on merits and in accordance with the
general policy relating to the appointment
of wholetime|managing directors under
the provisions of the Companies Act, 1956
and the guidelines framed by the Govern-
ment for appointment|re-appointment and
remuneration of wholetime|managing dir-
ectors.

(b) and (c). There are about 10,000
public limited companies incorporated un-
der the Companies Act, 1956. It is not
feasible to furnish information asked far
withont verifying the particulars in res
pect of each of these companies and the
labour and time involved in collecting
such information may not be commensu-
rate with the result expected. If, how-
ever, information im respect of any par-
ticular company or set of companies e
required, the same will be furnished.
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Cost of imported DL-2 Aminobutano]

4770. SHRI R. L. P. VERMA: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) what is the comparative CIF value
_ and landed cost of import of DL-2 Amino-
butanol during the last two years;

-

() what is the CIF valuz and landed
* gost of import of D-2 Aminobutanol prior
o 27th November, 1981 and after that
tll date;

(c) what is the conversion cost and
conversion ratio of the efficient manufac-
wrers of Ethambutol HCL from DL-2
and D-2 Aminobutanol separately;

(d) is it a fact taat the cost of Etham-
butol manufacturead from DL-2 Amino-
butanol with 25 per cent import duty
should be less than Ethambutol manufac-
tured from DL-2 Aminobutanol with 80
ger cént custom duty; and
2

(e) if so, what are the details of the
same and if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI1
DALBIR SINGH): (a) and (b). The
samport prices of DL-2 Aminobutanol and
-2 Aminobutanol are not monitored.

(c) The pricc of Ethambutol Hydro-
chloride produced from DL-2 Amino-
batzio ao yel to b fixed., ahmercfuie, nois
mot possible to indicate the conversion cost
and conversion ratio of the manufacturers
of Ethambutol from DL-2 Aminvbutanol.

(d) and (¢). The reference in the ques-
tion being to DL-2 Aminobutanol only,
increase in  the customs duly on DL-2
Aminobutanol from 25 per cent to 85 per
cent would result in the increase in .the
resultant price of Ethambulol Hydro-
chloride, unless the cif. price
of DL-2 Aminobutanol comes down
correspondingly.

IRRITYSUENL Y ey wm e
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Reservation for SCs/Sts in £ED and ED
BPM ia P&T Departmeut

4771. SHRI THAZHAI M. KARUNA-
NITHI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) waat is the total strength of the ED
and ED BPM employees in P&T Depart-
ment throughout India and particularly i
Tamil Nadu;

(b) is there any reservation or any pre-

ference for SC/ST; if so, what is the
percentage; ‘and
(¢) how many SCs/STs persons

appointed in thcse cadres during the last
three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) and (b).
The information is being collected and will
be placed on the table of the house.

(c) Extra Departmental Agents are
part-time employees, They are not covered
under (ne reservation orders issucd by the
Government regarding reservation of posts
in Group ‘C’ and Group ‘D’ categories of
whole time regular employees.

However, thc Department, keeping in
view the policy of Government of giving
due representation to thess Communities,
has decided that on a divisional basis, the
representation of SC and ST candidates in
the employment of Extra-Departmental
Staff, should be kept to the ptescribed
minimum limit as per Group ‘C'’ and
Group ‘D’ posts in the Department.

Units Manufactoring Vitamin B 1

4772. SHRI DAYA RAM SHAKYA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleascd to refer to reply given to Un-
starred Quesiion No, 1951 on 20th July
1982 regarding reservation of Bulk drugs
for Public sector and state:

(a) names of the unmits bota jn the pri-
va'e sector and small scale scctor manu-
facturing Vitamin B-1;

(b) whether ‘it is a fact that Govern
ment have allowed import of Thio Thia-
mine for m#fhufacture of Vitamin B-1 to

D L B Tl e RAEREILNEEE
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a unil in the small scale sector and on the
other hand denied this raw material to
another unit in Haryana; and

(c) if so, the reaction of Goverament
thereto?

THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI1
DALBIR SINGH): (a) to (c). As per the
information available with the Govern-
ment, M/s. Chemicals and Anromatics is
the only unit in the private and small scale
sector presently ~manufacturing Vitamin
B-1. 1mport of Thiothiamineg was allow-
ed under OGL till 1980-81. In the 1980-81
Import Policy, Thiothiamine was include]
in the list of banned items (Appendix-3)
and the same position continues since then.
M/s. Chemicals and Aromatics was the
only unit which applied for import of
Thiothiamine during 1980-81 and 1981-82
and was allowed imports of Thiothiamine
under Supplementary Licence. During the
current year, two units in the small scale
séctor have applied for import of Thio-
thiamine. A decision on their request is
yet to be taken.

Increase in Price of L—Base by a Cartel

4773. SHRI R, L. BHATIA: Will the
Minisier of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government are aware of
the fact that a Cariel has been formed
abroad by the manufacturer of Chloram-
phenjcal and its intermediates to raise the
price of L-Base to $ 45/- per kg;

(b) whether this has been done by the
Cartel to press Government to  cantlise
the intermediate in name of shortage to
reap unintended profits at a later stage;
and

(c) tne reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHR1
DALBIR SINGH): (a) to (c). Govern-
ment is not aware of any Cartel ‘having

been formed abroad to raise the price of
L-Basc. » . Y
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Starting of Indian Telephone Indaostries at
Salem

4776. SHRI C. PALANIAPPAN: Will
the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Hindustan  Teleprinters
Limited (HTL) is going to start a tele-
printer factory at Hosur; and

(b) is there any proposal to start uanit
of Indian Telephone Industries at Salem?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.

(b) No, Sir.

Distribution of Natural Gas by Bombay
Municipal Corporation

4777. SHRf V. N. GADGIL: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government of India have
decided to entrust the distribution of
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natural gas to the Bombay Municipal
Corporation;

(b) whaether it is a fact that the Bombay
Gas Company has submitted technical
opinion from an organisation which did
the work of converting the old cast iron
pipeline existing in the city of London;
and

(c) whether it is a fact that distribution
by the Bombay Gas Company will be less
costly and more efficient than distribution
by the Muncipal Corporation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) No, Sir.

(b) Yes, Sir.

(c) Since no dectails arc available it is
not possible to make any comparisons,

Cities Provided with QMS Services

4778. SHR1 MOHAMMAD ASRAR
AHMAD: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the names of the cities which are
provided with QMS facilities in Indja;

(b) whether it is proposed to bring morc
cities under this system; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VUAY N, PATIL): (a) A list of
the cities covered under the QMS is laid
on the Table of the House. [Placed in
Library. See. No. LT—4464/82]

(b) and (c) There is no programme o
extend this scheme to any other city for
the present.

Delay in Supply of LPG Refills in
Jullandur, Punjab

4779, SHR1 JAI NARAYAN ROAT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number and details of the agents
appointed by the Indian Oil Corporttion
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\
for distribution of LP gas in Jullundur
City, Punjab;

(b) the number of consumers of LP gas
allotted to each agent in that city;

(c) whether it is a fact that these agents
do mot provide satisfactory service while
supplying 1. P Gas refills to consumers;

(d) whether it is also a fact that these
agents supply LP Gas refills to the con-
sumers after a month or so from thc date
of booking by the consumers; and

(e) if so, the details thereof and the
reasons therefor and what action Govern-
Mment propose to take in supplying the LP
gas refills to consumers in time so that
consumers are not harassed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTIL1ZERS
(SHRI P. SHIV SHANKAR): (a) and
(b). Requisite information is given below:

Name of distributors No of customers

1. Jullundur Gas Service 5619
2. Hardev Gas Service 5602
3. H. S, Gas Service 1769
4. Kumar Gas Agency 306
5. Roshan Singh and Sons 7657
6. Ram Sarup and Co. 208

(c) and (d). Since the last 2-3 months
there has been some delay in refills
supply.

(e) It is due to the fact that Jullundur
bottling plant is not working upto its capa-
city owing to severe power cuts.

The matter is being taken up by 10C
with the State Governmeat for restoring
normal power supply and also, a gencra-
tor is being installed at the plant soon.
Moreover, another plant of bigger capacity
is expected to be commissioned shortly.
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Contract for Thal-Vaishet Fertilizer
Project

4780. SHRI B. V, DESAI:
SHRIMATI PRAMILA
DANDAVATE:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Thal-Vaishet fertilizer
contract has yet to be settled;

(b) if so, whether it is-also a fact that
the powerful multinational companies for
the six Bombay High gas-based fertilizer
plants to be located in Madhya Pradesh,
Rajasthan and U.P. are fighting with each
other; o

(c) if so, whether both the parties have
been offered to put two gas-based fertilizer
plants each ‘and meet the entire finances
required for them; and

(d) if so, what are the main reasons for
delay and by what time Government are
confident to give them to the Companies
concerned for setting up all these plants?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) The consultancy
contracts for the Ammonia Plant and
Urea Plant have been settled and signed
respectively with M/s. Haldor Topsoe, of
Denmark, on 15th February 1981 and
M/s. Snamprogetti of Italy on 30th
January, 1981.

(b) to (d). A site Selection Committee
was appointed by the Department of
Chemicals and Fertilizers to recommend
the optimum locations for setting up six
gas-based fertilizer plants, one each in
Madhya Pradesh and Rajasthan and four
in Uttar Pradesh. Another Committee was
appointed by the Department of Petroleum
to suggest the optimum alignment of the
pipeline to supply gas to the proposed
fertilizer plants. The joint report of the
two Committees has been submitted o
Government and is being, apprised. The
consultancy arremgements for the new
plants can be considered only after the
locations and the ownership issues are
decided. &
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Transfer of Officers in ONGC

4784, SHR1 K. LAKKAPPA: Will the
Ministet of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whetner it is a fact that the present
Chairman of O.N.G.C. got transferred a
aumber of high-ranking officers and scien-
tists from the Bombay off-shore project;

(b) if so. the particulars of such otlicers
and their designations; and

(c) the reasons for disturbing so many
officers to the detriment of the progress of
the project? =

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
pP. SHIV SHANKAR): (a) In accordance
with fae transfer policy of the Oil and
Natural Gas Commission and m the in-
terest of the Commission’s work, 2 offi-
cers have been transferred from Bombay
to other work centres and 10 transierred
from other work centres to the Bombay
Offshore Project.

(b) Statement containing the requisite
information in respect of officers trans-
ferred out of Bombay is enclosed.

(c) Officers have been transferred in the
best interest of the Commission, Bombay
Offshore Project and the individuals.
Taese are normal transfers which take
place in any organisation,



Written Answers AUGUST 10, 1982 Written Answers

Statement .

Name Designation Date of Transferrcd
posting
in Bombay From To
2 3 4 5 6
S/Shri
H.P. Aranha’’ Group General 12-6-75 LOP, Western
Manager Bombay Region
2 C.K. Ka-unakaran Qen=ral Manager 20-9-76 Do. New Delhi
9 L.L. Bhandari Director 22-5-73 Do. Dchra Dun
4 S.S. Paintal General Manager  28-1-75 Do. Czlecutta
5 G.D. Dhingra Dir;clor (Person-  28-2-80 Do. Dhera Dun
nel)
6 M.S. Mirgunde Jt. Director(Res.)  15-11-75 Do. IRS. Ahmedubad
7 J.B.Bhayas Dy. S.E. (Mcch.) 4-6-73 Do. ‘Western Region
K.P. Patcl Sr. Chemist 9-4-76 Do. Do.
9 T.K. Samayajulu Dy. Director(Res.) 20-11-75 Do. Eastern Region
10 P.R. Sarkar Do. 24-3-70 Do. Dchra Dun
11 G.V.Iyer Dy. Director (S&P) 9-7-73 Do. Madras
12 Ajit Singh Do. 9-2-76 Do. Eastern Region
13 Yatiner Nath Ex. Engr.(Prodn) 25-9-81 Do. Ahmcdabad
14 V.N. Acharya Sr. Driller 2-6-80 Do. Dechra Dun
15 Y.H. Vakani Asstt. Ex.Engr.(P)  1-4-81 Do. Ankleshwar
16 M.L. Jain Do. 26-3-77 Do. Dchra Dun
17 P.K.Bhowmick Geologist 26-3-77 Do. Dchra Dun
18 S.K. Narang Chemist 20-3-76 Do. Dchra Dun
19 K.D. Sikri Asstt. Director 27-1-78 Do. IRS, Ahmedabad
(Res.)
20 K. Santharam Do. 24-11-77 Do. Western Region
21 D.A. Achatani Admn. Officer 3-12-64 Do. Eastern Region
(P&A)
22 R.S.Rautella Stores and Purch- 13-8-73 Do. Dchra Dun
asc Officer
29 S. Chakrapany Asstt. Engr. 21-8-81 Do. - Madras ‘

(Elcctsonics)
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Rehabilitation of Refugees

4786. SHRI KRISHAN DATT SUL-
TANPURI: Will the Minister of SUPPLY
AND REHABILITATION be pleased to
state:

(a) the names of States from where
refugees have come in large numbers and
the names of places for where they have
come and reasons theiefor;

(b) the number of the refugees who
have been settled permanently during the
last one year; and )

(c) the details of the assistance given to
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI GIRIDHAR GOM-
ONGO): (a) A large number of fefugees
came from former West Pakistan (now
Pakistan) and former East Pakistan (now
Bangaladesh) dus to partition of the
country, commuaal distrurbances and
Indo-Pak Conflict of 1971. Refugees also
came from Tibet in the wake of Dalai
Lama’s flight from Lhasa in 1959, Name
of specific places from where the refugges
came, have not been maiatained.

(b) 3,939 refugee families have been
settled during the year 1981-82.

(¢) They have been given assistance
for housing agricultural land and inputs,
bullocks, subsidairy occupation loans, busi-
ness loans, loans for shops and business
premises etc. according to the nature of
the schemes in which they have been set-
tled.

Sarin Committee Report

4787. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) what are the specific remedies Sug-
gested in Sarin Committee Report on (i)
wrong numbers (ii) excess billing (iii)
delays in trunk calls (iv) improvement in
Rural Communication System;

(b) what are the suggestions regarding
the replacement of out-dated small ex-
changes and manual openated system in
rural areas; and
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(;:) what are the suggestions 'regarding
staffing pattern and training programmes?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): The Sarin Com-
mittee has presented a total of eight Re-
ports (including the concluding report) with
434 recommendations covering all aspects
of Telecommunication services towards
improving the efficiency of the system in
operational, technological and managerial
spheres. Copies of the Reports with sum-
mary of recommendations are available
in Farliament Library. Due to an inevitable
over-laping of the various suggestions made
by the Committee, it is difficult to pick up
and isolate specific remedies suggested for
specific problems. However, among other
things, ‘ne Committee has suggested as
follows:—

(a) (i) Inspection of subscribers offices:
productionisation of more reliable tele-
phone instruments;

reduction of equipment overload and
congestion by advancing the targets for
fully meeting the demands.

(ii) Phased introuction of Automatic
Message Accounting System.

(iii) Augmentation of Trunk positions
and circuits; automatisation of Trunk
Traffic to provide Subscriber Trunk
Dialling service down to most District
Headquarters and important towns by
198S.

(iv) and (b) Provision of long distance
Public Telephones (LDPTS) in ‘all Rural
Areas by 1990 so that no village is more
than 5 KMS from an LDPT; automatisa-
tion of secondary network using integrated
digital switching and digital transmisson
systems by 1995.

(c) Rationalisation of non-gazetted cad-
res structure to:—

(1) reduce multiplicity of cadres;
(2) increase productivity;
(3) define respoansibility;

(4) improve skills and enhance moti-
vation.
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Modernisation and intensification of job
oriented training at all levels through
“Induction,” “‘Remedial”, “Conversion” and

“Orientation™ Courses at various stages.

Small Cylinders for Cooking Gas

4788, SHRI M. RAM GOPAL REDDY:
Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is under Government’s
consideration to introduce small cylinders
for cooking gas;

(b) if so, when these would be market-
ed and how many people are likely to be
benefited from the same; and

(c) whether these small cylinders will
be cheaper than the present domestic cy-
linders and within the reach of the com-
mon man?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS

(SHR1 P SHIV SHANKAR): (a) Yes,
Sir. Howaver, no final decision has yet
been taken in this regard.

(b) and (c). Does not arise.

AT HigET  JTET LW
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Raisire of Power Tariff by D.V.C.

4790. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ENERGY be
pleased to state:

(a) whether any decision has been
taken by Damodar Valley Corporation to
raise thc power tariff and, if <o, the ex-
tent thereof and the date when guch in-
creased rates will come into force;

(b) whether the Chief Minister of
West Bengal has protested against such
unilateral escalation of power tariff which
is bound to have adverse reaction and if
so, what is Government’s reaction thereto;
and

(c) whether the Chairman of the
Damodar Valley Corporation has taken
the decision to raise the power tariff with-
out the concurrence of and without con-
sultation with the participating States,
viz., the States of West Bengal and Bihar
and if so, the reactions therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERTY (SHRI VIK-
RAM MAHAIJAN): (a) DVC's propo-
sal for enhancement of tariff by 7 paise
per unit was placed at the 440th meeting
of the Corporation held on 28th and
29th April, 1982, Both the Members
of the participating State Governments of
Bihar and West Bengal did not agree
to the proposal. Subsequently, Govt.
of India issued directive under Section 48
of the DVC Act, 1948 (14 of 1948) to
increase tariff by 7 paise]Kwh, The dir-
ective is proposed to be placed soon be-
fore the Corporation for adoption of the
revised tariff and  thereafter, the new
tariff will become effective after three
months from the date of issue of notice
by the DVC management to the consum-
ers.

1804 L.S.—4
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(b) The Chief Minister of West Bengal
did write to Central Government on the
subject. The Cnief Minister has already
been informed about the tariff revision.
Tariff is related to costs of gemerations
and has to change when costs increase and
investment requirements are to be met.

(c) Does not arise in view of (a) above.
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Setting up Automatic Telephone Exchange
at Tirunelveli and Nagercoil Tamil Nadu

4792, SHRI K. T. KOSALRAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how long the building for automa-
tic telephone exchange in Tirunelveli and
Nagercoil, Tamil Nadu is lying empty;

(b) when the building for automatie
telephone exchange in Nagercoil Tamil
Nadu was completed; and

-
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(c) when the automatic telephone ex-
changes are likely to be set up in both
these places?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The
Telephone Buildings of Tirunelveli and
Nagercoil were used for gtorage of equip-
men; after taking over. At Tirunelveli,
installation of Trunk Exchange and Telex
was also done,

(b) The building for Automatic Tele-
phone Exchange at Nagercoil was com-
pleted in September 1980.

(c) Tirunelveli and Nagercoil Auto-
matic Exchanges are likely to be com-
missioned during 1983,

Autonomy for AIR and Doordarshan
4793. SHRI CHITTA BASU: Will the

Minister of TNFORMATION AND

BROADCASTING be pleased to state:

(a) whether the Government of West
Bengal has demanded greater autonumy
for All India Radio and Doordarshan and
grcater involvement of States Govecrn-
ments in their functioning; ang

(b) if so, the reaction of Government
thereto?

THE MINISTER OF INFORMATION
AND BROADCASTNG (SHRI VASANT
SATHE): (a) and (b). No such demand
has been made by the State Government
of West Bengal. However, while addres-
ing the Conference of State Information
Ministers, held in July, 1982, the M:aister
of State in charge of Information and
Cultural Affairs in West Bengal had in-
ter alia suggested that these two media
should be given a free play and there
should be a larger involvement of the
State Government in their functioning.

The fact of thc matter is that even now
the State Government concerned is re-
presented in several programme Com-
mittees or Consultative panels attracted to
Stations, viz., Rural Programmec Advisory
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Committee, Consultative Panel for Indus-
trial Workers broadcasts, educational
broadcasts, etc. This is an instituiiona-
lised system. So far as autonomous stat-
us to A.ILR. and Doordarshan is concern-
ed as clarified on several occasions in the
past, Government’s view is that this
not neccssary to enable them to discharge
their basic objective viz., serving the
people.

Telephone Industry at Bhubaneshwar

4794. SHRI LAKSHMAN MALLICK:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have a propo-
to set up a Telephone Industry at Bhuban-
eswar;

(b) if so, when such proposal is sxpect-
ed to be implemented; and

(c) the progress made so far in imple-
menting the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VDAY N. PATIL): (a) No, Sir.

(b) and (c) Does not arise.

Overtime allowance to P & T employees

4795. SHRI A. NEELALOHITHADA
SAN NADDAR: Will the Minister of
COMMUNICATIONS be pleased to
statc:

(a) whether overtime system still pre-
vails in the P&T Department;

(b) if so, the details and the amount
of loss sustained by the department due
to overtime per year;

(c) whether Government are having
any clear scheme to stop overtime; and

(d) if so, the details and the action ta-
ken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.
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(b) Overtime is granted subject to
the fulfilment of the following condi-
tions—

(i) When the work is such that it

cannot be postponed in public interest
till the next working day.

(ii) No leave reserve is available .
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(iii) When the work cannot be distri-
buted among the staff.

(iv) When the work cannot be assig-

ned to an official from another depart-

ment, Branch or Section of same offi-
ce whose work cannot be help up.

The expenditure incurred on OTA dur-
ing the last five years wae as under:

1977-78
1978-79
1979-80
1980-81
1981-82

14:03 crores
20°39 ,,
26-67 ,,
28-70 ,,
28-66 ,,

(c) Special efforts are being made to
fill up vacancies to minimize the inciden-
ce of OTA.

(d) ‘Reserve Trained Pool’ in the opera-
tive cadres of Postal Assistance, Sorting
Assistance, Telephone Operators and
Telegraphist, are being built up to ensure
that candidates from the reserve trained
pool may be deployed against absenteeism
as well as for tackling seasonal rush of
work at peak hour traffic etc.

Drilling for Oil and Gas (State-wise)

4796. SHR VIRBHADRA SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of places (State-wise)
where drilling for oillgas is being carried

out at present for discovery of oiljgas;
and

(b) the amount of money so far spent
in these projects?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) and
(b). Drilling for oil/gas is being carried
out by ONGC at 8 places in Gujarat, 12
places in Assam, 3 places in Tripura, one
place in Wes; Bengal, 2 places in Andhra
Pradesh and one place in Rajasthan and
by OIL at one place in Arunachal Pra-
desh. The amount spent on these projects
State-wise is given below:

State

Expenditure by Expenditure

ONGCsince by O:lsince
inception upto  inception
31-3-81 upto
91-3-82

{Rs. in Crores)

—_—— e — —— ——— —-—

Andhra Pradesh .

Arunachal Pradesh

Assam

Tripura

Gujarat

Rajasthan . . . . . .
West Bengal

-15.91 -_—

- 25.33

199.25 -

. . . 34-59 —_—
234.06 —

1.21 -

. . . 20.37 —
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Setting up Digital Telephone Exchange
Factory with French Collaboration

4797. SHRI TARIQ ANWAR: will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that the Public
Investment Board has cleared Rs. 150
crores proposal of the Indian Telephone
Industries to set up the country’s first
electronic—digital telephone exchange [ac-
tory with French collaboration;

(b) whether the Company from which
the technical collaboration has been sou-
ght is Freanch State-ownzd Company;

(c) whether a global tender was sou-
ght for this project or it was decided by
mutual talk and agreement; and

(d) the details of the agrecment and
the mode of payment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) and (b).
The Public Investment Board has recen-
tly cleared a proposal for setting up
manufacturing capacity for five lakh lines
of electronic digital switching equip-
ments annually, under the Indian
Telephore Industries Limited, at an csti-
mated capital cos; of Rs. 149.19 crores.
For this M|s. Indian Telephone Industrics
have entered into technical collaboration
with M|s. CIT-Alcatel, a French Com-
pany, the holding Company of which has
bken nationalised by the French Govern-
ment.

(¢) The offer from the French Com-
pany was part of an offer received from
the French Government for technology
transfer for the introduction of digital
electronic switching system into the Indian
network including local manufacture. The
evaluation of the French offer was done
by an Inter-departmental Committee.

(d) The following Agreements have
been entered into in connection with the
_above collaboration: —

(i) Agreement for licence, Transfer
of know-how and for setting up of an
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ESS Factory with a capacity of § lakh
lines per annum between the Indian
Telephone Industries and CIT-Alcatel.

(ii) R & D Collaboration for deve-
lopment of next generation system
between Indian P & T Department
and CIT-Alcatel.

(iii) Agreement for supply of
equipment for acceptance testing, re-
liability centre, Training and Technical
Assistance between Indian Posts & Tele-
graphs Department and SOFRECOM,
a French Company under their Mims-
try of PIT.

In addition to the above, two Memo-
randa of Undcr-standing between the
Governments of India and France—<cne
for continued technical assistance in the
field of tclecom. services and equip-
ment manufagture and the other for
cooperation in the Research and Deve-
lopment activities in the Telecom. ficld
between the respective Research Centres
were also signed.

The payments to be made to the
French Company have been covered
by French Governntent loans. Half of
the total amount will be in the form of
soft treasury loan and the other half
buyer's credit.

Increasing Capacity of power stations

4798. SHRI B. R, NAHATA: Will the
Minister of ENERGY be pleased to state:

(a) to what extent is the installed ea-
pacity to be increased in the Sixth Five
Year Plan in each State in Thermal,
Super Thermal, Hydel and Atomic and
other sources of Energy; and

(b) what are the projects in progress
and which are behind schedule and to
what extent ie. what were the comple-
tion dates and when they are likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
information is being collected and will
be laid on the Table of the House.
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Committee to go into Financial System
and irregularities of BCCL

4799. SHRI E. BALANANDAN:
SHRI NIREN GHOSH:

Will the Minister of ENERGY be pleas-
ed to state:

(a) whether it is a fact that the CIL
is going to set up a high level committee
to probe the financial system and irregula-
rities of the BCCL; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MI-
NISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA). (a) and (b) A
one-man committee under Shri J. G.
Kumaramangalam. Ex-Chairman of Coal
Mines Authority Ltd. has been recently
appointed by this Department to probe in-
to the administrative and financial working
of Bharat Coking Coal Ltd, and suggest
measures for improvement.

Power Projects Financed by Foreign
resources to Achieve Power Target of . .
Sixth Plan

4800. SHRI RAM VILAS PASWAN:
Will the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that to achieve
the power target of the Sixth Plan Gov-
ernment propose to construct a series of
power stationg both Hydel and thermal
totally financed by foreign resources; and

(b) if so. the decision, if any, taken
by Government in this regard stating
the period by which these power stations
are anticipated to be set up to achieve
the Sixth Plan powers target?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b) Stage-I
of Vindhyachal Super Thermal Power
Sta‘ion (6X210 MW) and Stage I of Ri-
hand Super Thermal Power Station
(2X500) MW) are being set up with USSR
and U.K. assistance respectively. The first
units of these projects are expected to be
commissioned during 1987-88.

Government have also received offers
from other foreign countries/overseas
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companies for gsupply of equipment for
power projects with possibilities of finan-
cing through Government Credit, Sup-
pliers’ Credit and Commercial Loans. No
decision has been taken by Government
on these proposals.
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Further Raising of Tariff by D.V.C.

4802, SHRIMATI GEETA MUKHER-
JEE: Will the Minister of ENERGY be
pleased to state:

(a) is it a fact that the D.V.C. is cen-.
templating to raise its power tariff again
by about S p.c.;

(b) is it also a fact that power tariff
of D.V.C. was raised just about a year
back;

(c) if the answer to both (a) and (b)
be in the affirmative, on what basis was
the last tariff worked out; and

(d) the reasons why that is  being

changed so soon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) to (d) DVC
last revised the tariff w.e.f. 1-7-1981 after
an interval of about 7  years, Further
raise of 7 paise per Kwh in overall rate
is contemplated now. Tariff is related to
costs of generation and has to change when
costs increase, and investment requirements
are to be met.

Free Trunk Calls to Local Businessmen
at Agartala telephone exchange

4803. SHRI AJOY BISWAS: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that a racket
has been developed in the Agartala Tele-
phone Exchange to provide free trunk
calls to the local businessmen;

(b) whether Government have made
any inquiry into the matter; and

(c) what steps have been taken to stop
this practice?

THE- DEPUTY MINISTER IN THE
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(SHRI VIJAY N. PATIL): (a) to (c).
No, Sir. Strict supervision is being carried
on to detect passing of free trunkcalls.
If any instance is observed, necessary
deterent administrative  action is taken
against the employee fault.

Use of new Floating Platform by

ON.GLC.
4804. SHRI R. P, DAS: Will the Minis-
ter of PETROLEUM, CHEMICALS

AND FERTILIZERS be pleased to state:

(a) is there any proposal to use new
floating platform by the ONGC; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SH1V SHANKAR): (a) and
(b) The information is being collected
and will be laid on the Table of the
Sabha,

Achievement of Target of ONGC

4805, SHR1 K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND FETRILIZERS be
pleased to state:

(a) the details of the plan of ONGC
to drill 186 wells invalving a total of
437,644 metres for achieving the target
of 17.91 million tonnes of oil in 1982-83
aloog with a gas production of 1871.53
million cubic metres; and

(b) the steps being taken to augment the
welfare measures for the employees so
that these targets can be fulfilled?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR):; (a) The details of
the exploration and production program-
me of ONGC as per the Annual Plan 1982-

MINISTRY OF COMMUNICATIONS 83 are as follows:

Wells Metreage Planned Planned
oil gas
produc- supply
tion (million
(million cubic
tonnes) metres)

S e mpa sRa sow
76 1,66,000 12°11 971°53
- —_ TataL 186 4:97,644 17°91 1871-53
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(b) E)NGC is laying great stress on fhe
welfare measures for the employees to
achieve the targets. Some important steps
taken in tais regard®are financial motiva-
tion scheme, free conveyance facilities for
attending to field sites, free camp facililies
at distant and difficult drilling locations,
liberal food compcnsation or whole-some
meal facilities at distant and remote drill
site colonies, free medical aid, etc. Fur-
ther welfare measures are also contempla-
ted.

Lossse in Fertilizer Plants

4806. SHRI A. C. DAS: Will the Mi-
nister of PETROLLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that some ferti-
Jizer plants are running in loss;

(b) if so, the names of the fertnizer
plants which are incurring such losses;

(c) the reasons of the losses; and

(d) the steps taken by Government to
improve the condition of those fertilizer
plants?

THE MINISTER OF STATE IN THE
MINISTRY OF PERTOLEUM, CHEMI-
‘CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) and (b) The following
fertilizer companies under the administrative
control of this Ministry incurred losses
«during 1981-82:—

(i) Fertilizer Corporation of India Ltd:
It has plants at Gorkhpur, Uttar
Pradesh; Sindri, Bihar; Ram-
agundam, Andhra Pradesh; Tal-
cher, Orissa.

(ii) Hindustan Fertilizer Corporation
Ltd;

It has plants at Namrup, Assam;
Barauni, Bihar; Durgapur, West
Bengal.

(iii) Fertilizer and Chemicals Travan-
core Ltd.:

It has plants at Udyogamandal,
Kerala; Cochin, Kerala.
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(c) The main reasons for the losses are
low capacity utilization on account of
power cuts imposed by various State
Governments, non-availability of inputs
like coal and egu.pment problems and de-
sign constraints.

(d) Power cuts have been removed by
most of the State  Governments. The
supply of feedstock and inputs to the fer-
tilizer plants has been augmented to the
required levcl. Steps are also being ta-
ken to increasc capacity utilization by
removing inbuilt constraints  through
plant operation improvement programmes,
debottlenecking schemes and installation
of Captive Power generation facilities, etc,

Discussion with N.T.P.C. Authorities for
recruitment through employment exchange

4807. SHRI HANNAN MOLLAH: will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that West
Bengal State Power Minister and the
State Labour Minister discussed with the
authorities of National Thermal Power
Corporation on 25-6-82 regarding recruit-
ment through employment exchange;

(b) if so, the details thereof; and

(c) the decisions arrived at the  said
meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c¢) The re-
quired information is being collected and
will be laid on the Table of the House.

Super Thermal Power Station for Delhi.

4808. SHRT AMAL DATTA: Will the
Minister of ENERGY be pleased to state:

(a) whether it has been decided to set
up a super thermal power station by
NTPC for exclusive supply to Delhi; if so,
what will be capacity, phasing, costs for
each phase;

(b) will the power station be supplied
equipment manufactured by BHEL or
imported equipment, if latter what will be
the import component of the total equip-
ment cost; and

(c) what other schemes, if any, are
there for setting up power stations in any
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other state; please give details of location
area or grid, capacity and phasing thereof,
breakup of cost, phase-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b) There is
a propsal to set up a Super Thermal
Power Station by National Thermal Po-
wer Corporation (NTPC) to meet the
power-needs of Declhi. Detailed fasibility
studies are yet to be taken-up. The capa-
city, phasing of costs etc. can be finalised
only after feasibility studies are comple-
ted.

(c) The details of NTPC's projects un-
der construction are shown in Annexure.

In addition, Government have recently
approved State 1 (1260 MW) of Vidhya-
chal Super Thermal Power Project in
MP and State I (1000 MW) of Rihand
Super Thermal Power Project in UP, The
first 210 MW unit of Stage I of Vindhya-
chal Super Thermal Power Project and
the first 500 MW unit of Stage I of
Rihand Super Thermal Power Project are
expected to be commissioned during 1987-
88. The sanctioned costs of these pro-
jects are Rs. 911.57 crores and Rs. 1033
crores respectively. These are all regional
power stations intended for meeting the
power requirements of the different States
in their respective regions.

The proposal of NTPC for setting up
Stage-I (4x200 MW) of Kahalgaon Super
Thermal Power Station has been accor-
ded techno-economic clearance by CEA.
It is awaiting investment decision.

Opening of Telephone Eychanges and
P.C.Os. in Rajasthan

' 4809. SHRT VIRDHI CHANDER JAIN:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the names of the desert and back-
ward districts in Rajasthan to which spe-
_c]al attention is being paid in providing
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more telephone exchanges and PCOs and
opening post office, with details thereot;
and

(b) whether Goveriment are considering
a proposal to reduce the prescribed ratio ot
population for opening post offices in de-
sert and Hill areas with small population
and if so, by what time a decision in this
regard will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a)

(i) Telephone Exchanges:

New small Telephone exchanges are op-
ened on the basis of build up of demand
for telephone connections and economy via-
bility of the Scheme under the liberalised
policy for opening telephone exchanges in
rural areas. Under this Policy area-wise
(viz.  Backward|Tribal[Hilly|desert) dis-
tinction is not made. The names of back-
ward districts in Rajasthan and number of
telephone exchanges tentatively planned for
opening during 1982-83 is given in the at-
tached statement

(ii) P.C.Os.

While the Department has no policy spe-
cifically for desert districts, these are inclu-
ded by and large under the list of back-
ward districts. Public telephones are pro-
vided in backward areas on a liberalised
basis. The names of backward districts of
Rajasthan and the number of long distan-
ce public telephones proposed for opening
during 1982-83, subject to availability of
stores, are given at Annexure.

(iii) Post Offices:

Barmer, Jaisalmer, Jodhpur and Sri-
ganganagar districts, Dungargarh tehsil ot
Church district and Gogunda tehsil ot
Udaipur district are classified as backward
for purpose of postal development. It is
proposed to open 15 post offices in these
areas under Annual Plan 1982-83.

(b) No, Sir. The prescribed norms al-
ready provide for a more liberal condition
of population for opening of post offices 1
backward|tribal areas as compared to
normal rural areas.
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iy N Statement
Statement showing number of ulcphom exchanges, veublluehphm.‘ tevtatitely plersee for cferivg in bacward
D istricts Rajasthan  during 1982-83
l%lc;. Name of District Trj.fe. .of g\?l;lti,g
FExchanges Telephones
1 Alwar . . . . . 3 1
2 Banswara . . . . Nil 6 h
3 Barmer . . . . . . Nil 14
4 Churu . . . . . . 3 3
5 Dungarpur . . . . . . . Nil 6
6 Jaisalmer . e .. 1 n
7 Jalore . . . . . 9 6
8 Jhunjuhuru . . . . . . . 1 5
9 Jodhpur . 1 8
10 Nagaur . . . . . . Nil 3.
11 Sirohi . . . . Nil L
12 Udaipur . 1 4
13 Bhilwara . . . . . . 2 Nil
14 Jhalawar Nil Nil
15 Sikar Nil Nil
16 Tonk . . . . . . Nil Nil
W IETw P B Mo g w drifeaw, @ At IEE WAy
&1 PaeTe W Iw|T WA (s g feE)
(@) s, &
4810 . =it wor ﬂaﬁ:fﬁm () =7 T®Y gEwT
el T (@) v § f P g

(®) =1 ey gEw P @
M@ tHEE B Pawe & faq &7
mm%hﬁrmeﬁa'{,

3
%
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Setting up Telephone Equipment Factory
by French Company

4811. SHRI K. PRADHANI: Will the
Minister of COMMUNICATIONS be ple-
ased to state:

(a) whether Government have issued 2
letter of Intent to a French Company for
setting up a telephone exchange equipment
factory;
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(b) if so, when that letter of intent was
issued;

(c) the name of the French Company
which has been issued with the letter of
intent;

(d) the name of the place Where that
proposed telephone equipment factory is
going to be set up by the French Company;
and »

(e) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Agree-
ments have been signed with the French
Company for setting up a telephone ex-
change equipment factory.

(b) The agreements were signed on
24-7-82.

(c) CIT-ALCATEL

(d) Not yet decided.

(e) (1) Following agreements were
reached:

‘(i) Between Indian Telephone Industries
and CIT-ALcatel.

—Agreement for licence and transter
of knowhow;

—Agreement for setting up factory
with a production of 5 lakh lines per
annum.

‘(ii) Between Government & CIT-ALCA-
TEL .

—for R & D Collaboration for de-
velopment of next generation system-

—for supply of 2 lakh lines of finished
equipment,

2. The total FE cost covering the
above agreement in Rs. 112.1 crores
+equivalent to 801 million French Francs)

3. The offer from the firm was receiv-
ed through the French Government with
provision to finance the project through
bilateral credit.
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Separate Work Force for Asiad

4812. SHRI BASUDEB ACHARYA:
Will the Minister of ENERGY be pleased
to state:

(a) whether the DESU Engineers Asso-
ciation suggested for the creation of a sep-
arate work force for the Asiod projects;

(b) if so, the steps taken by Govern-
ment on the said suggesion; and

(c) the details of the result achieved sa
far from the said measure?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). No
concrete proposal for creation of a se-
parate work force for executing works
of Asian Games has been received from
DESU Engineers Association. However,
the Association in a representation made
casual reference against the use of staff
meant for normal works on the work for
Asian Games. Following additional posts
for executing works of Asian Games have
been created in DESU: —

1. SE . . . .2
2. E.E. . . . 8
3. A.EE. . . .1
4- AE. . . . . 8
5. Suptd. (Tech.) . 24
6. Chargeman . .14
7. Shift Incharge .19
8. Sr. Electric Fitter 7
9. Sr. Electronic Fitter 6
10. Sr. Tester . . 4
11. Sr. Stenographer . 1
12. Jr. Stenographer . 3
13. Inspcctor . . .21
14. Asstt. Accountant . 3
15. Sr. Clerk . . . 2
16. Jr.Clerk . . . 7
17. Asstt. Time Keepr 3
18. Sr. Lineman . . 6
19. Jr. Lineman. . . 18
20. Blacksmitl. . . . 1
21. Mason . . . 1
22. Carpenter . . . 1

23 A  ElectricFitter . 15
24 Handling Mistry . 1



17 Written Answers

25 Driver . . . 5

26 Clecaner . . - 5

27 Pcon . . . 8

28 Mazdoor 48 (40 on
workcha' ge
basis 8 by
adjust-
ment)

TOTAL . 242

Money Order Racket in Chandigarh

4813. SHRI M. M. LAWRENCE: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are aware ab-
out the rampant money order racket In
Chandigarh;

(b) if so, the details thereof; and

(c) the steps to be taken by Government
against the culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
SHRI VUAY N. PATIL): (a) No, Sir.

(b) The Department had received 3
complaints about 3 money orders for total
value of Rs. 700}- at Chandigrah in May,
1982. Enquirics revealed that one postman
had received their payment by forging the
signatures of the payees.

(c) The services of the postman have
been terminated. The amount has been
recovered from him and paid to the cor-
Tect payees.

Inspe:tion of Registered Companies and
Subsidiaries of Foreign Companies Having
Branches in India

4814. SHRI R. PRABHU: Will the Mi-
nister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the total .number of companies regis-
tered under the Companies Act as on 31st
March, 1982;

(b) the number of companies belonging
to 20 large houses and Indian subsidiaries
of foreign companies and Indian branches
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of foreign companies as on 31 March,
1982;

(c) the total number of companies in-
spected as on 31 March, 1981;

(d) number of companies which belong
either to 20 large houses or subsidiaries of
foreign companies or Indian branches of
foreign companies which have not been
inspected even atleast once during the last
10 years; and

(e) number of companies which have
been inspected more than once during the
last 10 years?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI A. A.
RAHIM): (a) The number of companies
limited by shares registered under the Com-
panies Act and at work as on 31st March,
1982 was 71,689.

(b) The information asked for is as fol-
lows:—

(i) Number of companies belonging to
the first 20 large Industrial Houses (as
per registration under section 20 of the
MRTP Act) as on 31st December, 1980
after adjusting new registrations|deregis-
trations from 1st January, 1981 to 31st
March, 1982—387

(ii) Number of Indian Subsidiaries of
foreign companies at work as on 3lst
March, 1981—111

(iii) Number of branches of foreign
companies as on 31st March, 1982—
311.

(c) During the year ending 31st March,
1981, the books of accounts and other re-
cords of 383 companies were inspected un-
der Section 209 A of the Companies Act.

(d) and (e). During the last 10 years;
about 3,800 inspections have been conduc-
ted. However, compiling the jnformation im
respect of the number of companies be-
longing to these 20 large houses which have
not been inspected even once or inspected
more than once during the last 10 years
will be a voluminous task and will entail
enormous human effort the result of which
may not be commensurate with the time
and expenditure likely to be involved. In-
formation about any particular company or
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group of companies could, however be fur-
nished, if required.

Steps to  Prevent Power crisis in Delhi
during ASIAD’82

4815. SHRI ZAINAL ABEDIN: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that bigger
power crisis may engulf Delhi during the
Asiad “82";

(b) if o0, the details thereof;

(c) whether Government are taking
any steps so that the power crisis may
be avoided;

(d) if so, details thereof; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (e). The
power position in Delhi is much better
as compared to earlier years. Normally
the availability of power is more than
its requirements. Further, the maximum
power requirement of Delhi during
Nov.|December, 1982, when Asian Games
are proposed to be held, is estimated as
650 MW, including power demand of
about 50 MW for various Asian Games
Complexes, varioug hotels, Palam Airport,
Ring Railway, etc. In order to meet this
demand and ensure adequate and unin-
terrupted power supply to various Asian
Games complexes, new transmission lines
and underground cables have been com-
pleted. Transformation capacities have also
been augmented by adding new transfor-
mers or constructing new sub-station at the
following locations:

(a) Mehrauli . 100 MVA
(b) Ridgevalley 60 MVA
(c) Baird Road 25 MVA
(d) Vidyut Bhavan. 40 MVA
(e) S.P. Marg 25 MVA
(f) Tilak Marg 12:5 MVA
(g8) Lodi Road 40 MVA
(h) Siri Fort . 23 MVA
-(i) L. P. Stadium 15 MVA
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Diesel Generating sets are also being
kept as standby at some of the Asian
Games complexes for use in emergency.
All efforts are being made to supply unin-
terrupted and reliable power supply dur-
ing Asian Games.

The power requirements would be nor-
mally made from LP. Station and BTPS.
In the eveny of shortfall from these
sources, power would be drawn from
central generation projects and a contin-
gency plan for meeting uninterrupted
power supply to Delhi from Northern
Region Grid have been drawn up.

Further, the maintenance and over-
hauling of the machines af I.P. and
Badarpur Power Station has been so ar-
ranged that all the machines are availa-
ble during the Asian Games.

. Q6. &, & wegf & afy
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Consultative Committees of L.P.G. users

4817. SHRI ASHFAQ HUSSAIN: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state;

(a) whether in view of the large number
of complaints regarding supply of cook-
ing gas refills to consumers, Government
propose to constitute users consultative
committees at the area level and town
and agencies level;
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(b) whether Government are thinking
of formulating new guidelineg for distri-
bution of agencies through consumers
co-operatives; and

(c) how many agencies are with the
consumer co-operatives in our country,
with State-wise details thereof?

THE MINISTER OF PETROLELM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) In
order to receive the complaints from the
customers regarding the distribution of
cooking gas (LPG), the oil companies have
set up Customer Service Cells at their va-
rious Divisional Offices and installations. In
addition to this the oil companies have
been instructed to make arrangements for
receiving complaints from the customers
at their various distribution points and cer-
tain centrally located retail outlets. In
view of this position there is no proposal
to set up any area/town level Consultative
Committee of LPG customers,

" (b) No, Sir.

(c) The information is given in the at-
tached statement.

Statement

State-wise details of the Consumer Cooperative
Societies appointed as IPG distributors by the

o0il companies

Andhra Pradesh . . . 2
Bihar . . . . 4
Delhi . . . . T
Gujarat . . . . 12
Orissa . . . . 1
Madhya Pradesh . . . 2
Maharasthra . . . 9
Punjab . . . . 1
Uttar Pradesh . . . 9
Tamil Nadu . . . 7
Rajasthan . . . . 3
West Bengal . . . . 5

ToraL . - —_-5?
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Norm for Capacity Utilisation in thermal
plants by Rajadhyaksha Committee

4818. PROF. RUP CHAND PAL: Will
the Minister of ENERGY be pleased to
state:

.(a) what is the average capacity utilisa-
sion norm of thermal power plants sugges-
ted by the Rajadhyakasha Committee;

(b) how many power plants are touch-
ing the said norm, details with names of
the plants;

(c) details of the reasons for others
not touching the said norm;

(d) whether Government have made any
assessment of such reasoms if so, the de-
tails of the same; and

(e) corrective measures taken by Gov-
ernment to overcome the difficulties in
this field?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK.
RAM MAHAJAN): (a) The Rajadhya-
kasha Committee on Power has suggested
an average plant load factor of 58 per
cent for thermal power stations in the
country.

(b) The details of units/stations which
have achieved plan load factor of 58 per
cent and above during 1981-82 are given
in the attached statement.

(c) and (d). The main factors which ad-
versely affected the performance of thermal
power stations are:

(i) Deficiencies in lay out, plant and
equipment, system engineering etc.
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(ii) Unduly longer time being taken .
for plant maintenance as well ‘as on for-
ced outage of the equipments,

(iii) Inadequate availability of spare
parts;

(iv) comparatively longer stabilisation
period of the mewly commissioned units;

(v) Unavailability of trained opera-
tion and maintenance personnel.

(vi) Poor quality of coal supplies etc.

(e) A number of measures have been
taken to improve capacity utilisation of
thermal power stations. This measures in-
clude:

(i) Assistance to State Electricity
Boards/power stations to prepare and
undertake plant betterment programmes.

(ii) Adoption of preventive mainten-
ance techniques reducing the outage
periods.

(iii) Arranging spare parts from in-
digenous and foreign sources;

(iv) Arranging requisite quality and
quantity of coal;

(v) Setting up of task forces particu-
larly for 110/120 MW and 200/210 MW
units, for achieving early stabilisation
and improved performance.

(vi) Arranging visits of roving teams
of operation specialists from CEA to
monitor the operation practices and to
render advice.

(vii) Training of engineers and opera-
tion and maintenance personnel of the
power stations.

Statement

Plants|Stations whick  have achieved PLF of §8%, aond above

System/State Name of plant/station Capacity PLF\%) -
Mw)
1 2 ' " 3 4
UP. . . . . Panki ’ 29 62
\

. Renusagar 1—g (private) - 192° 5 95
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1 2 3 ’ 4
Gujarat Dhuvaran (T) 534 71
Ukai-4 200 62

Sabarmati (Pvt.) 110 67

Gandhi Nagar-2 120 72

Utran 61 70

M.P Satpura 1-—5 g12-5 63
A ’Kantak 60 79

Korba II[—1 120 63

A’Kantak Ext. 2 120 58

Maharashtra Koradi 1—35 680 60
Trombay (Pvt.) 330 77

Nasik 1-—2 280 . 63

Bhusawal—1 625 €8

Parli 1— 2 . . . 60 81

Andhra Pradcsh Vijayawzda 1— 2 420 73
R’Gundam B 62-5 61

Tamil Nadu Neyveli 600 645

Impact of Iran and Iraq Conflict on oil Purchase of precious forest produce by

supply

" 4819. SHRI R. R. BHOLE: Will the Minis-
ter of PETROLEUM, CHEMICALS AND
FERTILIZERS be plcased to state :

(a) whether Iran’s invasion of Iraq has
had any impact on the supplies of oil to
India, specially because of the attack on
Basra; and

(b) whether on account of destabiliza-
tion of West Asia for a long period, long-
term contracts of oil with Iraq will be
adversely affected?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 P. SHIV SHANKAR): (a) .and
(b). The suppliers of crude oil from Iran
and Iraq have been maintained at the con-
tracted levels so far. The situation is kept
under close watch.

1.0.C. Gauhati

4820. PROF. AJIT KUMAR MEHTA:
SHRI RASHEED MASOOD:
SHRI SUBHASH YADAV:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the attemtion of Govern-
ment has been dmawn to the press report
appearing in Patriot dated 22-7-1982 re-
garding illegal transaction worth lakhs of
rupees between the 1.0.C., Gauhati and*
the traders in a precious forest produce and
an attempt to hush up the matter; and

(b) if so, what action has been taken by
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (a) and (b).
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.Government has seen the Press Report.
Indian Oil Corporation has recently pur-
chased Agarwood from two parties. The
State Government authorities pointed to
IOC that certain royalty and sales-tax
charges were payable on this item. As soon
aw this was done, all necessary dues amoun-
ting to Rs. 12,290/- on this purchase were
paid to the State Government authorities.

National power grid

4821. SHR1 JAGDISH TYTLER :
Will the Minister of ENERGY be plea-
sed to state :

(a) whether it is a fact that the State
Governments have not responded tavour-
ubly to Goverament's suggestion regard-
ing the genmeration and distribution of
electricity under one national power grid;

(b) whethner it is a fact that the chan-
ces of the National Power Grid becom-
ing a fact is very nebulous under the cir-
cumstances; and

(c) how Government propose to evolve
the National Power Grid by 1955 or ear-

lier ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN) : (a) and (c). Some
of the State Governments have already
agreed to the suggestion that Central
Government may execute, own and ope-
rate EHV Transmission Lines and the
associated Sub-stations,

(b) Does not arise.

Vacancies in national thermal power
corporation

4822, SHRI SOMIJIBHAI DAMOR:
Will the Minister of ENERGY be pleased
‘to state :

(a) the number of vacancies existing at
different levels of officer's categories in
NTPC at present;

(b) how many posts are reserved and
vacant out of (a) above for Scheduled
Tribe candidates at different levels:

(c) what steps have been taken by the
National Thermal Power Corporation for
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filling up these vacancies for Scheduled
Tribes;

(d) is it a fact that there are some
selected Scheduled Tribe candidates who
are waiting posting; and

(e) if so, since how long and the rea-
sons therefor ?

THE MINISTER OF STATE IN THE
MINISTR YOF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) There are 450
vacancies existing as on 30.6.82 at differ-
ent levels of officers-categories in NTPC
(National Thermal Power Corporation).

(b) 149 posts are reserved for candi-
dates of Scheduled Tribes,

(c) Exclusive advertisements have been
issued by NTPC on all India basis for
candidates of scheduled tribes; special
broadcasts have been arranged through
All India Radio. Copies of advertisements
are sent to various Associations of Sche-
duled Tribes for wide publicity. The can-
didates belonging to scheduled tribes are
evaluated in written-tests and interviews re-
laxed standards. Relaxation js allowed
in age, qualifications and experience also.
Candidates called for written test are be-
ing paid travelling expenses and they are
totally exempted from application fee.

(d) and (e). No selected candidate of
schedued tribe is awaiting posting. One
candidate, who applied for the post of
Deputy Manager (Contracts), and was not
found suitable for the same, was placed
on the panel in the area of ancillary de-
velopment in April, 1981 for which only
he was found suitable. Since there is no
post vacant in the area of ancillary de-
velopment, no offer has been made to
him.

Meter purchased by Baira siul Project

4823. SHRI KAMLA MISHRA MA-
DHUKAR : Will the Minister of ENER-
GY be pleased to state :

(a) number of electric meters purchas-
ed by Baira Siul Project, the type and
cost of meters;
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-(b) the pumber of each meter and ini-
tial reading of each;

;(c) how many meters have been installed
and at what ‘place and at what works;

(d) how many meters have been dis-
mantled; .. '

(e) is it a 'fact that no proper record
has been maintained by’ the project in the
dismantle meter register and so many
meters are still unmaccounted for; and

(f) who is responsible for such careless-
ness in handling the public property ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAH_AJAN) : (a) to (f). The in-
formation is being oollected and will be
placed on the Table of the House,

Opening of P.C.Os. manncd by disabled
persons

4824. SHRI VIJAY KUMAR YADAYV:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to open new P.C.Os.
manned by disabled persons throughout the
country; if so, how many have been open-
ed in the country, State-wise; and

(b) how many of such P.C.0s. are to
be opened in Bihar State in the current
financial vear ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes,
Sir. Thc Government have taken such a
decision and opened 1628 new P.C.Os.
(upto 30.6.1982) manned by disabled per-
sons ‘hroughout the coun:xy The State-
wise list is given in the atached state-
BB

() 30 such P.C.Os. aie to ke apcned
in Bihar State, out of which I} have bein
opened upto 2(.6.1982,

Statement
Number of P.C.Os.
manned by
disabled persons
Sl Name of State/Union territory opened upto
No. g0-6-1982
t ] 3
t Andhra State 348
2 Bihar State . . . . . . . . B . 14
" '3 Gujarat State . . . . . . 141
4 Jammu & Kashmir State .
5 Karnataka State 46
6 Kerala Statc . . . 99
7 7 Madhya Pradesh State . 41
'8 Maharashtra State . . 271
9 North Eastern (Mcghalaya, Assam, Mizoram, Manipur, Arunachal Pradesh os
* i Nagaland, Tripura). ®

10 North Western States (Haryana , Himachal & Punjab State) PR . : 64

1304 LS.
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11 Orissa Siate . . .
12 Rajasthan State . 20
13 Tamil Nadu State R 139

14 Uttar Pradesh State

15  West Bengal

16 Chandigarh Union Territory

17 Delhi Union Territory . . .

E I o

Coal projects completed in 1981-82 and
those under construction

4825. SHRI RAVINDRA VARMA :
Will the Minister of ENERGY be pleased
to gtate H

(a) what are tne coal projects complet-
ed in 1981-82;

(b) which are the coal projects under
construction ‘at present; and

(c) the escalation of cost and time in
respect of the above ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Moonidih
Washery, Kumarkhala-I, Ballarpur CCP
and Godavari Khani 9 & 9A Inclines were
completed during 1981-82.

. (b) and (c). Coal Projects presently
under implementation are listed in the
statement laid on the Table of the House..
{Placed in Library. See No. LT—4465/
82]. Total sanctiomed cost of these pro-
jects is Rs. 2017 crores at constant value
of Rupee as at the time of sanction.
Whea completed these projects are esti-
muted to cost 30 to 70 per cent above
the sanctioned cost,
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UHF Radio Relay System bDetween Shiv-
purli and Jhansi

4827. SHR1 MADHAVRAO SCINDIA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a scheme for providing a
UHF radio relay system between Shivpur!
and Jhansi hag been finalised;

* (b) if 80, the details thereof; and
(c) the progres; made in this regard

far? -
KRS AR
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (c).
Although a scheme for a 60 channel UHF
radio relay system between Shivpuri and
Jhansi had carlier been prepared, the same
is now being re-examined in view of a
subsequent proposal to link Shivpuri to
Bhopal and to the national nctwork over
a large capacity coaxial cable system.

Report of Technical Examiner, Central
Vigilance Commission in respect of
Mathura Refinery

4823. SHRI DIGAMBER SINGH: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be. pleased to
refer to the reply given to Unstarred
Question No. 7789 dated 12th August,
1980 regarding use of materials for cons-
truction of Mathura Refinery and state:

(a) whether the Report of the Techni-
cal Examiner, Central Vigilance Commis-
sion has since been examined;

(b) if so, its findings and Government
reaction thereto; and

(c) the action laken against the deliquent
contractor and officers concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) to (¢). The report

the Technical Examiner, Central Vigilance

Commission is under examination in con-
sultation with the concerned authorities.

Upgradation of EDBOs to Status of
EDSO on Provision of P.C.O.

4829 . PROF. NARAIN CHAND
PARASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the upgradation of EDBOs
to the status of EDSO, on the provision
of a PCO has since been resumed;

¢b) if 80, the date with effect ‘from
which it -bas ‘been resumed; and

(c) ,if not, the Ukely date by which it
would "be resumed and the reasons for
delay?
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THE DEPUTY MINISTER IN .THE.
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No, Sic.

(b) Doeg not arise. -

(c) A Study Group set up by the De-
partment to go into the matter in all s,
aspects, has submitted its report. The re--
commendations made therein are undex
consideration,

Conmittee of Officers appointed to leok
into Relaxation of Work Load

4830. PROF. NARAIN CHAND PAR-
ASHAR: Wil] the Minister of COMMiZ-
NICATIONS be pleased to state:

(a) whether the Commitiee of officers
appointed to look into the relaxations of
the condition of work load of 5§ hourg fox
their upgradation to EDBOs/EDSOs t»
the status of DSOs hag since submitted
the report;

(b) if so, the finding of this commiltee
and the consequent recommendations;

&c) the steps taken by Governmecnt
to implement the recommendations; an&

(d) if not, the reasons therefor ang the:
likely date by which they would be imple-
mented? i

THE DEPUTY MINISTER IN THE.
MINISTRY OF COMMUNICATIONS
(SHRI VIAY N. PATIL): () A
Study Group was set up by the Depart-
ment to go into the policy upgradation of
Extra Departmental Branch offices provi-
ded with PCO facilities to the level of
Extra Departmental Sub Offices, Later, the-
Study Group was also asked ta examine
the existing norms for upgradation of Ex—
tra Departmental Post Offices to the levek
of Departmental Sub Offices, The Study
Group has submitted its report.

(b) The Study Group has expressed the
view that it is not feasible ta reduce the
workload at present prescribed for pur-
poses of upgradation from extra Depart—
mental to Departmental Offices. They
have however recommended that thc
prescribed limit of loss on such upgra-
dation may be increased in the case of
backward/tribal areas.

(c) and (d). The various recommenda-
tions made by the Study Group on ‘thix
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and other issues examined by it are under
comsideration in consultation with the Mi-
sistry of Finance (S.1.U.).

Seiting up Digital Electronic Switch equip-
ment Factory

4831. SHRI AJIT KUMAR SAHA:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that thc site selcc-
tion Committee for sctting up digital elec-
tronic wwitch cquipment factory for tele-
phone exchange has submitted its report to
Government;

(b) if so, what are the recommendations
made by the Committee;

(c) whether
amy decision; and

Government have taken

(d) if not, the reasons for the inordinate
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes Sir.

(b) The report of the site selection
Comnmittee is confidential and under exa-
mination by the Government at present.

(c) No, Sir.

(d) All the aspects of the matter nced
to be examined in depth before a final
decision can be taken

Setting up fertilizer unit at Mathura based
on Naphtha

4832, SHRI DIGAMBER SINGH:

SHRI GHULAM MOHAMMED
KHAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether three to four lakh tomnes
of mnaphtha would be available annually
from the Mathurn Refinery;

(b) if so, whether Government propose
t0 consider the establishment of one ferti-
li,mr unit somewhers in Mathura district
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in U.P., which is industrially very back-
ward to utilise this naphtha; and

(c) whether it would also be economical
to lift the naphtha in case the fertilizer
unit of about 2,200 tonnes capacity per

day is set up near about the Mathura Re-
finery?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) to (c). Mathura Re-
finery is designed to produce about 8 lakh
tonnes per annum of naphtha at a Motor
Spirit production level of 3.5 lakh tonnes
per annum. The actual production of ma-
phtha will, however, vary depending upon
the actual crude mix and the level of
Motor Spirit production, With the sectting
up of the proposcd four gas-based fertili-
zer plants in Uttar Pradesh, there is, no
case for setting up any additional fertilizer
plant in U.P. based on naphtha from the
Mathura Refinery.

Seniority of Producers on becoming Govt.
Servants

4833. SHRI DIGAMBER SINGH: Wwill
the Minister of INFORMATION AND -
BROADCASTING be pleased to state:

(a) is it a fact that recruitment rules

- were changed in 1973-74 to promotec Trans-

mission Executives as Programme Execu-
tives;

(b) is it also a fact that more than 150
persons were promoted as Programme Exe-
cutive in 1973-74;

(c) is it also a fact that some of them

were promoted Assistant Station Directors
in 1981;

(d) is it also a fact that Producers have
been ‘asked now to become Government
servants and most of these Producers are
working as Producers for more than 10
years; and
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(e) if they become Government  ser-
vants whether they will be senior to those
persons who were promoted Programme

. Executives in 1974 and mow working as

Assistant Station Directors?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) and (c). Yes, Sir.

(b) Approximately such number offi-
ciating as Programme Executives were re-
gularised in terms of the recruitment rules.

(d) Producers in common with other
categories in the Staff Artists Cadre per-
forming functions similar to those per-

- formed by Government servants have been

asked to exercise their option for becom:-
ing Government servants in pursuance of
Government's recent decision to convert
Staff Artists into regular Government ser-
vants. In the Producer’s category the num-
ber in position in the different grades is
159 and out of these the number of those
who have rendered more than 10 years
service is 41.

(e) In such cases, the merger can at best
be only in the equivalent grad:s and the
seniority can be only vis-a-vis in such
grades.

SRAVANA 19, 1904 (SAKA)

Written Answers 1 1)

TNEIT W qEIeT &t we

4834 . =Y TWMEaT TR ;S
Tariini,, AR Wi TE® BN |
A FT FATH T P

(=) T feg & Tgaw fad &
a!mﬁ;ttl"qwﬁa'r (Tew3) = wg
TME o

(¥) afz gt, @ agf a% 1978-79,
1979-80, 1980-81 T 1981-82
g

(1) @ ng aw g f& 1. o, @
Perfars o & a9 RAT ;

(w) afz gf, o feg= s = =
I wH TG ;

(5) o & «|7 F0r g ; AN

(®) =T T EN T & Pan AR
TFTFER IS ?

Jifeaw, @R AT TS TIw
% g WA (st T Pey) o
(@) srer

(®) @ I AW & IO FWEIR
% nfas 93 areREs J FY T o
TR afga TR & INRT N
Pt T @ -

aq ufes T TTREEH Ffa I3 qrErEgE
1978-79 55,449 53,471

1979-80 . 54,335 26,153

1980-81 43,410 28,403

1981-82 33,113 52,326
- (,‘.) o, ;'E:i. | (b) the reasons and estimated loss dur

() € (¥). v 7@g" I&a |
Capacity Utilisation of Fertilizer Plants
4835. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS ' AND FERTILI-
ZERS be pleased to state:

(a) the capacity utilization of the ope-
rational fertilizer plants as on 30-6-82 as
compared to the same period tast year;

to non-utilization of full capacity; and

(c) the steps taken by Governmemt is
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMF
CALS AND FERTILIZERS (SHRI DAl-
BIR SINGH): (a) A statement giving the
capacity utilisation of fertilizer plants
during the. period April-June, 1982 and

.
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April-June, 1981 is laid on the Table of
stke House. (Placed in  Library. See No.
LF—33466782].

(b) The production during the penod
April-June, 1982 fell short of the prorata
capacity by 3,52,000 tonnes of Nitrogen
and 91,000 tonnes of P 2.0 5. It may, be
«larified that most of ths plants take their
=amnua) maintenance turn around during
zhis period.

“The loss in production of fertilizers i
wmainly on account of equipment problems,
power problems and labour problems.

{c) Various remedial steps like modifi-
cation/replacements of equipments, in-
wtallation of captive power generation
Hacilities in the plants affected by unstable
power supply, etc. are being taken with a
wview to improving the production per-
fiormance of the fertilizer plants.

Casual announcers in A. I. R.

4836. SHRI RAMAYAN RAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) is it a fact that persons are booked
- AIR" to work as casual announcers;

(b) is it also a fact that there are matiy
General Assistants and Production Assis-
fants who have bzen doing comparing work
and whose voice is very good;

(c) if so0, the reasons why these staff
wartists are not given a chance to work as
annonnrcar, in addition to thoir duties;

(d) is it a fact that staff artists arc
working in the same capacity for a num-
®ér of years and have no incenlive in AIR;
and

(e) if w0, whether Government proposc
giving preference to General' Assistants
and Production Assistants and to give
them chance to work as announce: after
dat eudition?

KGN
. THE MINISTER OF INFORMATION

\g.lBROADCASIING (SHRI VASANT
HE): (») Yes, Sir,

-
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(b) No, Sir. They have been recruited
for desk jobs and are assigned only sach
jobs.

(c) Does not arise.

(d) Promotional avenues are available
for contract Staff Artists as provided' in the
recruitment rules for various categoriey.
Moreover, General Assistants and Produc-
tion Assistants have been identified as a
category which will be government ser-
vants and given pension. Their promotion
chances are, therefore, expected to improve
further.

(e) No, Sir. Even now General Assis-
tanls and Production Assistants can com-
pete for th: posts of Announcers in the
direct recruitment Quota subject to their
being eligible as per educational qualifica-
tions etc.

Setting up Small Doordarshan Stations

4837. SHRI MANORANJAN BHAK-
TA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose to
have small Doordarshan Stations i1 diffe-
rent Union Territories situated in border
areas; and

(b) if so, the stations under consider-
ation?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) and (b). 1In the Special
Plan for providing TV service in North
Eastern Region, utilisation of low power
relay transmitters is provided for.

Price of Petrol and Diesel at Port Blair.

4838. SHRI MANORANJAN BHAK-
TA: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what is the price of petrol and diescl
per litro at, Port Blair, Rangat, ngabun-
des, Dnghpur, Car Nicobar in the “Upion
Territory of A&N Isiands; and
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()] Whether Governimeat héve any plan
to sell these itents of essential requirement
at a uniform rate, which prevails through-

odt the coumry; if not the reasons there-
for?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SARI P. SHIV SHANKAR): (a) and
(b). Information is being collected and
will be laid on the Table of the Sabha.

S.T.D. Facilities to Port Biair

4839. SHRI MANORANJAN BHAK-
TA: Will the Minister of COMMUNICA-
TIONS be pleased to state:

¢a) whether Government have received
any representation for extendiag satellite
communication facilities through our own
satellite to Digliput, Mayabunder, Rangat
and Campbell Buy in the Union Territory
of A&N Islands. If so, what action Gov-
ernment ccitemplate to take; and

(b) whether Government are consider-
ing to have STD facilities to Port Blair
and when this will be implemented, with
demils thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.
Use of very small Earth Stations at such
remote low traffic areas to work with
INSAT is under stady.

(b) Yes, Sir, the éovernmem is consi-
dering to provide STD facilities to Port
Blhir by utilising. INSAT Channels.

Port Blair is likely to be connected to
Calcutta, TAX for this purposz and the
scheme is likely to be implemented during
the current plan.

New Telegraph System in Tamil Nadu

4340. SHRT CHINTAMANI JENA:
SHRI ANANTHA RAMULU
MALLU:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a new teleﬁraph system has
been launched in Tamil Nadu for speedy
tra.nsmlsslon of telegra.ms.

(b) if so, the datuls thereof and the
results achieved;
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(c) witcther it is slso likely to We hitro-
duced 1n other part of the country; and
¢d) if so, by whm?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): ¢a) Yes, Sir.

(b) Telegraph offices connected to Store
and Forward system work directly into
Micro-processor Memory which analyses
and recsuasmits each message according to
its priority. The message is printed out at
destination within a f:w minutes with per-
fectly reshaped signals. During interrup-
ticns the system stores the message and
forwards it immediatély on restoration.
The present system is designed to link 14
stations With facnhty to interwork wih
other systems. It is already linked to &
second system at Hyderabad on expsrimen-
tal basis. The results achieved are very
encouraging. The iuordinnte transit delays
have been reduced substantiaily,

(c) Extension of Store & Forward sys-

tem to the other part of the country Is
under consideration.

(d) The time targets are yet to be drawn.

Proposal for setting up now Coal based
Fertiliser Plant

4841. SHRI NAVIN RAVANL: Will
tke Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased to
state:

¢a) whether there is any proposal to
install a coal-bearing fertiliser plant in the
country;

(b) if so, what is the progress made in
this respect; and

(c) the city selected for locating the. said
plant annd by when it is likely to be com-
missioned?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS: AND FERTILIZERS (SHRI
DALBIR SINGH): (a) There are two
coal based feortilizer plants at Ramagun-
dam and Talcher. The work on thc third
Coal-based Fertilizer plant at Korba which
has been stopped, wou!d be resumed only
after sufficient experience is gained from
ths operation of the first two coal-basr
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plants. There is no proposal under con-
sideration for the imstallation of any other
coal-based plant in the country.

(b) and (c). The questions do not arise.

Setting up Radio Stations in Sixth  Plan

4842, SHRI NAVIN RAVANI: Will
the Minister of INFORMATION AXND
BROADCASTING be pleased to state:

(a) whether Government are consider-
ing to expand some radio stations or i~tall
station during the Sixth Five Year Plan
period in the country; and

(b) if so, the details thereof and the
progress achieved upto date in this respect?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI VASANT

SATHE): (a) Yey, Sir.

(b) A statement is laid on the Table of
the House. [Placed in Library. Sce No.
1.T—4467/82].

Film "A Time to Rise”

4843. SHRI NIREN GHOSH: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether he is aware that 13 pro-
minent film personalities have protested
against the withholding of certification for
the film “A Time to Rise” by the Examin-
ing and Revising Committee of the Censor
Board; and

(b) if so, the reasons for withholding

the certificate?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) and (b). The film entitled
UTHAN DA VELA: A TIME TO RISE
by Shri Anand Patwardhan depicts the
struggle of farm-labourers against farmers
and contractors in Canada. The Revising
Committee of the Censor Board is of the
view that the film should be shown to the
Ministry of External Affairs for their expert
opinion. The print of the film has not so
far becn received at New Delhi from Shri
Patwardhan for this purpose. No final deci-
sion could thereforc be taken on the appli-
cation for censor certificate.
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Representation niade by Doles Bandgbu
Udbansha Sangam Committee, Ranaghat
Coopers Camp.

4845, SHR1 MANORANJAN BHAK-
TA: Will the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) whether Government have seceived
representation from the Doles Bandhu
Udbanshu Sangam Committee, Ranaghat
Coopers Camp, West Bengal and subse-
queit representation from MPs on the same
subject;

(b) if so, what are the salient demands
and the dates of their receipts;

(¢) what action Government have taker
for rehabilitation of these ex-camp site
families;

(d) whether Government’s decisicr has
been implemented: and

e
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(e) if so, when the order was issued
and the reasons why not implemented so
far? -

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI GIRIDHAR GO-
MANGO): (a) Yes, Sir.

-(b) A statement is attached.

(c) There were 1068 D.P. families at
the site of Cooper’s Camp. All excepting
471 “families have been resettled. Out of
remaining 471 families, 100 families are
old and Afirm and the West Bengal Govern-
ment has been requested to admit these
families in one of the P, L. Homes being
run and managed by them. Regarding re-
settlement of 371 families, the ceiling of
bouse building loans has been increased
from Rs. 2000/- to Rs. 4500/- per family.

(d) The decision has to be implemented
by the Government of West Bengal.

(e) Orders were issued to the State
Government on 25-5-1982. The follow up
action has not yet been reported by the
State Government.

STATEMENT

Initially, following two demands were
made by the Doles Banda Udbastu San-
gram Committee, Cooper’s Camp, Rana-
ghat district Nadia, West Bengal:—

(i) Doles may be released to the
families whose doles were stopped; and

(ii) Loans may be given to these
families as under:—

(a) House building Rs. 2000/- per
family.

(b) Small trade loan Rs. 5000/- per
family.

2. Later on, Smt. Rajindra Kumari
Bajpai and other three Members of Parlia-
ment, sponsored the case of these D. P.
families for considemtion vide their letter
dated 31st August, 1981, with the follow-
ing demands:—

(1) Sipce the cost of building mate-
rials has gone up, the amount of
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Rs. 2000/- for housing loan should be
increased proportionately or standard
houses “should be constructed and hand-
ed over to them;

(ii) The industrial complex as per
recommendation of the Review Com-
mittee should be made available so that
these people will get employment or they
may kindly be granted business loans of
Rs. 10,000/- per family so that they can
be self-employed in small trade etc.

(iii) Out of the 471 families, about
100 families are of old infirm and minors.
They may be sent to P.L. camp for their
subsistence.

3. Recently, following proposals have
been made by Shri Mamoranjan Bhakta,
M.P., in his letter dated the 16th June,
1982, for the resettlement of these fami-
lies: —

(a) All these migrant families should
be paid house-building loan of Rs. 9,700/-
as reported by the State Govern-
ment considering the cost factor of con~
structions or houses may bc constructed
by the Government;

(b) Such families should be provided
business loans of Rs. 10,000/- so tha:
they can be economically settled;

(¢) The R.IC. factory situated in
that place should be handed over to the
cooperative organised for this purpose on
lease basis which will generate employ-
ment. e

Change in Guidelinese for Dealership of
LPG Reserved for ‘L'ribal people

4846. SHRI BHEEKHABHAL:  Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased to
state:

(a) whether he has received any repre-
sentation for changing guidelines in issue
of notices of dealerships of L.P.G. reserv-
ed for tribal people; i

‘ N i

(b) whether it is a fact that tribals who .

belong to different sects and religions arg
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not. regulased by law applicable o general
category and scheduled casts catsgory; and

(c) whether his Miaistry has consulted
Law Ministry before issuing advertisements
of dealerships/distributorship in the Press?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): (a) Yes, Sir.

(b) The question appears to b2 based on
the premise that law and procedur: appli-
cable to general catcgory and Scheduled
Caste catcgory, should aiso apply to Sche-
duled Tribes. If so, :Fis is confimed

(c) No, Sir.
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Promotion and Posting of SC/ST Employ-
ee’s in 1.0.C./(MD), Northern Region

4848. SHRI CHANDRAPAL SHAILA-

NI: Will the Minster of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pieased to State:

(a) whether some promotions were
effected in Typist/Clerks’ grade in 1981 in
Indian Oil Corporation (MD) Northern

Region;

(b) how many of them belong to Sche-
duled Caste and Scheduled Tribe commu-
nity; and

(c) is it a fact that all SC & ST em-
ployees working in Regional Officé, Indian
Oil Bhawan were posted outside Delhi' on
promotion; and

(d) if so, the reasons why SC. & ST em-
ployzes posted outside Delhi and non SC
& ST employees kept in' Deitii iméif on
promotion?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILEZERS (SHRI1
P. SHIV SHANKAR): (a) Yes, Sir.

(b) 14.
(¢) No, Sir.
(d) Does not arise.

Theft of Ballot papers in West Bengal
Electior .

4R49. SHRI B. V. DESAL:
SHRI M. V. CHANDRASE-
KHARA MURTHY:

Will the Minister of LAW, JUSTILE
AND COMPANY AFFAIRS be pleased
to state: '

(a) whether it is a fact that ballot papers
were stolen from the Bengal Presy during
May, 1982 and the West Begal Chief
Electoral Officer had ordered any enquiry;

(b) if so, to what extent they were
stolen and what was the outcome of the
inquiry;

(c) . whether Government have received
any complaints that large scalc rigging had
taken place in West Bcengal during the
recent elections; und

(d) the action taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b) The Election Commission has stated
that some complaints were received before
the date of poll to the effect that a large
number of ballot papers had been smuggl-
ed out for uve at the clections. A news
item also appeared in the Ananda Bazar
Patrika dated the 17th May, 1982 in this
regard. A specimen of the ballot paper
bearing serial Number 166561 of 188
Balagarh Assembly constituency also ap-
peared in the said news paper. The Chief
Blectoral Officer, West Bengal, made pre-
liminary enquiries and informed the Com-
mission that two ballot papers claimed to
be in the possession of BJP workers were
in fact available in the bundles obtained
from the Government Press. Thereafter,
the Chief Electoral Officer, issued Press
release explaining the procedure adopted
.

-
v
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im printing of ballot paper and its use at
the polling station with a view to ensuring
the use of genuine ballot papers only. He
also referred the matter to Home Secre-
tary and Secretary, Commerce and Indus-
tty Department of the Government of
West Bengal for enquiry with a view to
ascertaining whether any ballot paper had
gone out of the Press unauthorisedly. His
further report is awaited.

(c) and (d) The complaints about rig-
ging of elections in West Bengal wers
received by the Election Commission. Some
of them were of general nmature though a
few were specific. The specific complaints
were referred to theé State Government for
full enquiry.

Diversion of Surplus Power from Uttar
Pradesh

4850. SHRI B. V. DESAI: Will the Min-
ister of ENERGY be pleased to state:

(a) whether Uttar Pradesh Government
has sent distress signals to the Centre plead-
ing for immediate measures to divert the
surplus power to neighbouring States;

(b). whether the State has even suggest-
ed that the super thermal plant. at Singrauli
be shut down so that it can geperate from
its own capacity and thereby minimise the
losses;

(c) whether the U.P. State Electricity
Board is losing Rs. 4.8 crores per day at
the rate of 40 paise per unit;

(d) whether the Union Government has
asked the U.P. State to divert the power to
the State of Rajasthan;

(e) whether it is also a fact that Punjab
and Haryana have refused to accept the
power of the U.P.; and

(f) if so, the reasons for the same and
what steps Union Government are consi-

dering to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) This was a tem-
porary phenomcnon. From 14th June to
20th June, 1982, when, dile to unseasonal
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rains, whole of Northern Region was sur-
plus in power.

(b) Simgrauli Super Thermal Power Sta-
tion (SSTPS) had to back down for some
time its generation on account of low de-
mand in Northern Region from the period
14th June to 20th June, 1982.

(c) No, Sir. The surplus power of U.P.
during the period 14th to 20th June, 1982,
was exported to other States.

(d) U.P. State had supplied power to
Rajasthan during the period 14th June to
20th June, 1982, but more power could
not be supplied to Rajasthan due to con-
straints on transmission system and low
voltage problem.

(e) Due to overall surpius power in the
Northern Region from 14th June to 20th
June, 82, it was not possible for Punjab
and Haryana to accept the surplus power
of U.P.

(f) During the period of such rare and
temporary phenomena, the surplus power
becomes available due to steep fall of
power demand in the agricultural sector.
Efforts are made to minimise spillage of
hydel stations by backing down thermal
generation upto economic levels. Efforts
are also being made to evolve procedures
for providing incentives to absorb the zero
cost hydel energy and comserve coal at
thermal stations.

Monthly Electric Bills for Vithalbhai Patel
House

4851. SHRI AJIT KUMAR SAHA:
Will the Minister of ENERGY be pleased
to state:

(a) whether Government are consider-
ing to send electric bills every month for
Vithalbhai Patel House suites;

(b) if so, when and details thereof; and

(¢) the steps being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) to (c) The in-
formation is being collected and will be
laid on the Table of the House. ;
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Replacement of Old and Small Units by
120 MW Unit at Utran, Gujarat

4852. SHR1 R. P. GAEKWAD: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that Gujarat
Electricity Board has submitted a project
report for replacement of old and small
units by installing one 120 MW unit at
Utran at an estimated cost of Rs. 76.80
crores; -

(b) for how long the project report is
pending; and

(c) what are the reasons for non-clear-
ance of this Project?

THE MINISTER OF STATE IN THRE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c) The
scheme for sctting up of 1x120 MW power
plant at Utran and replacement of oid
and similar units is with the Central Elec-
tricity Authority for techno-ecomomic ap-
praisal and certain clarifications regarding
arrangements for ash disposal, availability
of land for ash disposal etc. are yet to
be furnished by the State Electricity Board.
The aforesaid proposal can be appraised
for techno-economic clearance only after
the State Electricity Board furnishes the
necessary information.

Working of Eastern Coalfields

4853. SHRI SUBHASH YADAV: will
the Minister of ENERGY be pleased to
state:

(a) whether Government have inquired
into the working of Eastern Coalfields Ltd.
since it was set up and if so, whether any
irregularities have been found;

(b) whether Government propose to
constitute a Committee of Members of
Parliament to inquire into the serious alle-
gations against the Eastern Coalfields Ltd.,
a subsidiary company of the Coal India
Ltd.; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
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MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) to (c). No,
Sir. However, Statutory Auditors are ap-
‘'pointed every year by the Company Law
Board to audit the accounts of the Com-
pany. At present, there is no proposal to
set up any such Committee.

Capacity Utilisation of Thermal Hydel
Plants

4854. SHRI ATAL BIHARI VAJPAY-
EE. Will the Minister of ENERG\C be
pleased to state:

(a) capacity utilisation in 1981-82 of
each thermal hydel and diesel power sta-
tions in the country which are wholly or
partially owned by Government;

(b) names and Capacity utilisation in
the same period of major power stations
in the country which are privately own-
ed; and

(c) how does the performance of the
public and private sectors compare?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) A statement
showing capacity utilisation of thermal
and hydro stationg in 1981-82 is laid on
the Table of the House [Placed in Lib-
rary. Sec No. LT—4468|72].

The capacity utilisation of thermal and
nuclear power stations depends on a
number of factors like pattern of demand,
peak support available from hydro sta-
tions, quality of fuelage and condition of
equipment,  quality of operation and
maintenance etc. Hydro power stations
are generally designed to provide peak
support and the pattern of generation
varies with the seasons. Therefore, capa-
city utilisation is not a good parameter
for judging the performance of hydro
power &tations.

(b) The details about capacity utilisa-
tion of the power plants privately owned
during 1981-82, is also given in a state-
ment attached at annexure II,

(c)_ The average plant load factor of
thermal power stations during the year

SRAVANA 19, 1904 (SAKA)

Written Answers 154

198182 was 47 per cent. The higher per-
formance of Renusagar thermal power
station in the private sector was mainly
due to the extra-boiler available in the
unit. In the case of Trombay power
station, the better performance is mainly
due to the fact that the sizeable operation
of the station is based on oil firing.

U'tilisation of Installed Capacity by Hindus-

tan Antibiotics Ltd., Pimpri

4885, SHRI ATAi BIHARI
VAJPAYEE:

SHRI SURAJ BHAN:

Will  the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether under-utilisation of instal-
led capacity and lack of quality control
have ledq the Hindustan Antibiotics Ltd.
in Pimpri to incur a loss of about Rs.
17 crores in 1981-82;

(b) value of tetracycline, streptomychi,
erthromycin, vitamin ‘C’ tablets and vials
of other drugs rejected in each of the
three years and also the percentage of
the rejection; and

(c) steps taken in this regard?

* THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRIDAL-
BIR SINGH): (a) No, Sir. .

(b) and (c). Information is being col-
lected and will be laid on the Table of
the House.

Power Projects by States for World Bank
Assistance

4856. SHRI RAJESH PILOT: Will
the Minister of ENERGY be pleased to
lay a statement showing:

(a) how many proposals have been
submitted by varions States for World
Bank ascistance on power generation with
their details and steps taken by the Gov-
ernment to process and accelerate their
being taken up; and
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(b) whether any cell has been created
to monitor progress of such projects?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-

Orissa

1. Upper Indravati I1.E.P.
Uttar Pracdesh .

1. Aanpara ‘B’ T.P.S. .

2. Unchahar T.P.S.

3. Rosa T.P.S, . . . . .
4. .Jawaharpur T.P.S.

5. Anpara ‘C’ T.P.S.

6. ' Tehri Dam Project

7. Maneri Bhali HE (Srage-IT

8. Pala Maneri HEP
9. Lahari Nagpala HEP .

Madhva Pradesh
1. Bodhghat ILE.P.

2. Hasdeo Bango H.E.P. .

Andhra Pradesh

Inchampalli Multipurpose Project
Bihar

t. Sankh Project

2. Gandak Hydel Project
3. North Koel Project

Taking into consideration the relative
readiness of the project, the resources
available in the State Annual Plans and
the origanisational capacity of the State
Electricity Boardg for undertaking the
projects, it has been proposed to include,
inter-alia, the following projects in the
pipeline of projects for World Bank as-
sistance:

FY 83 (July 82 to June 83)

1. Fifth Power Transmission Project.

2. Upper Indravati hydro-electric pro-
ject.

w

. Dulhasti hydro-electric project.
. Bodhghat hydro-electric project.
FY 84 (July 83 to June 84)

1. Naptha Jhakri hydro-electric pro-
ject.

&
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RAM MAHAJAN): (a) and (b). The
States of Orissa, Uttar Pradesh, Madhya
Pradesh, Andhra Pradesh and Bihar had
requested the following State projects for
being posed for World Bank assistance:

(600 MW)

(2x500 MW
(2x210 MW)
. . (3x210 MW,
o (3x210 MW)
(3x590 MW)
4x250 M)
(4x6,4 MW)
3x47.5 MW)
(3x04 MW)

(4x125 MW)

(3x 45 MW)

(590 MW)
(8x7.5 MW)
(2x12 MW)

Farakka Extension STPS.

. Thermal Project in the Capital Re-
gion,

4. Kalinadi

project,

[PV &)

Stage-11 hydro-elegtric

FY 85 (Julv 84 1o June 8S)

1. Rural Electrification Project-1V.
2. Puyan Kutti hydro-electric project.

3. Manguru|Talcher Thesmal
Project.

4. Vishnu Prayag|Lohari Nupgla by-
dro-electric project,

5. Ranganadi/Kemeng.

Super

The concarned agerncics have ocem re-
quired to prepare project[profiles reports
for subraission to the World Bank.
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Ex;edﬂnu on oll exploration

4857. SHRI RAJESH PILOT: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) what amount has been gpent on oil
_axploralion. year wise during last 5
years:

(b) what has been the effectiveness of
mode of employing Indian and foreign
agencies and know how;,

(c) what has been the progress in
increasing share of Indian expertise and
equipment;

(d) what increase has taken place in
trained Indian oil exploring units and
their strength during l_he last three years;

(e) have any schemes been drawn to
assist other developing countries in oil
exploration by India; and

(f) what hag been the achievement in
oil find and ity utilisation during the
lagt 3 years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) The
amount spent on exploratory drilling and
surveys during the last five years by the
Oil and Natural Gaq Commission (ON
GC) and Oil India Limited (OIL) is as
under:—

Year ONGC Oil
(Rs. in Crores)

1976-77 . 73.88

1977-78 . 78.86 2.89

1978-79 . 79-38 5-93

1979-80 - 86.14 23.32

1980-81 . 110.80 27.45

1981-82 Accounts not 4-23
yet finalised

e —— s+ | e+ e e e et

(b) to (d). All the exploratory opera-
tions arc managed entirely by Indian
porsonnel of these two ogranisations. In
sstected highly specialised areas foreign
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expertise and/or services are obtained on
payment basic and arrangements are
usually so made that transfer of techno-
logy also takes place, Practically  all
drilling and seismic survey ig being car-
ried out by Indian personnel in the on-
shore areas. In the offshore areas, how-
ever, the work being done through char-
ter-hired drilling rigs and survey vessels

"through foreign contractors is somewhat

more. However, Indian personnel are
progressively taking over these functions.

(e) Whereas there are no specific sche-
mes of assistance for other developing
countries, the Oil and Natural Gag Com-
mission ig increasingly secking such op-
portunities and has achieved some suc-
cesg recently. Both ONGC and Oil India

Limited have rendered such assistance in
the past.

(f) During the las| three years total pro-
duction of crude oil has gone up from
11.73 million tonnes in 1979-80 to 16.18
million tonnes in 1981-82.

Fireg in coalfields

4858. SHRI RAJESH PILOT: Will
the Minister of ENERGY be pleased to
state:

(a) what ha, been the position of fires
poing on in coalfields during the last
three years in terms of old fires extinguish-
ed (cost involved). not yet controllcd’ con-
trolled but not fully extingnished and new .
fires detected; and

(b) loss estimated due.to unextinguish-
cd fires and steps taken to increase the
capacity to combatcoal mine fires?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (H). In-
formation is being collected and would
be laid on the Table of the House.

Advice for captive plants to Industrial
House

4859. SHRI DIGAMBER SINGH : Will

the Minister of ENERGY be pleased to
state :

(a) whether his Ministry has advised the
Industrial Houses to go in for captive
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power plants to insulate the operations of
vital industries from power cuts and fluc-
tuations;

~ (b) if so, which of these houses have
"been permitted to set up such plants, their
location and capacity, the country of im-
‘port of plant and machinery, the capital-
outlay involved and when these are likely
to generate power;

: (c) whether this power will be exclusi-
vely for their use or is it open to them 10
sell it to the public or other industries
also jn the vicinity; and

(d) if so, the broad outlines of this
power supply to public or private Staté/
Units ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): Under the provi-
sions of the Electricity (Supply) Act, 1948,
any person can set up a captive power
‘plant by seeking the permission of the
appropriate State Electricity Board. In
cases where the captive power plant is
above 25 MW capacity. the State Electri-
city Board is required to consult the Cen-
tral Electricity Authority before granting
the permission.

(b) The details of the captive plant be-
low 25 MW capacity are not at present
available.

() and (d). When a private sector in-
dustry is permitted to set up a captive
power plant, the power generated from
the plant is used only by that industry.

Effect of acute power shortage on coal and
Steel industry in Bengal-Bihar belt

4860. SHRI S. M. KRISHNA :
SHRI M. RAM GOPAL:
REDDY:
SHRI G. NARSIMHA REDDY:

Will the Minister of ENERGY be
pleased to state :

¥ (a) whether it is a fact that acute
power shortage has hit the key industries
like coal and steel in the Bengal-Bihar
belt;

.

(b) whether the erratic power supply
from DVC is responsible for this state of
=,‘aﬂ‘aim
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(c) if so, whether it is a fact that sup-
ply of power from the northern grid has
also been suspended and some of the umits
at the DVC are already overused; and

(d) if so, when the situation is likely
to improve. .

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (d). DVC has
achieved a Plant Load Factor of 52.4
per cent in the first half of 1982 as
against the All India average of about
47 per cent in 1981-82. There has been
increase in the power supply from DVC
to Steel and Coal Industries during the
period January-June in 1982 as compared
to the power supply during the corres-
ponding period of 1981 as would be seen
from the table befow:—

Supply to
Period
Steel Coal
Jan-June 81 . 756.4 MU 689.7 MU
Jan.-June '82 843.0 MU 702.98 MU

Steel and Coal Industries linked to DVC
system claim that they have suffered some
loss in production due to fluctuations in
power supply. Due to non-availability of
surplus power, no assistance is presently
given from northern grid to DVC for
supply to coal.

Diesel shortage in States

4861. SHRI S. M. KRISHNA: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether diesel is in short supply in
most of the States since the demand has
increased due to delayed monsoons and
more diesel is needed for irrigation sets/
pumps and elsewhere in agriculture sec-
tor; N

(b) if so, whether he is considering
more diesel to be rushed to the effected
States; and

(c) if so, to which of the States and
the quantity thereof ?

»

% ’ “
THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
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P. SHIV SHANKAR) : (a) to (c). Due
to the delayed/weak monsoon and on at-
count of inadequate /power supply, the
demand for High Speed Diesel oil has
gone up in most of the States. To cope
with the increased demand for this Pro-
duct from the agricultural and industrial
Sectors, larger quantities of diesel are
being positioned at the supply installations
and depots.

During the month of July’ 82, the sup-
plies of diesel were higher by 13 per cent
compared to July’ 81 and the demand has
been fully met.

For the month of August, 1982, the
movement of diesel is planned to meet
the demand at 20 per cent growth instead
of 6 per cent growth originally envisaged.
The oil companies are geared to meet the
full market requirement of diesel in the
country.
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Probleins Faced by Durgapur Fertilizer
Plan¢ of H.F.C.

4864, SHRI SUDHIR GIRI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact thai the Durga-
pur Unit of the Hindustan Fertilizer Cor-
poration has been facing production
trouble since March, 1982 as the silos are
full to the brim; and

(b) the quantity of uncleared stocks as
on 15-7-82 in the Durgapur Unit?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAI.-
BIR SINGH): (@) The Durgapur Unit
of M/s, Hindustan Fertilizer Corporation
Ltd. had cut back on production from
19th February, 1982 to 11th March, 1982
and from 6th April, 1982 to 5th May, 1982
due to high accumulated stock during that
period.
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(b) The quantity of unsold stock of
rea held in the silos of Durgapur as on
Sth July, 1982 was 18,638 metric tonnes.

Strategy to Step up Power Generation

4865. SHRI SUDHIR GIRI: Will the
Minister of ENERGY be pleased to state:

(a) what ig the Government’s short and
long term strategy to step up power
generation in the country;

(b) what is the short and long term
power requirement of the country till the
end of the century, State-wise detailed
thereof; and

(c) year-wise and State-wise perfor-
mance targets of Government to step up
the power generation till thc end of the
lcentury?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) A programme
involving an addition to power generat-
ing capacity of 1966 MW has been
drawn up for the Sixth Five Year
Plan (1980—85). Thig addition to
the capacity includes 14208 MW of
thermal, 4768 MW of hydel and 690
MW of nuclear power. An ouatlay of
Rs. 19,263 crores has beca provided for the
power sector in the Sixth Five Year Plan.
A number of long term and short terms
! measures bhave also been initiated to
maximise power gemeration from the ex-
'isting power stations. These include re-
activisation of a Task Force for 210 MW
BRits, setting up of a e¢imilar Tesk Force
for 100/110/120 MW units, visits of roving
teams of operafion epecialists from CEA
to various power gtations to monitor and
advise on operation practices|procedures
etc. drawing up of renovation and better-
ment programmes and their implementa-
tion etc. Further, Regional Load Despatch
Centres are being sct up to enable integrat-
ed operation of all the power systems in a
Region, transfer of power from surpluy
areag to deficit areas and exchange of
power in emergency outage conditions.

Besides projects with an installed capa-
city of 19,666 MW sanctioned for benefits
during the Sixth Plan period, schemes with
an aggregate capacity of 15372 MW have
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been sanctioned and are under execution
for benefits in the Seventh Plan.

The Central Electricity Authority is
also preparing a comprehensive long term
perspective plan for the development of
power in the country. The plan wjll cover
the period of 15 years up to 1995 initially
and later it will be extended up to 2000
AD,

(b) The 11th Annual Power Survey,
which has been finalised recently, has
estimated requiraments of energy up to
1991.92. The State-wise details for
1984-85 and 1991-92 are given in
Annexure I. laid on the Table of the
House. [Placed in Library. See No. LT-
4469/82].

(c) The year-wise and State-wise targets
of addition to the installed capacity till
the end of the century have not been
worked out. However, State-wise addi-
tions to the installed capacity envisaged
during the Sixth Five Year Plan are given
in Annexure-II laid on the Table of the
House. [Placed in Library.. See No. LT-
4469/82].

Denial of Accommodation Facilities by
DVC to Enginters and Technician® on
Deputation from B.H EL,

4866. SHRI SUDHIR GIRI: Will the
Minister of ENERGY be pleased to state:

(a) whether Government are aware that
the management of DVC is not providimg
accommodation facilities to the engincers
and technicians requisitioned from the
BHEL for completing DVC  expansion
projects ag a result of which the projects
are heavily behind schedule;

(b) whether the sole house that was
given by DVC to BHEL led almost to
law and order problem in the recent past;

(c) whether the said incident resu}ted
in the total stoppage of all activities™ of
the DVC expansion projects;

(d) if so, the steps taken by Govern-
ment to stop recurrence of such incidents;
and
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(e) steps taken by the DVC authorities
to provide housing facilities to the staff
requisitioned from BHEL and similar
other agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (e) As per
the gstipulationg of the letter of intent
placed by DVC on BHEL, DVC has
provided 10 Nos. permanent quarters to
BHEL, out of which one is suitable for
the Resident Engineer, one for other
Engineers and eight for staff of different
categories. DVC is not aware of any law
and order problem on account of accom-
modation.

Capacity of Small Scale Sector for
manufacture of Bulk Drugs

4867. SHRI DHARAM DASS
SHASTRI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) in which cases Government have
taken into consideration the capacity
created under the gmall acale sector for
tho manufacture of bulk drugs while con-
sidering applications uamder Indwgtrial
Licence; and

(b) what werq the cupachtica uader
safall scale eector takea imto accouamt b
thapg cases?

THE MINISTER OP STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) a=d (b) Appiica-
tiong for Industrial Licences for bulh
drugs ero considered, inter alia, taking
iato eccount the items reserved for the
small ecale eector and the views of the
Davelopment Commissioner for Small
Scale Industry whose representative Is
asgociated in the decidlom making process
in this regard.

U.S. Bquipment for Oil Exploration

4868. SHRI SATYAGOPAL MISRA;
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

.(a) whether it is a fact that the
O.N.G.C. has acquired a sot of equipment
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from US.A, for Oil Exploration in our
country; and

(b) if so, the detailg thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) and
(b) The ONGC has acquired, from time
to time, the following equipments from
USA for oil exploration in India:

Rigs, BOPs, Well-heads/X-mas Trees,
BOP accummulator unit, Handling equip~
ment, Desander, Desilter, Cementing units,
Slush pumps, Engines, Digital seismic unit,
Electrologging units, Short hole drilling
rigs, Mud testing equipment, Vibrosis
units, and Wire Line equipment etc.

Provision for Telecast of Colour
Programme in Sambalpur

4869. DR. KRUPASINDHU BHOI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are considering
to make provision for telecast of colowr
programmo ia Sambalpur Station during the
Asiad 82;

(b) Whether aay proposal to increase
the covering arca for T.V. programme o
being coasdered by Government; and

(c) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) In the first phase, actiom
heas been initiated to convert 8 trans-
mitters at Delhi, Bombay, Pune, Madras;
Bangalore, Jullundur, Calcutta, Mussoorie;
which fall on P&T's microwave routes, for
colour operation. TV transmitter at Sam-
balpur is expected to be modified for
colour operation along with other trans-
mitters in subsequent phases.

(b) and (e) At present, there is no
proposal to increase the service range of
TV transmitter at Sambalpur.
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Growth rare for Drug Industry

4870. DR. KRUPASINDHU BHOI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the growth rate for cer-
tain drug industries nas been specified; if
50, the details thereof and the industries
included thereunder;

(b) the growth rate in the case of bulk
drugs and the conditiong thereof; and

(c) the checks proposed to be exercised
on them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b). The
growth rate for various bulk drugs
which constitute about 90 per cent of the
total consumption of bulk drugs was wor-
ked out by the working Group on Drugs
and Pharmaceuticals Industry. Thig in-
cludes Antibiotics, Sulphanomides, Anti
T.B. drugs, Anti Dysentry Drugs,
Vitamins, etc. The estimated growth rate
of these bulk drugs is indicated in the
statement laid on the Table of the House.
[Placed in Library. See No. LT—4470|82.]
No condition for attaining the growth rate
has been specified.

(c) The projected demand for various
bulk drugs is reviewed periodically and
necessary modifications are made.

Indian Films Banned in Pakistan

4871. DR. KRUPASINDHU BHOI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Indian films are banned in
Pakistan;

(b) whether there is a great demand for
Indian films in Pakistan; and

%(éi it so, the steps taken by Govern-
ment to explore the Pakistani market for
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Indian films and take up the matter with
the Government of Pakistan?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE). (a) and (b). Yes, Sir. Import
of Indian films is banned in Pakistan.
There appears to be considerable demand
for Indian films in Pakistan.

(c) The National Film Development
Corporation limited, Bombay has started
a dialogue with its counterpart, namely,
the National Film Development Corpo-
ration of Pakistan (NAFEDEC) for
commercial exchange of films between the
two countries.

Agrecement with Nauru for Paradeep
Fertilizer Plant

4872. DR. KRUPASINDHU BHOI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether India and Nauru have
signed an agreement for jointly setting
up a phosphatic fertilizer plant at Para-
deep in Orissa;

(b) if so, the terms and conditions there-
of; and

(c) the salient features of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) Yes, Sir,

(b) The salient features of the agree-
ment between the Government of India
and the Government of Nauru are:—

(i) The two Govermments will jointly
participate in the company to build a
phosphate  fertilizer project at Para-
deep, o

(ii) The participation of Government
of Nauru ip the equity of the company
would be 20 per cent and that of Govern-
ment of India 60 per cent.

(ii) The two Governments will nomi-
nate Directors on the company in pro-
portion fo their respective shiare-
. br'u;m & ’
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(c) The Paradeep Fertilizer Project
envisages setting up of facilities for the
production of 6,52,000 tonnes of Di-
ammonium Phosphate equivalent to
1,17,360 tonnes of Nitrogen and 3,00,000
tonney; of P 205. The project is to
be set up in two stages. Commercial
production from the first stage is expec-
ted to commence from June, 1985 and
that from the second stage from Febru-
ary, 1986. The total cost of the pro-
ject is estimated at Rs. 183.64 crores,

phone system in the capital

4873. SHRI AJIT KUMAR SAHA:
SHRI GADADHAR SAHA:

Will the Minister of COMMUNICA-
TTONS be pleased to state:

(a) whether it is a fact that due to
recent power cuts, telephone system has
been made worse in the Capital; and

(b) steps to be taken by Government
to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Perfor-
mance of telephone exchangeg in the
Capital gets affected to some extent as
the air-conditioners are not run during
the power failures.

(b) The Department has taken up
with the Electric Supply authorities to
ensure un-interrupted power supply to
the telephone exchanges.
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Fixation of rate of Royalty on Crude

4875. SHRI MOHAN LAL PATEL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) when the last royalty of crude oil
produced in Gujarat, Assam and other
partg of the country was fixed and at
what rates;

(b) what ig the procedure adopted for
fixing the royalty;

(c) whether it is a fact that the produ-
cing States have demanded for revision of
royalty rate; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS © AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) The
royalty payable on crude oil was last fixed
with effected from 1.4.1981 at the rate
of Rs. 61/- per tonne.

(b) The royalty payable on the indi-
geneously prcduced crude oil is regulated
under the provisions of Oil-fields (Regu-
lation & Development) Act, 1948, Accor-
ding to the provisions of this Act, the
rate of royalty is not to be enhanced more
than once during any period of four years
and is not to exceed 20 per cent of the
sale price of the mincral oil at the oil-
fields or the oil well-held as the case may
be.

(c) Yes, Sir,

(d) The matter is under consideration.
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Manufacture of Neporoxen and Ibuprofer

4877. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Neporoxen
and Ibuprofen have not been manufact-
ured indigenously at all in the country;
and

(b) what are the concessions that are
offered to small scale bulk drug units to
encourage them to produce these pro-
ducts; if so, the details and if not; reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHR1
DALBIR SINGH): (a) Two unitg are
producing Ibuprofen in the country. The
production of Neproxen has not been re-

ported. =]
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(b) No specific concession has besn
extended for the manufacture of these
two bulk drugs. However, the various
concessions|exemptiong extended to Small
Scale industry are available for the maau-
facture of thege bulk drugs also.

Incidents of Misprints, Mistakes and Mis-
Spelling on Special Commemorative
Stamps

4878. SHR1 VASANT KUMAR PAN-
DIT Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a special stamp of Rs. one
was issued on 29.11.81 on the Internatio-
nal Day of Solidarity with Palestinian
people;

(c) whether similar mistakes|misprints
to mistakes viz. the colour of the Ashoka
Wheel was printed ag purple instead of
navy blue and in the Hindi versions Filis-
teenee was written as Filsteenee;

(c) whether similar mistakes|misprints
had been observed on 50 paise stamp
issued on 1.9.81 on Indian Flowering
trees; Children’s Day Stamp Bala Divas
of 14.11.81 and Re, one stamp on 9th
Asian Gameg issued on 19.11.81;

(d) whether any inquiry was held to
fix the responsibility for such mistakes;

(¢) whether these stamps were with-
drawn from circulation and re-issued with
correction resulting in losses; and

(f) what special steps have been taken
to tighten the design and printing so as
to avoid such mistakes?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) Yes, Sir.

(b) Attention of the Government was
drawn to the colour of the Ashoka
Chakra after the issue of stamp. (Hindi
version of Filisteenee published as  Filis-
teenee is considered to be correct),.

(¢) to (e). No, Sir.

(f) All possible precautions are taken
to avoid mistakes in the designing and
printing of postage stamps,
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News-item captioned “Underground Mines
Development—India seeks Polish Coal
Technology”

4879. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY
be pleased to state:

(a) whether the attention of Govern-
ment hag been drawn towards a mews-
item appearing in the “Economic Times”
dated 15th March, 1982 under the cap-
tion “Underground mines development—
India seeks Polish Coal Technology”;

(b) if so, the nature of negotiations
with the Polish delegation and details of
discussions held with them;

(c) the time-frame of the Polish pro-
ject and technology with its financial
commitment; and

(d) the steps to be taken to save
Raniganj township from sinking and
development of other coal mines in West
Bengal?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHR1
GARGI SHANKAR MISHRA): (a)
Yes, Sir.

(b) During the visit of the Polish dele-
gation led by their Deputy Minister for
Coal, in the month of March 1982, Items
of mutual interest in coal sector were
discussed. The Poles showed interest on
various items inter-alia shaft sginking at
Satgram and  Pootkee-Balihari, prepara-
tion of Detailed Project Report for
Madhuband-Phularitand mine, remodelling
of sinking winders, reorganisation of
Moonidih. '

(c) The Polish side have offered only
technical assistance on payment of agreed
fece. The time-frame of implementation
of different projects, if taken up with
Polish technical assistance, would vary as
it would depend on several factors,

(d) In a scheme for avoiding subsidence
of Raniganj town the Poles have agreed
to depute their experts, Three Polish
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experts are expected soon to take up
preliminary work and studies. A pilot
plant study hag also been sanctioned by
the Government,

Closure of Coal-Based Fertilizer Plany

4880, SHRI M. RAM GOPAL
REDDY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that the coal- .
based fertilizers unit of the Fertilizer Cor-
poration of India (FCI) in lying closed
since March 2, 1982; and

(b) if so, what steps
propose to take in the matter?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b). The
coal-based Fertilizer Plant at Talcher was
shut down on March 2, 1982 on account
of power cut imposed by Orissa State
Electricity Board. The matter was taken
up with the Orissa State Electricity Board
and the State Government of Orissa. The
power hag been restored recently and the

plant is being commissioned for
production,
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Benetit in Purchase of Chloramphenicol
ang Doxycycline by Large Scale units

4884. SHRI BHEEKHABHAI: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased 1o refer
to the reply given to Unstarred Question
No. 2556 on 9-3-1982 reparding sale of
Doxycycline and Chloramphenicol and
state:

(a) what definite steps Government
have taken to mop up the unintemded bene-
fit that has occurred to large scale units
on account of their purchase of Chloram-
phenicol and Doxycycline from the open
market;

(b) whether these large scale units owe
more than Rs. 2 crcres on this account
and the mopping up of funds for Govern-
ment has been considerably delayed; and

(c) if so, the reaction of Government in
the who!c matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) to (c). Detailed exer-
cises are alrcady under way to mop up the
difference between the prices .,f Chloram-
phenicol Powder and Doxycycline Hydro-
chloride allowed to the. price controlled
manufacturers of formulations in their for-
mulation prices, and prices at which these
drugs have actually been procured. The
extemt of the amount due on the above
account is not known at present,

Import of Ethambutol Hydrochloride

4885. SHRI BHEEKHABHAI: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government had renegotia-
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ted for a better price for import of Etham-
butol Hydrochloride by the canalising
agency;

(b) if so, what was the time period given
to the manufacturers for submitting the
revised offers;

(c) whether the order has been confir-
med on a manufacturer whose material
failed to pass the required test in the
last supply; and

(d) what is the reaction of Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR HINGH): (a) to (d). M/s State Tra-
ding Corporation (STC) had issued a pur-
chase enquiry for 6 MTs. of Ethambutol
Hcl on 3-5-1982 with the closing date of
6-5-1982. The closing date was kept short
in view of urgency of imports. Againss
this enquiry, STC had placed orders on
four international suppliers of Ethambutol'
Hcl. One of these Suppliers was M/s
Siofor, Italy whose was the lowest valid
offers agalnst the enquiry dated 3-5-1982.
At the time of placing the order STC had
received information that a consignment of
3 MTs. of Ethambutol Hcl. supplied earlier
by M/s Siofar, Italy had not passed the
quality test. The import of 3.5 MTs. of
Ethambutol Hydrochloride did not mate-
rialise, as the performance guarantee re-
quired to be given by supplier was receiv-
ed by STC in the last week of June, 1982,
whereas the letter of credit was valid upto
31-5-1982. STC has now lodged the nece-
ssary claims against M/s Siofer, Italy, for
the quantities of Ethambutol Hcl. supplied
by them which failed in the quality test.

Manufacture of Chloramphenicol Palmi-
tate by M/s Park-Davis

4886. SHRI BHEEKHABHAI: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether a number of small scale
units are manufacturing Chloramphenicol
Palmitate from the same process used b’y
M/s Park-Davis in the country;

(b) whether Government have approved
the sale price of more than Rs. 800 per
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'kg. for M/s. Park-Davis Limited while
small scale units are opemly selling this
product at a price less than Rs. 700/- per
kg; and

(c) what are the reasons and considera-
tions for which a higher price was fixed
for M/s. Park-Davis Limited, when the
small scale units are selling this product
at a lower price?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) A number of small
scale units are reportedly producing Chlo-
ramphenicol Palmitate in the country. De-
tails of the processes followed by these

. are not available.

(b) and (c). A price of Rs. 708.42 per
kg. and not Rs. 800/- per kg. have been
fixed as the retention price for M/s. Parke
Davis Limited. The sale price of the drug
for pooled distribution is, however, Rs.
806/- per kg. The retention price for
Parke Davis Limited was fixed based on
Cost-cum-Technical Study in respect of
Chloramphenicol Palmitate by the Bureau

. of Industrial Costs and Prices (BICP).
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Reduction in Share of Advertisement for
big newspapers

4889. SHRI B. V. DESAI:

SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether his Ministry is considering
a proposal to drastically reduce the big

Government advertisement annually;

(b) if so, what is the percentage at pre-
sent going to big newspapers;

(c) to what extent it will be reduced;

(d) which are the papers which got the
highest Government advertisements so far;

(e) what is the percentage that gone to
the small mewspapers;

(f) what is the rate that is being paid
to them; and

(8) whether there is a proposal to in-
crease the rate also?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI ARIF MOH-
AMMAD KHAN): (a) In keeping with
the Government policy to give due weigh-
tage to medium and
efforts are always

small newspapers,
made to utilise such
papers for Government advertisement to
the maximum extent possible,
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(b) to (e) The category-wise share of newspapers in DAVP advertisement during

the last year (1981-82) was as under:—

Category Space in % age of Cost (in %age of
Col. CM total space Rs.) total cost
(1) Small & Medium N 37,95,880 77.85 1,96,02,996 49-96
(2) Big 10,79,796 22.15 1,96,36,913 50.04
— -
It has now been decided that the Gov- " (b) No, Sir.

ernment advertisements should be released
to big and medium/small newspapers in
the ratio of 40:60.

During 1981-82, the Hindustan times,
New Delhi got the highest number of Gov-
ernment advertisements.

() and (g) The advertisement rates of
various newspapers are determind annually
on the basis of their circulation figures as
per the Rate Structure in force. There is
at present no proposal to increase the
DAVP rates.

Acquisition of shop by ONGC from Ship-
ping Corporation

4890. SHRI B. V. DESAI:
SHR1 R. P. DAS:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Oil and
Matural Gas Commission proposes to ac-
quire a large ship from the Shipping Cor-
convert a jack-up rig into a float'ng plat-
form or for storing crude oil;

(b) whether the ONGC also plans to
convert a jack-up rig into a floating plat-
form;

(c) what are other measures Govern-
ment are proposing to take in respect of
oil exploration during the current year; and

(d) whether the drilling of the fourth
well in Palk Strait and offshore Godavari
has been completed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): (a) No, Sir.

(c) During the current year the oil ex-
ploration programme is being further in-
tensified by the deployment of additional
rigs as well as seismic parties including
foreign survey parties on contract basis.
A much larger financial outlay has been
provided in the Annual Plan for 1982-83.

(d) So far § wells have been completed
by the ONGC in the Palk Strait. Whereas
in the Krishna-Godavari offshore area six
wells have been drilled.

Drilling in Palk Strait

4891. SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM CHEMICALS
AND FERTILIZERS be pleased to state:

(a) details of drilling and exploration
work done in the Palk Strait and the num-
ber of wells dug;

(b) the results of the above work;

(c) whether it is a fact that even though
the wells dug so far have been declared
dry, drilling work for another well has
been started in the area involving a huge
expenditure;

(d) who is responsible for such wasteful
activities; and

(e) whether any technical advice has
been obtained from a competent authority
abroad before undertaking further drilling
work in Palk Strait?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) About
1500 kms. of seismic profit have been
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shot. Five wells have been drilled and one

is under drilling.

(b) One of the above wells flowed oil
on testing. The others were dry.

(c) No, Sir. Oil has been found in one
well. Further drilling is being carried out
to find the limits of the oil pools and for
further exploration in the area.

(d) It is not considered necessary to ob-
tain any foreign consultancy in the matter.

Drilling and Exploration in Godavari basin

4892. SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that the drilling
and exploration operations in Godavari
basin have not yielded any positive results
and the ONGC equipment costing millions
of dollars was wasted in the experiments
so far conducted; amd

(b) if so, what is the extent of loss?

THE MINISTER OF PETROLUEM,
CHEMICALS AND FERTILIZERS (SHR]
P. SHIV SHANKAR): (a) No, Sir. Dril-
ling and exploration operations in the
Godavari Basin have given positive indi-
cations of hydrocarbons in both onshore
and offshore wells. However, no commer-
cial field has so far been established and
exploration s still going on. The question
of wastage does not arise as expenditure
has to be incurred for discovering oil fields.

(b) In view of reply to (a) above, does
not arise.

Drilling ship “Sagar Prabhat”

4893. SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to state:

(a) when was the drilling ship, Sagar
Prabhat ‘acquired and at what cost; '

(b) whether it is a fact that the cemen-
ting unit provided for the drilling ship,
Sagar Prabhat, was an obsolete one, but
it was got painted by a firm to make it
look brand uw;_' .3 oE "
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(c) whether it is a fact that the hull of
the drilling ship was also old;

(d) whether it is also a fact that nece-
ssary sea trials were not made for the ship
before purchasing it; and

(e) if so, the reasons for the same and
for acquiring the Sagar Prabhat along with
the cementing unit at a high cost?

"THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): (a) The drillship
‘Sagar Prabhat’ was acquired by the ONGC
in May, 1982 at a cost of US dollar 57.05
million includimg mobilisation and insur-
ance charges.

(b) No, Sir. The cementing unit was
not an obsoletc one nor was it got painted
by the firm (o make it look brand new.

(¢) No, Sir. The hull of the drillship
‘Sagar Prabhat’ is new.

(d) Seca trials were carried out success-
fully as per the schedule.

(e) Does not arise.

Upgradation of News Sections of All lndn
Radio Stations .

4894. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of TN-
FORMATION AND BROADCASTING

be pleased to state:

(a) whether it is a fact that Govern-
ment have recemtly upgraded the News
Sections of somc of the important’ A.LR.
Stations of India;

(b) if so, the details; and

(c) the reasons for not upgrading the
News Section of All India Radio Trivan-
drum Station?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) No, Sir.

(b) Does not arise.
(c) Does not arise.'
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House Building Advance to P & T
Employees

4895. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how much amount has been allotted
for House Building Advance in the Posts
and Telegraphs Department from 1978 on-
wards, with State-wise and year-wise de-
tails;

(b) how many applications of the year
1978 are still pending for sanction with
State-wise details;

(c) whether the amount allotted 10 any
State P&T has lapses; if some, the details
thereof; and

(d) whether Government propose to al-

lot more amount to States which actually
nced more?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VDAY N. PATIL): (a) The allo-
eation of funds for House Building
Advance to PAT Department during 1978-
79, 1979-80, 1980-81 and 1981-82 was
Rs. 8.32; 6.74; 6.86 and 6.85 crores res-
pectively. Circle-wise distribution of these
amounts is shown in the statement laid on
the Table of the House. [Placed in Libro
ry. See No. LT—4471/812].

(d) and (¢). The information has been
ealled for from the field units and will be
Jaid on the Table of the Houss s» soom
as i) is received.

¢(d) The funds for House Building Ad-
vamee are comtrolled centrally by the
Migistry of Works and Housing who de-
eides the Ministry/Department-wise allo-
eation of funds. The allocation of more
funds to the PAT Units depends upon the

amount allotted to this Department by
tBat Ministry.

Delay in sorting of Letters in Kerala

4896. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the reasoms for the delay in the
sorting of letters in Kerala;
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(b) whether Government are having
any specific plan to avoid the delay in this
regard so that letters reach the addressee
within a reasonable time; and

(c) if so, the details and the action
taken in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI1 VIJAY N. PATIL): (a) The reasons
for the delay in Sorting of letters in Kerala
is partly due to the shortage of staff and
partly due to the absemteeism and go slow
by a section of employees.

(b) and (c). All efforts are being made
to avoid delay to mails. Out of 1258 posts
of sorting Assistants in three RMS Divi-
sion, 110 posts are vacant. To make good
the shortage, 102 short duty Sorting As-
sistants have been employed and officials
brought on duty on over time. 75 candi-
dates are already undergoing training be-
sides S3 who are awaiting training. Selec-
tive action against officials at fault is also
being considered.

Installed Capacity of Refimeries

4897. SHRI VIRBHADRA SINGH:
Will the Minister of PETROLEUM, CHE-
MICALS AND PERTILIZERS be pleaved
to state:

(a) what Is the mumber and names of
oil refineries which are not working to fwll
capacity and tho reasons therefor; and

(b) what is the installed capacity of
sach reflnery at present and what is the
actual annual production in each refinery?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI DAL-
BIR SINGH): (a) Out of the 12 refine-
ries in the country only the refineries at
Bongaigaon and Mathura are currently
not operating at their full capacity The
main reason for this is relatable to the
Secondary Processing Units of these refi-
neries. While in respect of the former,
there are operating problems in the secon-
dary processing unit and consequent pro-
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duct movement constraints, in respect of
the latter there has been delay in the com-
missioning of the secondary processing
it

Indian Oil Corporation Ltd.--Gauhati
Indian Oil Corporation Ltd.—Barauni
Indian Oil Corporation Ltd.—Koyali
Indian Oil Corporation Ltd.—Haldia
Indian Qil Corporation Ltd.— Mathura .
}mlian Oil Corporation Ltd.—Digboi
Bharat Petroleum Corpn Ltd.—Bombay
Hindustan Petroleum Corpn Ltd.—Bombay
Hindustan Pctrolecum Corpn Ltd.—Vizag
Cochin Refineries Limited--Cochin

Madras Refineries Limited—Madras . .

Bongaigaon Refinery & Petrochemicals Limited—Bongaigaon .
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(b) The data on present installed capa-
city of each refinery and actual crude
throughout for the year 1981-82 is givem
below:—

Million tonnes

Installed Actual
Capacity througho 1
(1981-82
. . . 0.85 0.75 -
3-30 3.03
7-30 7-04
2.50 2.28
1.50% 0.52 °
0.50 0.5%0
5.25 4-99
3.50 3.48
1.50 1.18
. . . 3.30 3.12
. . . . 2.80 2.80
1.00 0.45
ToraL 33.30 30. 14

» *New Refinery at Mathura of 6 million tonaes capacity was commissioned on a trail basis in

January, 1982.
Ol and Was Funds

4898. SHRI VIRBHADRA SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number ot places where oil/gas
bas been struck during the last three years
in each State; and

(b) what is the estimated rate of flow
of oil/gas per day in each place?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) Oil/
gas has been discovered by ONGC at 7
places in Gujarat, one place in Assam and
by Oil at 2 places in Assam during the
period from January 1, 1980 to June 30,
1982.

(b) It would mot be in public interest to
give the rate of flow of oil/gas per day in
cach place, as it i classified information

BHBL’s Capacity to meet power Bquip-
mead Rogairemomt

4899. SHRT SOMNATH CHATTER-
JBE:

SHRI HANNAN MOLLAH:

Will the Minister of ENERGY be ploas-
ed to state:

(a) whether after its Rs. 100 crore
modernisation programme the public sector
undertaking BHEL has adequate capacity
to manufacture and supply the total re-
quirements of power equipments in the-
Seventh Five Year Plan and beyond;
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(b) if so, the reasons why the contract
for NTPC projects in Vindhyachal, Rihand,
Annapara in U.P.,, Chandrapur in Maha-
rashtra, etc. are being given to foreign
manufacturers;

(c) what about the capacity utilisation
of the BHEL;

(d) whéther Government are going to
change their policy in this regard;

(e) if so, when and the details thereof;
and

(f) if no, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The exact re-
quirements of the power sector during the
Seventh Five Year Plan will be known
only when the power development plan
for the plan period is formulated. How-
ever, efforts are being made to augment
the indigenous manufacturing capacity to
meet the requirements of the power sector
in the coming years.

(b) to (f). The import of power euip-
ment is regulated by the import policy of
the Govenament. No general relaxation is
made in the policy, but, while deciding
cases of import, Government takes into
consideration a variety of relevant factors
including indigenous manufacturing capa-
city built in the country at considerable
cost, availability of internal amd external
resources etc. Government have approved
import of plant and equipment for Stage I
(1260 MW) of Vindhyachal Super Ther-

mal] power Project and Stage 1 (1000 MW)

of Rihand Super Thermal Power Project
mainly in view of the fact that adequate
resources are not available intermally for
taking up new power projects in the Sixth
Plan and financial assistance will be avail-
able on attractive terms from external re-
sources.

Regarding Anpara B Power Project in
"UP and Chandrapur Power Station in
Mabharashtra, the projects are to be imple-
-mepted by the. State . Governmenis and
decisions regarding the awarding of con-
tracts will be taken by the respective State
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authorities, after obtaining the necessary
approval. No contracts have been finalised
in this regard.

Telephone Services of Exchange in Calcutta

4900. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are aware that
the subsecribes under the 55 exchange in
Calcutta are in miserable conditions;

(b) if so, is there any proposal to im-
prove the telephone services of the 5§
exchange;

(c) if so, when and the details thereof; -
and

(d) the progress made so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The
telephone service to some subscribers serv-
ed by ‘55° exchange in Calcutta has been
effected due to damage to cables caused by
the road digging activities of various
agencies. ’

(b) Yes, Sir.

(c) Repair of the damaged cables is in
progress. Some new cables are being laid
on a different route.

(d) About 60 per cent of the restoration
work has been completed.

Cost of Power Generation

4901. SHRI B. R. NAHATA: Will the
Minister of ENERGY be pleased to state
the cost of power generation of each
power project in each State during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
MAHAJAN): The information’ is

being collected and will be laild on Ih’B
Table of the House. )
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Closure of Companies in Kerala

4502. SHRI E. BALANANDAN: Wwill
ths Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased to
State:

(a) whether Government are aware that
some comganies in Kerala have now closed
down because of liberal imports of formic
acid;

(b) is it also a fact that the country’s
production of formic acid is already in
excess of its requirements; and °

(c) ‘if so, what action has been taken
by Government for banning the imports of
formic acid?

. THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): (a) to (c). The
Kerala Government reported that M/s.
Periyar Chemicals Limited. Kerala have
closed down their plant for the manufac-
ture of Formic Acid.

M/s. Periyar Chemicals Limited are
producing Formic Acid with a licensed
capacity of 1500 tonnes per annum based
on tail gases available from FACT plant
at the same location. This unit has been
regularly producing Formic Acid to the
extent of 60 per cent 1o 70 per cent of
the installed capacity in the last three years.
The details of production are given be-
low:—

, Year Production
1979-80 © 035 tonaes
1980-81 1007 tonnes
1981-82 877 tonnes

The firm has also reported in thzir pro-
duction return during the last 2 months
that their production has come to stand-
still due to accumulation of stocks. This
may be true as Formic Acid is still allow-
ed to be imported on restricted basis as
there has been so, far only-onc un:: for the
manufacture of Formic Acid in the country
and a total demand of 2,000 tonnes can+

not perhaps be met from this unit. The

1804 LS—7
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imports of Formic Acid during thé last
three years are as under:—

1978-79 1348 tonnes™-"
1085 tonnea

1981-82 . . N.A.

Another unit in the name of Mi{s .
Kerala Acids and Chemicals Limited..
Cochin, with a licensed capacity of I200v
tonnes per annum is likely to be commis-
sioned during the year. The import pelicy
could be reviewed after the second firms.
also goes into regular production.

1979-80

Promotion of Production Assistants

4903. SHRI RAM VILAS PASWAN:

SHRI KAMLA MISHRA
MADHUKAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) is it a fact that Production Assis—
tants and Transmission Executives in AlF
India Radio are working in the samc
Grade, that is Rs. 425_750/-; .-

(b) whether it is also a fact tkat Trans—
mission Executives are promoted as Pro-
gramme Executives through DPC afrer-
completing 6 years service in their owm
Cadre;

(¢) is it also a fact that there is no pro-
motion chennel for production assistants
in All India Radio, and persons after
completing 20-25 years of service as pro--
duction assistants are still working as pgu--
duction assistants and were never promui—
ed as producer through D.P.C.; and

(d) if so, what steps Government pro—
pose to take in this regard, and the rea-
sons why the Production Assistanis are:
not being given the Senior Grade?

THE MINISTRY OF INFORMATION.
AND BROADCASTING (SHRI VASANT
SATHE): (a) Yes, Sir,

(b) According to the existing Recruit—
ment Rules, 25 per cent of the posts of
Programme Executive in AIR are filled by
promotion from amongst Transmissiom
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Bxecutwes, with five years approved ser- -

vice in the Grade.

(c) The Production Assistants are eligi-
ble along with other categories of Staff
Artists for promotion to the post of Pro-
ducer by limited selection. A few of the
Production Assistants have however been
working in the same capacity for more
than 20 years.

(d) Government have recently decided
to converf the Staff Artists both in AIR
and Doordarshan who are contract em-
ployees into two categories, (i) Artists
and (ii) other employees performing func-
tions performed by Government servants
in regular categories, subject to their ex-
ercising an option to become Artists/Gov-
ernment servants as the case may be, and
subject to a screening. Production Assis-
tants fall into category (ii). Production
Asgistants who become Government ser-
vanty uader this decision will have better
promotion prospects.

Fulfilment of Scheduled Caste/Scheduled
Tribe Quota

4904, SHRI RAM VILAS PASWAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
- state:

(a) total number of employees in his
Ministry, A.LR. and T.V. separately in
each grade as on 31-7-1982;

-(b) how many employees are of Schc-
duled Castes' in each category in each
Department; and

(c) whether reserved quota for Sche-
duled Castes/Scheduled Tribe has not been
filled in ‘each category amd if so. the rea-
sons thereof and steps taken or proposed
1o be taken to fill the reserved quota?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) to (c). The mformauon is
being collected and will be laid on the
Table of the House.

Filling up Reserved Quota for SCs/STs

4905. SHRI RAM VILAS PASWAN:
Will the Mindter of PETROLEUM,
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CHEM[CAI.S AND FERTILIZERS be
pleased to state:

(a) total number of employee; in his
Ministry in each grade as om 31-7-1982;

(b) how many employees are Scheduled
Castes i each category aund in each De-
partment; and .

(c) whether reserved quota for Sche-
duled Castes/Scheduled Tribes has not
been filled in the each category and if so,
the reasons thercof and the steps takem
or proposed to be taken to fill the reserved
quota?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): (a) Total number
of employees as on 31-7-1982.

Dcpnrl;‘ncm Depl.rt;ncnt

Petroleum Chcr::lr‘;’lb
Fertilizers
Group ‘A’ . 33 ' 5t
Group ‘B’ . 94 109
Group ‘C’ . 106 140
Group ‘D’ . 64 83
(b) Number of Schedulcd Cuaste
employees:—
Group ‘A’ . 3
Group ‘B’ . 7
Group ‘C’ . 6 13
Group ‘D* . 27 27

(c) No, Sir. In some categories it has
not been possible to fill up the posts by
appointment of Scheduled Castes and
Scheduled Tribes to the full extemt of
quota. Vacancles reserved for Scheduled
Castes-and Scheduled Tribes are intimated
to the recruiting agencies to spoasor/re-
commend the roqunslte number of convdi-
dates, ’
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Construction of Cinema Hals

4906. SHR1 MOHAMMAD ASRAR
AHMAD:

SHRI C. PALANIAPPAN:

Will the Minister of INFORMATION
AND PBROADCASTING be pleased to
state:

(a) e number of cinema halls at pre-
sent in the country, state-wise;

(b) whether Govermment have got any
plans to construct more cinema halls for
the benefit of lower and middle class people
“for whomn cinema is the main source of
entertainment; and

(c) if so, details thereof?

THB MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHF): (a) There were 11,239 cinema
houses /n the country on 31-3-1982. A
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statement indicating the mumber of cinema
houses in each State as on 31-3-1982 is
enclosed.

(b) and (c). The cinema houses and
the rules regulating the exhibition of films
come within the jurisdiction of the State
Governments. Thus, construction of more
cinema houses is primarily the responsibi-
lity of the State Governments. However,
the Central Government through the
National Film Development Corporation
plays a supporting role. '

The NFDC has a scheme for construc-
tion of theatres under which loans of
upto Rs. 1 lakh in rural areas and upto
Rs. 7.50 lakhs in urban areas are samc-
tioned for construction of cinema houses.
The loans are rcpayable over a period of
five years and carry rate of interest at
12-1/2 per cent per annum. The Corpora-
tion has a right to utilise upto 50 per cent
of the playing time for a film for a period
of five years.

Statement

Sl. No. Name of the State g‘r))norfx -
Houses a* on
31-3-82 ,
] 2 3

1 Andhra Pradesh 1961
2 Assam 223
g Bihar 321
4 Gujarat 514
5 Maryana 121
6 Mimachal Pradesh 30
7 Jammu & Kashmir 32
8 Karnataka 117
9 Kerala 1104
10 Madhya Pradesh 516
11 Maharasthra 1195
12  Manipur ‘9
. 8

13 Meghalaya . . . .
S, -
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Amount Provided for Betterment and
Developmeat of SCe,

4907, SHRI SURAJ BHAN: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the total amount provided for the
betterment and development of S.C. people
under the “Special Component Plan” in
his Ministry for the years 1980-81 und
1981-82 separately;

(b) the amount actually spent under
the said plan during the said two years
separately; and

(c) the reasons for mo less expenditure
for each year?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI GIRIDHAR GO-
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2
14 Nagaland .. . 4
15 Orissa . I .t T 6
16 Punjab 158
17° Rajasthan . Uz
18 Sikkim » . . . ’ ) L]
19 Tamil Nadu 1777
20 Tripura . 8
21 Uttar Pradesh 778
22 West Bengal 668
23 Andaman & Nicobar . 4
24 Arunachal Pradesh T4
25 Chandigarh 8
26 Dadra Nagur Haveli 2
27 Delhi 73 -
28 Goa, Damau and Diu . 29
29 Mizaram 3
80 Pondicherry . . . . . . 53
31 APO. 24
° ToTaL . T -:ITR'S_‘_)_

(Screen 14-8-82)

MANGO): (a) The Department of Re-
habilitation does mot have amy schemes
ideatifiable uader “Special Component
Plun” for scheduled castes.

(b) Does mot arise.

(c) Does mot arise.

THTAEL W AT ATt W WA W

4908 . sft Preiw W : F1 FERX
wH. 7g AW F T HC] BE

(*®) Swx o & foer  TaTET
7 9 e wm:  Peaw-feas o=
T AT, I THET AT TV ITE-
ST W KL E & AUT T T AT AL-
o wg-ww g oL
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o et @ wgaY W T @ AV
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45.. PawRUER -

46 . PorTER TGH A
47 . €™

48. PerTaT

49. Peaawrme w=R
50. WY WY
51. wqET

52. FEHCIL

53. ¥

54. TEEAT

55. ®auv

56. faw=TER-IT. T
57. AW

58. T

59. wq

60. FaTNE

61. 3T PeueTx

62. TARIEL FelaTE
(To=Tge # = Pawrity amww Wt @)

AUGUST 10, 1982

ferareer-2

I At w1 = g W I-a wi-
mmﬁmfwmt{z‘
.

N OW. FEAT T} AW gfawrg
P I

arar P

ey +1 T3 G. 7.
1. Tfy Fagen Ta=vg  37.00
2. ATMEE 59.00
3. TaaE 100.00
4. W AP AL Ta=T8L 15000
5. TAREEL & 2 AT 124.00
6. TAWIT 75.00
7. P 60.00
g. Pe=iiy Ta=T} 172.00
9. TEIT 30.00
10. sard 100.00
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- W% §. @viRT @ o wfavmg Paar

IR I Pama

1. T Pz 175.00

12. waast 70.00
13. SgATER 250.00
14. Jgriaem @=? 75.00
15. IR 200.00
16. T9T 250.00
17. F=Hix 40.00
18. =WqT 100.00
19. I 18.00
20. W 90.00
21. | O Tw S 100-00
22. PeF=mEE 350.00
23. ¥Tw 50.00
24. ¥ IFWA THE /T 150.00
25. W 150-00
26. TIRWN meE

fewrma 155.70
27 . THYEE 00-00
(o= s faw ferow 1 o w
HTq qET HE F7 W § I AU
sPeaw 850.00 =. P& Per o
®T)

faaTor-3
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2. «EX
3. ¥
4. T gHEIL
5. FT™T
6. Pawem
7. wETR
8. eiA
9. 9oy AT
10. fegoia
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—Ava

11. ¥HETWI
12. Pe=TEw
©13. ww#H

14. w3
15. &R
16. @t
17 . Feckwnsg

18. JgwaqT Fiafegr

19. ¥EQ
20. FHICEYAT
21. T=EQ
22. sTT
23" gremmETe
24 IK

25. T
26. TETAY
27. W
28 . SgE
29. ¥TEr
30. TAWAYX
31. WEqT mar
32. Pwafqe
33. AW
34. FEEAR
35. drpamn

Small Scale Plastic Units suffer in Delhi
due to Power Cut

“74909. SHRI AJIT BAG:
SHRI SUSHIL BHATTACHAR-
YA:
Will the Minister of ENERGY be pleas-
ed to state: .

(a) whether Government are aware that
due to power cut, the small scale plastic
units in Delhi are suffering a lot; and

(b) if so, the remedial steps to be taken
to protect the small scale industries?

~ THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) The availability
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of power in Delhi is mose than its re-
quirements, However due to temporary-
distribytion constraints ‘there were some
power interruption. However, interruption
bf power supply to Plastic units in small
scale are dlso due to some such tnits
operating on unauthorised loads mibre
than the sanctioned load.

(b) With the ~“commissioning of one
100 MVA 220/66 KV transformer at
Mehrauli, 2 Nos. 30 MVA 66/33 KV
transformers at Ridge Valley and two Nos.
30 MVA transformers at Park Street, the
position has considerably improved.

Extension Projec‘! of Bokaro Thermal
Plant behind Schedule

4910. SHRI AJIT BAG: Will the Minis-
ter of ENERGY be pleasesd to state:

(a) whether it is a fact that the DVC's
Bokaro thermal power plant exten:ion
project is heavily behind schedule;

(b) if so, detailed reasons for the same;

(c) if not, what i the present position
of the said project;

¢d) when the said project is expected
to be completed; and i

(¢) what was the targeted time and com-
pletion time?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (e). At the
time of sanctioning the project, Unit-1
(20 MW) of Bokaro ‘B’ thermal power
station was envisaged to be commissiomn-
ed in 1981-82. However, due to law and
order problem and difficulties encountered
in acquisition of land, the work on the
project could be started in right earnest in
mid 1980 only. As per the Sixth Plan tar-
get, the unit is scheduled for commission-
ing in April, 1984. Tt is now expected to
be synchronised in Dec., 1984. The slip-
page is on account of delay in completion
of civil engineering jobs and late receipt
of matching steel sections for power house
structural steel work affecting fabrication
of steel structure. Unit 2 & 3 (210 MW
each) of Bokaro ‘B’ are expected to b=
commissioned as per the original target in
1985-86 and 1986-87 respectively.



Wnllen Ansuurs

-~ w Y

IMore funds to State Goveruwments to
P LA ineum Power Genenﬂn i
.
.'!911. SHRI AJlT BAG: Will tbe Min-
lster of ENERGY be pleased to state:

(a) whether in view of the scve'm
) pow:r crisis throughout the country, Gov-
-zynment are going to give more amount to
the States so that they could be able to
.Ancreasc their power generation; and

"(b) State-wise allotment made for the
power generation?

».;1 AUGUST 10, 1982 - =

Written Answers z - 208

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY *i5tIR1 VIK-
RAM MAHAJAN): (a) and (b). The
power position at present in the country
is much better as compared to earlier
years. The approved outlay for the power
sector of the States in the Sixth Five
Year Plan is Rs. 14324.16 crores. The
State-wise details are given in the attached
statement. Additional requirement of funds
for the power sector would be reviewed
at the time of mid-term appraisal of the
Sixth Plan by the Planning Commission.

Statement
6th Plan
Sl No. Name of State outlay for
power
sector
(Rs. Crores)
States
1 Andhra Pradesh . 789-70
2 Assam 370-30°
3 Bihar . . . . 8no-00
-4 Gujarat . . . . B 945" 00
-5 _Haryana . . . . - 545 00
% Himachal Pradesh . 139-73
7 J&K. .. . . : - 17000
.3 Koarnataka . ) 601-40
9 Koerala . . e e 312'73
10 Madhya Pradesh _ 150000
At Maharasthra 215700
w2 Manipur ) - . 18- 65
;3 Meghalaya . P 4500
‘14 Nagaland . . . L 15-25
a5 Orissa . . . B 410:00
15 Punjab - 732-94
17 Rajasthan . i 675:00
b I .
‘a8 Sikkim 12'00
.19 Tamii Nadu . . 1022-80
20 Tripura , MR et ’ 22-11
) Uttar Pradesh’ . . L : -
a2 West Bengal : . .
- . . Lo~ L
) S - i ey LS
" e - T T m e AR e
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Broadcaw of Manipuri Bishnupriya Lang-
me programme oa SHchar Radio Sestion

. 4912 SHRI AJOY BISWAS Wlll the
Mlmuel of INFORMATION AND
BROADCASTING be pleaSed to state:

",'(a') whether the AIR, Silchar Centre
(S_ta_tion) broadcasts regular programme in
Manipuri Bishnupriya language;

T ‘(b) whether it is a fact that the then
Minister of Information and Broadcasting
Shri 1. K. Gujral had in 1974 promised to
introduce Manipuri Bishnupriya langusse
programme over AIR, Silchar; and

. (c) what prevented Government from
introducing programme in Manipuri Bish-
nupriya over AIR, Silchar for such a long
titne?

“‘THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) No, Sir. A.LR. Silchar does
not broadcast regular programme in ‘Mani-
pq.n B;shnupnya language. However, it
broadcasts a daily programme in Manipuri
for a duration of 30 minutes.

"‘(b) and (c). No, Sir. The nnderta.lung
was fo broadcast a daily programme in
‘Bishnupriya’ and not #a ‘Manipuri Bishnu-
priya®. Since such a nomenclature is not
found in the “Census of India, 1971:
C;nsus centenary monograph No. 10", the
po::tion would be reviewed after the ﬁnd-
ngs of 1981 census are available.

Breaticast of programue in Manipuri
Meitel and Manipuri Bishnupriya lang-
! uages on Agartala Radlo Station

4913. SHRI AJOY BISWAS: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:
s€a) whether programmes in Manipuri
Meitei and Manipuri Bishnupriya languages
are regularly broadcast over A.LR., Tri-
pura;

]

(b) if not, the reasons thereof; and ~
1(c) whether Government propose to
introduce broadcast -programme in the

above two language over AIR Agartala as
expeditiously as possible? ) o
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) No, Sir:

(b) There is no felt need for the same
on the basis of population strength.

{¢) No, Sir.

Country’s Requirement for Turbogenerator
Bars

4914. SHRI R. N. RAKESH: Will the
Minister of ENERGY be pleased to state:

(a)_what is the total requirements of
the country for turbogenerator bars;

(b) whether the BHEL, which has re-
cently started producing turbo-generator
bars with micalastic system of imsulation
and rasin rich thermoreactive epoxy insu-
lation system is in a position to meet the
country's requirement; and

(c) if the answer to (b) above be in
the negative, what steps Government pro-
pose to iake to mect the requirement of
the country?

' THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) and (b). Turbo-
generator bars are” am integral part of
turbo-generator. The BHEL have intimat-
ed that they have adequate capacity to
meet the requirements for turbo-generators
including any spare turbo-generator bars.

(c) Does not arise.

Power schemes completed on schedule
doring last five years

4915. SHRI NIREN GHOSH: Will the
Minister of ENERGY be pleased to state:

(a) how many sanctioned power sche-
mes have been completed on schedule
during the last five years;

(b) how many of them were behind

schedule and why;

(c) details of the causes for dc;lay of
such schemes; and

(d) details of the assessments made
and corrective measures taken by Gov-
erament to overcome such causes?
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THE MINISTER OF, STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) to (d). In respect
of power generation praojects which have
been completed in the last five years, the
original schedule of commissioning and
actual completion is given in the state-
ment laid on the Table of the House.
[Placed in Librarv. See No. LT-4472/82]
The main reasons for delay in commis-
sioning are given below:-

1. In adequute provision of funds.
2. Delay in land acquisition.

3. Delay in finalisation of engineering
specifications for the projects.

4. Delay in placement of order for au-
xiliary equipmentjaward of con-
tracts.

5. Delay in supply of equipment by
various suppliers.

6. Shortage of key construction ma-

terials.
7. Delay in Civil works.
8. Unhappy industrial relations.

Steps taken to spced up the completion
of projects

With a view to remove bottlenecks the
monitoring of the projects has been con-
slderabl'y stepped up. Construction Mo-
nitoring Directorates have been set up in
the Central Electricity Authority to
closely monitor various activities of the
projects. Coordination and review meet-
ings are regularly held in the CEA with
the project authorities, equipment supp-
liers and manufacturers, construction
agencies etc. A close watch is kept on
all constraints for possible corrective ac-
tion. C.E.A.’s Senior Officers visit project
sites and take up the matter with the
nppropnate authorities for removing the
bottlenecks. Review meetings are also
held in the Department of Power for ap-
propriate action with the State Govern-
ments as well as at the level of the Union
Government. Meetings of Power Ministers
of States at the level of Minister of En-
ergy, have also been held at National
levels at which the commissioning of on-
going power projects has been reviewed
for taking remedial action. For improving
the management at the project level, .de-
tailed guidelines have also been issued to
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the State Electricity Boards in July, 1988.
These guidelines inter-alia included wa-
rious met-works and formats for keeping
various activities of the Projects under a
close-watch. For the cffective coordina-
tion in the timely receipt of the equip-
ment from main suppliers namely BHEL,
ILK and the availability of varions other
inputs by the project authorities and
other suppliers, a system of harmonograms
has been introduced this year. The future
commissioning programme will be coordi-
nated by the project authority according
to the harmonograms.

Employment of casual labour of ONGC
in West Bengal

4916. SHRI R. P. DAS: Will the Mi-
nister of PETROLEUM CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether a Tripartite Agreament
was reached on the 11th February, 1982
in Calcutta in regard to employment of
the old casual labour of ONGC in West
Bengal;

(b) if so, whether it is a fact that the
Agreement has not heen adhered ta; amd

(c) if so, the reasons therefor?

THE MINISTER OF PETROLKUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) to ()
The information is being collected damd
will be laid on the Table of the House.

Telephone condition in Meerut reghte

4917. SHRI R. P. DAS: Will the Mi-
nister of COMMUNICATIONS be pleased
to state:

(a) whether he has received any com-
munication from the General Secretary,
Western U.P. Working Journalists’ AS-
sociation regarding the telephone condi-
tions in Meerut region;

(b) if so, the details of the said com-
munication;

(c) action taken on the said communi-
cation; and

(d) if no action has been taken sc far,
the reasons thereof? - .

S
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No, Sir.

(b) Does not urise.
(¢) Does not arise.

(d) No communication has been receiv-
ed from General Secretary, Western UP
Working Jounialists’ Association, hence no
action could be taken.

Telephone condition in Meerut region

4918. SHRI SUSHIL BHATTA-
CHARYA:

SHRI HANNAN MOLLAH:
SHRI ANANDA PATHAK:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether  the attention of Govern-
ment has been drawn towards 8000 tele-
phones In the Meerut region lying paralys-
ed due to non-functioning of the refrige-
ration and compression system for quite
some time in Jume this year;

M) if so, the details thereof;

(c) the reasons why the said refrigera-
tion and compression system was not
functioning for such a long time;

(d) the number of telephones affected
during that period; and

(e) the steps so far taken to improve
the telephone system therc?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VHAY N. PATIL): (a) Though
the Airconditioning Plant of Meerut Te-
lephone Exchange was out of order, but
telephone system was working normally.
Average number of faults was 135 per
day during the month of June 1982.
There are 5690 telephones in Meerut.

(b) Airconditioning Plant of Meerut
Exchange remained faulty for 18 days in
the month of June, 82.

to a technical fault in the
to non-availability of
parts and Freon-12

<) Due
eumpressor, due
some of the spare
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gas, the Airconditioning Plant was out of
order.

(d) On an average 1.9 telephones pcr
100 telephones per day were affected
during that period.

(c) The Airconditioning Plant has since
been put in service. The Exchange is
working satisfactorily. Efforts are being
made to improve the performance further
by carrying out extensive testing and
rectification of the faults promptly.

Closure of Dandakaranya Development

Project

4919. SHRI A. C. DAS:
SHRI K. PRADHANIL

Will the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) whether Government have any pro-
posal for the closure of the dandakaranya
development project;

(b) if so, when such proposal is going
to be implemented;

(c) if not, the reasons thereof; and

(d) the steps taken by Government on
the above matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI GIRIDHAR GO-
MANGO): (a) At present there is no pro-
posal to close the Dandakaranya Project.

(b) Does not arise.

(c) and (d). The work relating to settle-
ment of displaced persons has, more or
less, been completed in the three Zoncs
of Dandakaranya Project and Government
have decided to normalise administration
in Kondagaon and Paralkote Zones o_f
the Project in Madhya Pradesh and
Umerkote Zone in Orissa where rehabi-
litation work is more or less complete and
transfer the asscts and instiuttions created
by the Dandakaranya Development Au-
thority in these Zones to the respective
State Governments free of cost. Govern-
ment have also agreed to bear the ex-
penditure on making up the diﬁcienci_es
in these assets and institutions and or
the maintenance of such assets till the
end of 1983-84 or till such period as may.;_
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be agreed 10. The modalities for trans-
‘fer of assets and ths detailed terms and
conditions on which the concerned staff
will be absorbed in the State services arc
béing comsidered in consultation with the
‘State Governments.

Theft of BCCL'’s GI pipes worth Rs. 8
lakhs

4920. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to state:

(a) whether his  attention  has heen
drawn to the news item published in
Dhanbad based weekly “The Coalfield
Time,” dated 23 October, 1981 under
the caption “Theft of BCCL's GI pipes
worth 8 lakhs alleged.”

(b) if so, facts in details and Govern-
ment's rcaction thereto;

(c) whether such cases of theft of pipes
in longer quantity have also come from
other areas during 1981; if so details of
that ;and the loss of the BCCL in that
theft; and

(d) progress of the enquiries about all
such cases of theft of pipes during the
last one year and the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) and (b) Yes, Sir.
The case of theft involving loss of pipes
worth Rs. 1.25 lakhs was detected om
14-10-1981. Three employeces who were
suspected to be invoived in this case have
been suspended amd further departmental
action is being taken against them.

(c) and (d). Two cases of dacoity in
volving loss of pipes worth Rs. 70,000.00
from contractor’s custody have been re-
ported. FIRs were lodged. The amount
of loss has been recovered from the con-
tractor.

Truck carryine Iron material caught In an
accident in May, 1981

" 4821. SHRI A. K. ROY:
SHRI NTHAL SINGH:

Will the Minister of ENERGY be plcased
to state\:

(a) whether he is aware that a truck
earrying irom material was caught in an
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accident on way to Ranchi at the Ar-
wunjhi Police Station in the month of
May, 1981, if so, facts in detail;

(b) whether it is a fact that the truck
was carrying materials of the Kathara
colliery .ccretly fur the personal use of
making private houses at Ranchi of a
high CCL otficer; and

(¢c) whether the matter was raised ear-
her and brought to the notice of the
Minister: if so. steps taken thereon?

THE MINISTER OF STATE IN THR
MINISTRY OF ENHRGY (SHRI VIK-
RAM MAHAJAN): (a) Investigations
by Central Coalfields Limited revealed
that Truck No. BRY-2394 of the Com-
pany which was proceeding to Ranchi for
collection of stores material on 22.5.1981
had to stop due to bad whether. A taxi
coming from behind could not see the
standing truck due to bad weather and
dashed against the rear of the truck. None
in the truck was injured. Some pass-
engers of the taxi were injured. Local po-
lice registered a case and after investiga-
tion charge-sheeted the taxi driver under
Sections 279|338-IPC.  Since the truck
driver was not at fault no action was
taken agaimst him by the police.

M) No Sir.

(€) Yes, Sir. The matter was referred
to the Company for a report. The report
received from the Company disclosed no
ureqularity in the matter,

Telephone condition in Meerut region

4922, SHRT HANNAN MOLLAH:
~ SHRI ANANDA PATHAK:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) is it a fact that the telephon- sys-
tem of the Meecrut region remained sus-
pended for quite some time in the month
of June this year;

(b) if so, the reasons for the same;

(c) what are the reasons for such break-
down of the system;

(d) number of telephones affected dur-
ing that period; and W B
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(6) remedial mecasures taken by Gov-
ernment to preveat the occurrence of the
same in future? . ot

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No Sir.

(h) Does not arise.

(c) There was no breakdwon of the
telephone system.

(d) Average number of faults was 135
per day during the month of June, 1982.
There are 5690 telephoncs in Meerut.

(e) Airconditioning Plant which went
out of order during June, 1982, has since
been got attended to. Now the ex-
change is working quite satisfactorily.
Efforts are being made to improve the
system further by taking up extensive
testing tnd rectification of faulta promptly.

Disposal of pending cuases in Supreme
Court amd High Courts

4923, SHRI NAVIN RAVANT:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of [LAW. JUSTICB
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact tbat about 1000
cases are pending in High Courts and the
Supreme Conrt for over len years;
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(b) if so, the number of cases out of
them pending in Supreme Court and in
different High Courts; '

(c) what are the main reasons for the
pendency of these cases for such a long
time; and

(d) what steps are being taken for the
quick disposul  of such long pending
cases?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and (b) -
The information in respect of the Supre-
me Court and the High Courts, as fur-
nished by their Registries, is given in the
attuched Statement-1.

() and (d). Many complex factors are
responsibly for the accummulation of
cases in courts. In the circumstances,
reform in judicial administration has to
be a continuous process. As of now,
the Government are not considering any
proposal to differentiate between cases
pending for over 10 ycars and other
pending (cases. Government coatinues
to address itself to the problem of of rears.
The steps taken to reduce the pendency
of cases is given in (he attached state-.
ment-II.

Statement I

i

Clases

p ndirg

for 10

y!.‘ﬂl's or
more

1

— —_ -

—— e+ —e . ————

2

Supreme Court
(As on 1-4-82)

High Courts
(As on 31-12-1981)

1. Allahabad
2. Anclhra Pradesh

2045

815
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1 - P %
4. Calcutta* . . e . 7671
5. Delhi 1837
6. Gauhati . 66
7. Gujarat . 19
8. Himachal Pradesh 123
9. Jammu and Kashmir 38
10. Karnataka* 6
11. Kerzla
12. Madhya Pradesh® 2098
13. Madras . . . . .. 5
14. Orissa 51
15. Patna* 1964
16. Punjab & Haryana 217
17. Rajsthan® a8o
18. Sikkim
Total o 1406 1

*Main cases only.

Satement-I1
Steps taken to reduce pendency

The following stcps have been taken
to reduce pendency in High Courts and
Supreme Court:—

1

The Code of Civil Procedure was
amended in 1976 to abolish Letters
Patent Appeals from Judgement of
Single Judge of the High Court in
second appeal (vide Section 100A).

(2) The C 4e of Criminal Procedure ba-

Q)

‘he recommendationy of the
was enacted in
in 1978 and

sed ¢
Law Com.ission
1973 and amended
1980,

The Judge strength of the Supreme
Courts hag been raised from 13 to
17 excluding the Chief Justice with
effect from 31.12 77 by amending
the Supreme Court (Number of Jud-
ges) Act, 1956.

(4) The sanctioned strength ot the High

Cour t Judges has been
from time to time,

increased

(5)

(6)

The Supreme Court rules have been
amended 10 vest more powers in the
Registrars and Judges in chambers so
that the timé of the court is not
wasted in petty miscellaneous mat-
ters.

The Supreme Court have also takem
the following measures:

(i) Priority is given to certain
matters.

(ii) Miscellaneoug matters are
fixed daily,

(iii) Writ petitions with identlcal
questions are grouped together and
batches running from SO to 190 mat-
terg are listed together for hearing.

(iv) Other matters involving iden-
tical questions are also identified from
time to time and put together and
efforts are matter to see that such
groups are disposed of early.

(v) The Supreme Court Rules were
revised in 1966 providing for printing
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of records under its own gupervision.
As that was also taking = quite some
time the court of late has started
wherever  possible dispensing with
the preparation of records and hear-
ing the appeals on special leave pa-
per book itself after the parties have
filed their counter-affidavits and affi-
davits in reply.

(7) Apart from the above certain High
Courts are taking the following steps
for ensuring better disposal of cases:

(a) Caseg involving common ques-
tions are being grouped by several
High Courts;

(b) Matters fixed for hearing by
giving short returnable date;

(c) Dispensing with printing of
records;

(d) Expediting and giving priority
to matters under certain Acts.

(8) The Government have also ap-
pointed LLaw Commission (10th Law
Commission) to keep under review
the system of Judicial administration
in the country. Among thc terms of

the reference of the Law Commis-
sion are:

(a) To keep under review the sys-
tem of judicial administration to en-
sure that it is responsive to the reason-
able demands of the times and in par-
ticular to secure—

(i) elimination of delays, specedy

clearance of arrears and reduction

in costs sO as to secure quick and

economical disposal of cases with-

out affecting the cardinal principle

that decisions should be just and
fair;

(ii) simplification of procedure to
reduce and eliminate technmicalities
and devices for delay so that it

operates not as an end in itself but
as a means of achieving justice: and

. (iii) improvement of standards
of all concerned with the adminis-
fration of Justice.
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(b) To revise the Central Acts of
general importance so as to simplify
them and to remove anomalles, am-
biguities and inequities.

(c) To recommend to the Govern-
ment measure for bringing the statute
book up-to-date by repealing obsolete
laws and enactments or parts thereof
which have outlived their utility.

Supply of power for Agriculture sector

4924, SHRI VIRDHI CHANDER
JAIN. Will the Minister of ENERGY be
pleased to gtate: *

(a) whether it is a fact that the
Ccntral Government have issued direct-
ives to the State Governments on 12 July,
1982 that they should supply electricity
for 8 to 10 hours daily to farmers for
agriculture sector;

(b) the names of the States which are
not complying with the said directives, and
the reasons therefor; and

(c) whether it is also a fact that Gov-
ernment of Rajasthan ig not in a position
to supply electricity daily for 4 to 5
hours for agriculture sector ag the State
is passing through acute power crisis, and
if so, the special assistance being given
or proposed to be given by the Central
Government for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir, On
13th July, 1982 the Union Minister for
Energy has written to the Chief Ministers
of varioug States to maintain atleast 8 to
10 hourg supply to the farmers in the
coming months in view of the late arrival
of monsoon in some parts of the county
and its erratic behaviour in others. The
Cheif Ministers were requested to give
suitable instructiong to the State Electri-
city Boards in this regard.

(b) No State Government has so far
expressed their in-ability to meet the power
requirement of agricultural sector,

(c) As Rajasthan was facing tempor-
ary power shortage earlier.on account of



228 Written Answers
forced outages of RAPS units, there were
restrictions on power supply to farmers in
the State. However, there are no  res-
trictions om agricultural consumers in
Rajasthan w.e.f. 24th July, 1982, In
order to meet the power shortage situation
in the State, assistance to the extent possi-
ble hag been given to Rajasthan from the
Central Sector Badarpur Therrial power
station and Singrauli super thermal power
station and also from U.P. State Elecricity
Board.

Flectronic Telephone Exchanges in Raj-
asthan, Madhya Pradesh, Uttar Prudesh,
Harvana and Punjab

4925. SHRI VIRDHI CHANDER
JAIN: Will the Minister of COMMUNI-
CATIONS be pleased to gtate:

(a) the Siate-wise details with r;;a—rd to
the time by which all the district head-
quartérs in the country will be linked by
S.T.D, facilities; and

(b) the places in Rajasthan, Madbya
Pradesb. Uttar Pradesh und Haryana and
Puajab where the clectronic teiephone ex-
changss will be installed during the
Sixth Five Year Plan alongwith the time

by which they will be installed in each
case?

. - ~.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VUAY N. PATIL): (a) The
linking of every district Headquarters to
its State Capital by STD is planned to
be progressively imp'emented partly in the
6th and partly in 7th Plan. The linking
of all District Headquarters in the coun-
try by STD" is, however, part of an ulti-
mate objective for nation wide direct dial-
ling to be achieved progressively in suc-
cessive plan petiods,
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(b) Blectronic exchanges bave at pres-
ent heen planned to be installed during
the remaining period of the Sixth _ Five
Year Plan at the following places-

1. Kanpur (Uttar Pradesh)

2. Srigangan: Qur (Rujasthar®

3. Alwar (Rijasthan)
4- Palimrrwir (Rajasthan)
5. Brawar (Rajesthar )
6. Pathankot . (Pur.jab)

7 Kherra (Pur jal

8. Abhar (Purjab)
y. Sirsu (Haryanay
10. Ciurgaon (Havsana;

‘The above exchanges are likoly to be
commissioned by 198RS,

Allocation of funds on legal nid to the
poor .

4926. SHRI VIRDHI CHANDER
JAIN: Will the Minster of LAW, JUS-
TICE AND COMPANY AFFAIRE be
pleased to state:

(a) how much amount had been allo-
cated by the Central Government to the
States in the year 1981-82 for providing
legal aid to the poor;

(b) how much amount had been spent
by the States; and .

-

(c) what effective steps Government
are taking to make legal aid available to
rufal people, specially to the landless be-
longing to Scheduled Caste and Scheduled
Tribe in fichting land eviction .ases?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) The
legal aid programme in the States and
Union territories is financed largely out of
the grantg made by the respective States|
Union territories. The Central Govern-
ment sanctioned grants-in-aid on the re-
commendations of the Committee for
Implementing Legal Aid Schemes to some
of State Legal Aid and Advice Boards,
Social and Voluntary institutions and
organisationg involved in the field of
legal aid during the year 1981-82 as per
attached statement.

(b) A sum of Rs. 8,30,983/- was spent
out of the allocated amount of Rs.
11,32,272.25. The Union Territory of
Delhi surrendered a sum Rs. 3,00,000/-
and the Punjab University Rs. 1,289.25.

SRAVANA 19, 1904 (SAKA)

Written Answers 226

(c) The implementation of the Scheme
was discussed in the recent Conference of
State Law Ministers held on 18th and
19th June, 1982. A fillip was given for
securing more vigoroug implementation of

the programme for legal aid to the poor
and for expenmsion of the same, if necess-
ary, with financial assistance from the Cen-
tral Legal Aid Committee. Wherever sur-
vey settlement has not yet been carried
out, the State Government/Union Territ-
ories Admimistration have been requested
to take it up immediately .According to
the model scheme formulated by the
Bhagwati Committee there is no limitation
as to the income in cases of disputes where
the applicant for legal aid belongs to
Scheduled Castes, Scheduled Tribes, Vi-
mukta Jattis and Nomadic Tribes, or is
a woman or a child.

Statement

Statement containing particulars of grants-in-aid given by the Central Government on the recommendation of
the Committee for implementing Legal aid schemes in 1981-82

Sl. Nzme cof the Board/Institution etc. Amourt of Purpose
No. the grant-
in-aid
1. Supreme Court Lrgal Aid Committee 1,00,0c0-00 Legal Aid in cases coming
beforc the Supreme Court.
2. Delhi Legal Aid & Advice Board threugh 7,00,0c0:00 Legal Aid Programme in the
Delhi Admn. Union Territory of Delhi.
3. Andhra Pradesh: Legal Aid & Advice Board 1,17,000-co l.egal Aid Camps and Legal
Literacy Programme.
4. Gujarat State Legal Aid Committec “ 15,500 °00

Orissa Staie Legal Aid & Advice Board

U.P. Legal Aid & Advice Board .

7. Punjab Uriversity, Chandigarh
8. Lawyers Collective, Bombay

Tecchnology Centre, IIT, Delhi

N ToTAL

Legal Aid Camps and Legal
Aid Clinics. .

1,00,000:00 Implementation of
Aid programmes.

Legal Aid Camps, Legal Aid
Clinic and Building up of
library etc.

Legal Aid Camp at
Chachhrauli.

Legal

66,272 25

3,500°00

. 20,000:00 Seminir on Law Develop-

ment & Planning.
. 10,000:00 Setting up Para Legal &
Social Action Centre.

. 11,82,272°25 e

1804 LS—8
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Release of a Series of Commemorative
Stamps

4930. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COM-
MUNICATNONS be pleased to state:

(a) whether Government have decided to
release a series of commemorative stamps
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to mark the Indian Independence Move-
ment and honour prominent freedom figh-
ters by releasing such stamps on the occas-
sion of their birth/death centrenaries;

(b) wheth:r a wo-king group of the
P & I Department sel up for s purpose
has since submirted its report;

(c) the recommendations made by the
working group and the action taken by
Government thereon;

(d) ths names of the freedom fizhters
who have been selected for this honour and
the likely dates when the stamps would be
released in (heir honour;

1
(¢) whether any prioriy is proposed to
be given in the release of stamps in honour-
ing such hcroes whose birth/death anniver-
-saries occur during 1982 and/or 1983; and

f) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATION
(S5uRI VIJAY N. PATIL). (a) and (b)
Yes, Sir,

(c) to (f) The recommendations of the
‘Working Group are being examined De-
tails can be furnished onmly after a tinal
decision is taken in this regard by the Phila.
telic Advisory Committee and the P & T
Department.

Relaxation of Regular Norms and Condi-
tions of Work-Loads Income etc. in Upgra-
dation of SDBOs (o Staius of D.S.0O.

4931. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government allow any rela.
xatons of regular norms and conditions (of
workload, income, etc.) in the upgradation
of (i) EDBOs to the status of DSOs, (ii)
DSOs to the statis of IS.G. sub offices
and H.O. s, (iii( and the creation of new
postal/telegraph  Sub-Dijvisions and Divi-
sions in the hilly and/or tribal areas of the
country where peculiarly difficult geogra-
phical terrain requires smaller administra-
tive units for effective functioning;

(b) if so, the nature of the relaxations al-
allowed; and

\
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(c) if not, the reasons therefor and Whe-
ther such relaxations would be allowed tor
better service in these difficult areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) (i) Yes,
Sir.

(ii) No, Sir.

(iii) There is no relaxation in the case
of postal divisions/sub divisions. However,
in the case of telegraph/telephone Engi-
neering divisions/sudb divisions, the norms
provide for a weightage for difficult and
hilly terrain.

(b) Heads of Circles are empowered to
relax any of the conditions for upgradation
of E.D. Post offices into departmental sub
offices in 10 per cent of the cases approved
for upgradation into departmental sub offi-
ces every year in hilly, backward and tribal
areas. In the case of TelegraphiTelephone
Engincering divisions and subdivisions, the
workload norms include weightage of 23
per cent for difficult and hilly terrain.

(c) There is no proposal for relaxing
the norms in respect of postal divisions/sub
divisions, and L.S.G. Sub offices and
Head Offices, in hilly/tribal areas, because,
baving regard to the nature of work of
these units, mo relaxation is considered
necessary. The pattern of work is different
in the case of Engineering divisions/sub
divisions as it involves technical maintence
of lines and wires, cables etc. having a bear-
ing on the nature of terrain.

Fstimated Loss in Industrial Production
due Shortage

4932. SHRI ANANDA PATHAK: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that the country
will loss industrial production to the ordet
of at least Rs. 1900 crores due to powek
shortages in the remaining period of the
6th Five Year Plan;

(b) if so, the details thereof; and ~
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(c) steps taken*by Gavernmnt to narrow
the gap of power shortfall?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b) All et-
fors are being made to step up clectriclly
generation and match supply with demand
for electricity. Nermally, shortage of small
magnitude do not affect industrial output
and industries take these power cuts on
non-industrial loads. Demand cuts due to
peaking capacity shortarss, do not signifi-
cantly affect industrial production as in-
dustries try to phase out their demand.
Even though power shortage may affect
industrial production, the loss on accouat
of power shortage alone on industrial
production can not be quantified.

. (¢) Efforts are being made to maximise
additions to the generating capacity by clo-
sely monitoring the progress of construc-
tion of power projects. Coordination meet-
ings are being arranged between the State
Electricity Boards and the equipment sup-
plies to speed up the deliveries of equip-
ment. Periodical review meetings are be-
ing taken to identify the bottlenecks and
take remedial action whereever necessary.
Steps are also being taken to improve the
performance of power stations by carrying
out necessary modifications in the existing
power stations. Regional load despatch cen-
tres are being established and inter-state|
inter-regional transmission links are being
strengthened to enable the power systems
in the country to operate in an integrated
manner and enable exchange of power in
emergency outage conditions.
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Fees Realised from Companies

4933. SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the amount realised by way of fees
from Companies and the expenditure im-
curred on the administration of Companies
Act during each of the last five financial
years;

(b) whether Government are aware of
the recent decisions of the High Courts
that the fees should be proportionate to the
service rendered; and

(c) what specific measures the Company
Law Board proposes to ensure the imple-
meniation of the Court decision in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SEHRI A. A.
RAHIM): (a) A siatcment showing the
amount of fees realised under the Compa-
nies Act and the amount of expenditure
incurred on the administration of the Com-
panies Act and the MRTP Act during the
last five nancial years ended on 31st March,
1977 to 31st March, 1981 is attached. Fees
realised included additional fee imposed un-
der section 611(2) of the Act.

(b) and (c) While fixing the fees pay-
able under Companies Act, 1956, the Gov-
ernment generally keep in mind the fact
that such fees should be commensurate
with the services rendered.

Statement

Statement showing the total amount of fees realised wnder the Companies Act and the tolal expenditure of the
Department on the administration of the Companies Act, 1956 and the MRTP Act, 1969

Total Total
Year cnded gi1st March * Amount of Amount of
Fees Expenditure
rcalised incurred
1976-77 5,46,40,480 2,00,00,000
1977-78 . . . . . . . . .  4,02,00,500 2,11,12,218
197879 3,54,28,385  2,28,17,300

1979-80 . . . .
198081 . . . . . .

4,98,78,495 2,35,42,0C0
5,80,57,030 2,80,28,405
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Disposal of Applications by Company

Law Board

4934. SHRI R. PRABHU: Will the Mi-
nister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) total numher of aplications remained
undisposed of over a period of 2 years by
the Company Law Board under various sec-
tions of the Companies Act in respect of
which powers have been delegated to the
Board, separately, in respect of each section
of the Act.

(b) the reasons for the failure to dispose
of these cases within a period of 2 years;
and
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(¢) steps which Government propose to
take to improve the speedy disposal of
applications by the Company Law Board?

THE MINISTER OF STATE IN THE
MINISTRY CT AW, JUSTICE AND
COMPANY AFFAIRS (SHRI A. A. RA-
HIM): (a) A statement showing the num-
ber of applications/petitions under various
sections of the Companies Act, 1956, pend-
ing disposal over a period of two years and
the reasons for the non-disposal is attached.

(b) and (c) The disposal of cases filed
before the Board is closely monitored and
every effort is made to expedite the disposal
of the applications by the Company lLaw
Board and its Benches. The delay in res-
pect of cases included in the statement is
generally due to circumstances beyond the
control of Company Law Board.

Statement

Stateinent showing detaiis of application’petitions pending tefore the Company Law Boasd
and its Benches for disposal o.er a period of two ysars

Sl. Section of No. of
No. tl.e Cos. cases
Act

Reasons for non disposal

- ——— e ——— et

1 111 41 In one case, the impoundcd Share Transfer Deed
has not been returned by the Collector of Stamps,
West Bengal. In 18 cases, the documents filed
were found defective. 15 cases are kept pending
at the request of the partics on the ground that
connected legal proceedings are pending. 7 cases
are in the proces of hearing.

-2 2(18A) 1 In a similar case, the autkority of the Member
hearing the cases falting under this sub-section is
being objected  before  Supreme Court.. This
matter is being placed before the Company Law
Board for directions.

g 141 1 The petition is pcnding because the connected case
is pending in the High Court.

4 409 1 An interim order has already been passed by the
Company Law Board. Enquiry under section 409
is in progress and hering to parties weregi on
from time to time. Last hearing was held on 3rd

July, 1982.
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Constitution of Benches of Company Law
Board at Caicutta and Madras

4935. SHRI R. PRABHU: Will the Mi-
nister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the Company Law Board has
constituted benches at Calcutta and
Madras;

(b) the number of cases disposed of by
each of these benches during the last three
years; and

(c) whether these benches have adequate
work-load?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI A. A. RA-
HIM): | (a) Yes, Sir.

(b) The Statistical data relating to the

disposal of cases by each of the said two -

Benches during the last three years is as
under:—

—

No. of canes
Year disposed off
Calcutta .\t.uh'.n
B:nch Bnach
1979-80 | 186 216
1980-81 136 400
1981-82 111 255
ToTtA1 . 533 871

(¢) Taese Benches have adequate work
load.

Selling of Harmful Drugs

4936. SHRI DIGAMBER SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to State:

(a) whether some harmful drugs, re-
commended for withdrawal by the Drug
Technical Advisory Board, are still being
freely sold in the market;

(b) if so, the mames of these drugs amd
their manufacturers;

(c) whether some IDDL manufactured
drug is also among these drugs; and
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(d) if so, what action he 'proposes to
take to stop the manufacture aand market-
ing qf all these harmful drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) and (b). The
Drug Controller (India) in accordance
with the recommendations of the Drug
Technical Advisory Board has decided that
18 categories of fixed dose combinations
of drugs should be weeded out. In res-
pect of three categories of drugs, viz.,
phenacetin combinations, amidopyrine
combination and combinations with
hydroxyquinoline group of drugs (except
for those which are indicated for diar-
rhoea and dysentry) action has already
been taken to withdraw such drugs. In
respect of the rest, the cut-off date for
stopping the sale of drug combinations in-
question is 31st March, 1983,

(¢) and (d) The production of Ami-
dopyring and Phenacetin and preparations
containing phenaces.a manufactured by
Indian Drugs and Pharmaceuticals Limi-
ted have been prohibited by the Govern-
ment. The compuny has Sstopped the
manufacture of these drugs.

Bills not issued by R, K. Puram Office of
DESU .

4937. SHRI UTTAMRAO  PATIL:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether DESU, R. K. Puram, New
Delhi has not issued electricity consump-
tion bills beyond the middle of January,
1982;

(b) whether the DESU has been send-
ing bills for as many as 4 months at a
stretch which is not possible for the con-
sumers to pay in one lot;

(c) whether it is proposed to issue
orders for payment of such bills in two
instalments;

(d) whether it is the practice with the
DESU R. K. Puram and even its Head
Office in Nehru Place not to reply to any
letters from the aggrieved consumecrs
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about wrong billing, erratic functioning of
meters and other cognate matters;

(e) if so, the number of such letters
pending in DESU RK. Puram as on
1-7-1982, which remained unreplied; and

(f) what action he proposes to take in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) There have been
some problems regarding billing but they
are being sorted out. So far as the R. K.
Puram is concerned the bills upto June,
1982 billing cycle have already been sent
to the comsumers.

(b) This is normally not done. In res-
pect of R. K. Puram Distt. only the bills
for two cycles for November, 81 and Dec.
81 were sent for 4 months due to some
practical difficulties. From Jan. 82 to May
82 also sime consumers of R. K. Puram
district were sent bill for 4 months.

(c) The facility of payment of such
bills in instalments already exists as and
when required by the consumers.

(d) to (f) The information is being
collected and will be laid on the Table
of the House.
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Complaints Regarding Corruption, Rude
Be!laviour and Ineffizient Work in District
of Gujarat

4940, SHRI RAMIIBHAI MAVANI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that there are
a number of vacant posts existing since
long in various Posts existing since long
in various Posts & Telegraph, telephons
offices in the districts of Bulsar, Rajkot;
Bhavanagar and others of Gujarat with the
result that work in those offices cannot be
disposed of in time and gets accumulated;

(b) if so, the position of vacant posts
in each place in the above districts;

(c) when and how the said vacant post\s
are likely to be filled up;

(d3 whether a number of complaints
have been received against the staff and
officials from the above places and dis-
tricts during Ist January, 1981 to 3lst
June, 1982;

(e) if so, the details thereof and the
raction taken against each involved; and

(f) the outcome thereof?
ke

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (f)
The required information has been called
for, from the concerned authorities. The
same will be laid on the Table of “the
House as early as possible.
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‘Tacos, Urdu Daily; Patna

4941. SHRI D. L. BAITHA: Will the
Minister of INFORMATION ~ AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the Printer,
Publisher, and Editor of the Taocos Urdu
Daily, Patna, has complained to the Re-
gistrar of Newspapers on 2 May, 1981
that somebody has falsely applied on be-
half of Taocos for allotment of Newsprint
quota for April, 1980 to March, 1981;

(b) whether it is a fact that inspite of
repeated reminders dated 3.5.81, 13.5.81,

11.9.81 and 18.9.81 from the publisher -

no action has been taken;

(c) whether it is a fact that it has
been alleged that the Certificate of the
Chartered Accountant is also false; and

(d) if so, what action has been taken
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI1 ARIF MO-
HAMMED KHAN): (a) to (d) The
Printer and Publisher of the ‘Taoos’,
Urdu daily, Patna sent a letter, dated
2.5.1981 to the Registrar of Newspapers
for ladia alleging that someone else has
applied for newsprint on his behalf and
that the Chartered Accountant’s Certifl-
cate submitted by him is false. Reminders
dated 13.5.81 and 11.9.81 were also re-
ceived by the Registrar of Newspapers
for India, but not the other two remin-
ders.

2. It is not correct to say that no action
has been taken in the matter. Necessary
enquiries were made about the bonafides
of the applicant, who, it was found, had
not claimed to be the Printer or Publisher
of the paper but referred to himself omly
as partner.

3. According to the declaration, the
applicant and the Publisher & Printer are
partners. It may further be mentioned
that as the newspaper was not entitled to
newsprint as per Newsprint Allocation
Policy, no newsprint was allocated to him
on the basis of his application.

L
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Ames;nent of Power Demand at the end
of Sixth Plan

4942, SHRI SAMAR MUKHERIJEE:
‘Will the Minister of ENERGY be pleased
ta state: h

(a) whether Government . have made
any assessment about the State-wise

SRAVANA 19,
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power demand at the end of Sixth Plan;
and

(b) if so, details thereof (State-wise)?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) Yes, Sir.

(b) The details are given in the attach-
ed statement.

Statement

Statement showing the statewise assessment of Demand of Power at the end of Sixth Plan (1984-85)
as per 11th Annual Power Survey

State Rcﬁ;::;‘rz;nt &eﬂ:
(Mkwh) (MW)
' S T 2 3

1. Haryana . S €343 1309
2. Himachal Pradesh . 823 163
9. Jammu & Kashmir 1728 346
4. Punjab . . 10315 1875
5. Rajasthan . 8590 1625
6. Uttar Pradesh 22638 4452
9. Gugarat . . 14696 2642
d. Madhya Pracesn . . . . . 12227 2131
9. Maharasthra . ’ . . . . . . 26929 4391
10. Andhra Pradesh . . . . 11557 2093
11. Karnataka . . . . . . . 13262 2166
12. Koerala . .- . . 5539 1090
13. Tamil Nadu 15150 2774
14. Bihar . 5489 1044
15. West Bengal 8561 1579
16. Orissa . . . . 5818 977
17.  Sikkim . 35 13
18. Assam . . . . 1478 290
19. Manipur 78 20
20, Meghalaya. . . 169 34
21. Nagaland . . . 63 15
22. Tripura . . . . . . 103 24




243 Written Answers

Strike by Power Workers in Rajasthan
and Effect on Industry and Trade

4943, SHRI KRISHNA KUMARI GO-
YAL: Will the Minister of ENERGY be
pleased to state:

(a) whether Government are aware of
the prolonged strike by power workers
in Rajasthan which had paralysed the
working of the Rajasthan State Electri-
city Board and also had adverse effect on
the industry and trade in the State;

(b) whcther the Union Government
had a discussion with the State Govern-
ment to find out a solution of the issue;
and

(¢) if so, the dectails thereof?

FHE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIk-
RAM MAHAJAN): (a) to (c). A sec-
tion of the workers of Rajasthan  State
Electricity Board had gone on strike from
the mid might of 19th May, 1982, The
strike has been called off on 15-7-1982.
According to the Rajasthan State Electri-
city Board, there was no adverse effect on
the industrial sector in the State due to
the strike as arrangemecnts were made to
maintain power supply. While there was
some dislocation of work in the offices,
the power supply during the entire strike
period was maintained throughout the
State to the extemt of overall availability.

g’ Pt fegam sew =mA s A F
fas<it vt wifeem qam faw &«mar s
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Steps to aveid lLaxity in Electricity

Distribution

4945. SHRI K. RAMAMURTHY:
Will the Minister of ENERGY be pleased
to state the role of Central Electricity Au-
thority in ensuring that there is no laxity
on the part of Statc Llcctricity Authori-
tics in distributing power?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): Distribution of the
available powcr in the States is the prima-
ry responsibility of the State Governments
and the SEBs. One of the statutory func-
tions of the Central Electricity Autho-
rity is to advise any State Government.
Board, Generating Company or any other
agency engaged in generation or supply of
electricity on such matters as will enable
such Government. Board; Generating
Company or any other agency engaged in
generation or supply of electricity to
operate and maintain the power system.
under its ownership or control in an im-
proved manner and where necessary, in
coordination with any other agency owing
or having the control of another power
system. The Central Electnclty Authority
also monitors generation and distributon
of power supply n the country.
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Munipulation in attendance of casvals in
BCCL

4947. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to state:

(a) whether he is aware of a case ?[
inflating the number of delisted casuals in
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Area No. VI of the BCCL by manipulaling
the attendance caught by the Vigilance
during the last one year; if so, facts in
details stating the particulars of the officers

.involved; and

(b) whether some of the officers indicat-
ed by the Vigilance in that case have re-
ceievd promotions violating the. rules; if so,
steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1
VIKRAM MAHAJAN): (a) On receipt of
a complaint regarding ‘alleged irregularities
in respect of appointment of delisted
casuals in Arca No. VI of BCCL the
matter was taken up for crailed enquiry
by the Vigilance Dcpartmant of the C.om-
pany. Since the old records of 1973 were
not readily available, the Investigating
Officer could not complete the enqiury and
fixed the responsibility, if any. However,
a Committee consisting of senior officizls
of the Company has been entrusted with
the task for submitting a dctailed report.

(b) Does not arise.

Indian Oil Corporation, Digboi, Assam

4948. SHRI ANT BAG: Will tke
Minister of PETROLEUM, CHEMICALS
AND FERTILIZER be pleased tq state:

(a) whether his attention has becn
drawn by the A.O.C. i.ibour Union,
Digboi (Assam) about ihe deplorable state
of affairs in Indian Oil Corporation, Assam
Division; and

(b) if so, what steps have bven taken to
improve the situation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHHR1
P. SHIV SHANKAR): (a) Government
has reccived a representation from AQC
Labour Union expressing ticir grievances
on certain issues.

(b) For maintaining cordial cmployees-
employer relatioas, remedial actions, where
called for, have alrcady becn iniuated by
the management of Assam Oil Division ot
10C and Government is kzeping a watch
on the progress in this regard.
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News Item Captioned “Cinema Halls
Bluffis to Sweating Audience”.

4949. DR. A. U. AZMI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to statc:

(a) whether it is a fact that manage-
ment of cinema halls in Dzlhi have bcen
putting off air-conditioning units on the
pretext of low voltage, forcing movie-
goers to sweat it out and number of
theatres have even put up boards in this
behalf as has been brought out in the
news item ‘cinema halls bluff to sweating
audience” appearing in ihe Indian Express
of 2-7-1982;

(b) if so, reaction of the Government
thereto; and

(¢) action taken, with details thereof?

THE MINISTER OF INFORMATION
AND BROADCASING (SHRI VASANT
SATHE): (a) to (c) On receint of com-
plaints from the public to the effect that
some Cinema Halls are rot keceping the
air-conditioning plants on ducing the show
thereby causing inconvenience to movie-
goers, the Dy. Commissioner of Police
(Licence), Delhi after consulting the Delhi
Electrical Supply Undertaking, issued
writlten instructions to the licencees of
theatres to ensure proper functioning of
their air-conditioning plants. The Dy.
Commissioner of Police (licence) also
called the Managers of Cinema Halls
individually and told them to ensure that
the air-conditioning plants are put on
and a specific temperaturc is maintained
in the Auditorium. The Police Deptt.
also suspended the licence of Golcha
Cinema for 24 hours on account of non-
functioning of air-conditioning plant.

Checks are being organised by Delhi
Administration  for taking legal action
against cinema halls which violate the
instruction.

Utilising of Installed Capacity by
Synthetics and Chemcials Ltd., Bareilly

4950. SHRI K. T. KOSALRAM: Will
the Minister of PETROLEUM, CHEMI-
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CALS AND FERTILIZEIRS be pleased
to state:

(a) whether it is a fact that Synthetics
and Chemicals Ltd., Bareilly which is em-
ploying more than 2,000 workers is pro-
ducing only 50 per cent of the installed
capacity; and

(b) if so, the reasons for not utilising
full installed capacity?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) The
production of Styrene Butadiene Rubber
gSBR) by Synthetics and Chemicals Ltd.,
Bareilly during the year 1979-80, 1980-81
and 1981-82 was about 20,000, 18,100 and
16,000 tonnes respectively. The licensed
capacity of the unit is 30,000 tonnes/
annum. ce

(b) Shortage of raw materials and
market constraints were reported to be the
main reasons.

Installation of Conveyor Belt in Sudaindih

4951. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to slate:

(a) dctails of the cost incurred to buy
and instal conveyor belt from Sudamdih
shaft to incline in the BCCL, Dhanbad,
facts in details:

(b) whether it is a fact that this costly
belt arrangement is not operating but only
standing as the show piece for vears; if so,
facts in detail and the reasons thereof;

(c) whether it is a fact that in the
Moonidih project of the BCCL costly
machines brought for underground mining
are being sold as the scrap; if so, facts in
details giving the list of such major
machines and equipments sold in thc last
five years; and

(d) whether he proposes to make a
thorough probe into the proper utilisation
of the capital goods and inventory of these
mos; capital intensive mines of the BCCL
Sudamdih and Moonidih, perpetually on
the red?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) No conveyor
belt was installed between Sudamdih shaft
mine and Incline mine.

(b) Does not arise.
(c) Ny, Sir.

(d) No such probe is called for.
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Practice of ‘Maitri Karar’ in States

4953, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
plcased to state:

(a) whether Government have asked the
comments of the State Governments re-
garding the practice of ‘Maitri Karar’ and
in which State this practice is prevalent;

(b) what are the salient points of
replies received from each State Govern-
ment;

(c) the number of persons rcgistered as
mistresses in each State as ‘life partners’
or ‘keeps’ particularly in Maharashtra and
Gujarat; and

(d) what steps Government have taken
or propose to take to stop such registration
under ‘Maitri Karar'?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and (b)
The State Governments f Gujarat, Maha-
rashtra and Rajasthan where the practice
of ‘Maitri Karar’ is mostly prevalent, were
requested to send their comments. The
State Government of Gujarat has since
issued a notification under section 22A of
the Registration Act, 1908 (as in force in
that State) declaring the registration of
‘Maitri Karar’ agreements as opposed to
public policy. Comments from the State
Governments of Maharashtra and Rajas-
than are still awaited.
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(c) The number of friendship contracts
(Maitri Karar) registered in the State of
Gujarat during the years 1930 and 1981
was 121 and 189 respectively. Informa-
tion from the State Governments of
Maharashtra and Rajasthan is awailed.

(d) Government is already seized of the
matter. After receiving the comments
from the Statc Governments of Maharash-
tra and Rajasthan and also after consulting
the other State Governments, the Govern-
men; would take a decision.

Tariff rates of electricity in each State

4954. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY be
pleased to state:

(a) what are the prescent tarifl rates of
electricity charges by each State Electricity
Board in respect of electricity supplied to
(i) industry (ii) agriculture (iii) house-
hold consumer;

(b) what steps Government have taken
to have a uniform rate in the country; and

(c) the present position of demand and
supply of electricity in States?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) The present
tariff rates of electricity charged by each
State Electricity Board in respect of elec-
tricity supplied to (Industry, Agriculture
and House-hold consumers) are given in
Annexure-1 and Il Laid on the Table of
the House.

[Placed in Library. See No. LT-4473|82].

(db) No proposal to have wmiform rates
of electricity tariff in the country are
under consideration at present.

(c) The energy requirement of the coun-
try during June, 1982 was 11620 M. Units
agains; which the availability was 11092
M. Units. The energy shortage in the

~coumtry during June, 1982 was of the order
-4,6 per cent as against 13.3 per cent dur-
+ing June, 1981,
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Turning down to list a writ petition for
final hearing

4955. SHR1 ATAL BIHARI
VAJPAYEE:

SHRI SURAJ BHAN:

Will the Minister of 1.AW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) text of the portion of the judgment
of Mr Justice Ram Manohar Sahai of Alla-
habad High Court where in hc has regard-
ed shortage of Judges in the High Courts
as the reasons for turning down a sugges-
tion to list a writ petition for final hearing;
and

(b) follow up action taken in this regard
in the Allahabad High Court and other
High Courts as well?

THE MINISTER OF 1AW, JUSTICE
AND COMPANY AFFAIRS (SHRI JA-
GAN NATH KAUSHAL): (a) The rele-
vant extracts from the judgment of Hon’ble
Mr. Justice Ram Manohar Sahai is given
in the attached statement.

(b) For filling up of vacancies of Judges
in the High Courts, firm proposals in their
complete form are awaited from the State
authorities in most cases. This is the posi-
tion in respect of Allahabad High Courts as
well. They are being constantly remind-
ed.

Statemen;

Extracts from the judgment dated April
30rh, 1982 delivered by Shri Justice Ram
Manohar Sahai of the Allahabad High

Court :

“The learned Counsel for opposite par-
ties submitted that allowing of the appli-
cation for interim relief would amount to
allowing of the writ petition. Therefore,
the petition itself may be listed for hearing.
The suggestion, no doubt, is very attrac-
tive. But in the circumstances it is both
unnecessary and illusory. Unnecessary be-
cause the controversy on merits stands con-
cluded by a Division Bench decision of this
Court and the order it is stated has been
accepted by respondents. Illusory because
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due to shortage of Judges no Benches are
available for final hearing amd nearly the
entire High Court is busy in doing fresh
petitions and orders cases. Due to this
difficulty even applications for vacation of
stay orders are being listed after long gap.
And in cases where orders have been pass-
ed expediting the hearing they are not
being listed. The batch of 1981 was
admitted sometimes in September.  Six
months have already clapsed. Even if the
petition is directed to be listed for hearing
after a week due to heavy pressure of work
it may be taken up only after summer
vacation. And then even if the petition

is allowed, petitioner's one valuable year
shall stand lost”.
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AIR and Delhi Doordarshan coverage to
West Bengal Congress (I) and Congress (S)

4957. SHRI AJIT KUAR SAHA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) how oftern AIR and Delhi Door-
darshan gave time to West Bengal Con-
gress (I) and Cong (S) parties on different
occasions during the last 3 months; and

(b) the reasons why Government failed
to give any coverage to the biggest party
in the State of West Bengal especially the
replies made by the Party against all the
allegations made by the said parties, which
had been broadcast from AIR and Delhi
Doordarshan?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): (a) and (b). The suggestion that
A.I.R. and Doordarshan do not provide
coverage 1o biggest party in the State of
Woest Bengal is not correct. These Media
provide a balanced and duc coverage on
the basis of news value of the items and
the news fall for the relevant bulletins.
The guidelines to the media, inter alia
stress that due presentation of differing
view point should be the aim. The infor-
mation asked for in part (a) of the ques-
tion is not maintained in such a separate
form.
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Money received from consumers in Baira
Salal remains unaccounted for

4958. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of ENER-
GY be pleased to state:

(a) how many consumer ledgers, meter
reading books, receipt books, bill books,
cash bookg etc., in connection with supply
of electricity have been purchaseq by the
Baira Siul and Salal Project;

(b) is it a fact that in many cases no
receipts were issued to the consumers for
the payment of electricity charges and the
money so received from he consumers re-
mained unaccounted for; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): (a) to (c). The infor-
mation is being collected and will be plac-
ed on the Table of the House.

gfea Py ® Sy == = Pawioy
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Diving equipment for drilling ship ‘Sagar
Prabhat’

4960. SHRI K. LAKAPPA: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased 10 state:

(a) when wag the drilling ship, Sagar
Prabha acquired;

(b) whether it is a fact that the diving
equipment required for the drilling ship
was acquired from a German firm even
though it was offered at a much lower rate
by the two firms;

(c) what are the rates quoted by the
two firms;

(d) if the answer to (a) above be in
the affirmative, what are the reasons for
by passing the offer of the second firm;

(e) whether before accepring the equip-
ment, necessary sea trials and other trials
were carried out for that equipment by
competent engineers; and

(f) whether the circumstances wunder
which the offer of the present supplier was
accepted have been investigated?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILZERS (SHRI
P. SHIV SHANKAR): (a) The drill ship
‘Sagar. Prabhat’ was acquired by the ONGC
in May,’ 1982.

(b) The order for diving equipment re-
quired for the drill ship was placed on
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M/s. Drager Werk A. G., a German firm.
The offer from this firm for the equipment
had been the lowest of all the offers re-
ceived. '

(c) The rates quoted by M/s. Drager
Werk A. G., were DM 5,823,372 (Rs. 2.33
crores) and by M/s. Comex were FF
10,421,000 (Rs. 2.74 crores).

(d) Does not arise in view of (¢c) above.

(e) The contract provides for the fixa-
tion of certification and classification agen-
cy namely DET NORSKE VERITAS. The
equipment has been installed in Sagar Pra-
bhat. The final acceptance by ONGC and
payment for Drager Werk A.G., will be
made after the certification and classi-
fication agency completes its task.

(f) Does not arise.

Burning of cable joint of Bhadrak Tele-
phone Exchange, District Balasore
(Orissa)

4961. SHR1 ARJUN SETHI: Will the
Minister of COMMUNICATIONS be
pleased to state:

v 0w

(a) the specific action taken against the
employees of Bhadrak telephone exchange,
district Balasore (Orissa) who were res-
ponsible for burning the cable joint of ex-
change on the eve of the so called Bharat
Bandh on 19th January, 1982;

(b) what precautionary measures are
now being taken to ' ensure”safety and
smooth functioning of the telephone eox-
chme; e | R M A

[y

(c) whether there are still some emplo-
yees in the telephone exchange against
whom serious complaints are being made
by public due to their misbehaviour and
high handedness; and N

"('4) i‘f"so the a;tion taﬁm by Gov?m-
men in the mattei?

THE DEPUTY MINISTER IN TH
MINISTRY "OF COMMUNICATION:
(SHRI'VUAY N. fPATIL‘)" (a) Action
had been taken to transfer ‘all such officials
whose work and conduct were not _sftis-

1804 LS—9
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(b) The exchange which was in a ren-
ted building atthe time of incideat has
now been shifted to the Departmental
Telephonc Exchange building on 4-5-82.

(¢) No such case exists at present.

(d) Question does not arise in view of
reply to (c) above.

Mt W W EwPEw whTat ® s
&=t & e

4962 . 0t AT TW: FAT GEAT AT
SAO W g T @ T HH P

1 I g ;
(m) Fv IF w=w Wi wTTet W
Wt sefae 79 &1 &g e g 7
R Hix  wATOT WA W IY

1
1
H

(®) =1 ofiwis  aur Py TS
qYT AT FAEEL  FOATAAl B T

B aw Prcmw ® ey wC Tm-

3¥ Pauifor Poo o @



() afz g, o I8 a1 o g?

WU wAET W Iy wR (s tawd
. wifew) : (F) AT (§). (1) =
it ar gfafa = o=

XIYW, ITHTFH qUT HAA I
g P s g feivew zxt &
b} cera-rr#m:m EFf‘l 1‘ﬂ°f
ATy fomt avar e ot
& aegery @ gt F1 Iy 2 0 IT.-
mfmmrmwfrhrmnm‘ar
waTgw  ®CG B e ftr a
P & 3% AT wIETET & 1 §CEK
(1) mewary=s/foem waww -
&i/wEEyw,  gIE=T (2)  w-
T AT W NS I A9y (3) §wRiw

AUGUST 10, 1982

Written Answers 260
fEar T g —
1. =T TOwmEda e (7=)
2. =wat sfe feg (wem)

3. 0. &. & feerd  (Fw)
4. Y FaT Y (v=am)

(7) s= &Y M@ IaaT

P.LF. of Super Thermal Projects during
1980-81 and 1981-82

4964. SHRI B. R. NAHATA: Will the
Minister of
state;

(a) what has been the Power Ioad
Factor of each thermal and super therinal
power  project in each State during the
years 1980-81 and 1981-82;

(b) if the P.LF. in each State in cach
project hag decreased them what were the
causes of its decreases; and

(c) if it has increased in any of the
State to what cxtent and what werc the
causes? )

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 VIK-
RAM MAHAJAN): (a) A statement
showing state-wise/station-wise details of
plant load factor of therma] power pro-
ject for the year 1980-8% and 1981-82 is
laid on the Table of the House, [Placed
in Library. See No. LT-4474/82))

(b) The plant load factor in all the
States has increased :xcept for Delhi,
Madhya Pradesh, Maharashtra, West Ben-
gal and Assam. The reasons for the de-
crease of PLF in the above States in the
year 1981-82 as compared to 1980-81 are
forced outages of ,#the upits, longer time
taken for capm mmtemmce renovation

‘work, and partial unavallablllty

(c) A statement showing the power
stations which have registered increase in

PSR

ENERGY be pleased to
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PLF during 1981-82 as :ompared to 1980-
81 is laid on the table of the House.
[Placed in Library. See No, LT-4474/
. 82].

Order to disallow the Recognised Trade
Union to Hold Meetings in the P & T
Premises

4965. SHRI E. BALANANDAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whethey the P&T authorilics have
issued orders recently to disallow the re-
cognised trade unions from holding
meetings in the P&T premises during lunch
hour or after duty hours and display
affixing notices and posters of the Unions
on the wall of the P&T orlices; and

(b) if so, the reasons thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) and (b).
According to the existing instructions the
P&T Unions/Associations are not allowed
to hold any meeting in office premises
without obtaining the prior permission of
the local head of office after showing him
the agenda of thc meeting. The grant of
permission wil] in all cases be subject to
conditions that the sécurity of the office
premises is not intercfered with, that
the sanctity of the office premises is
maintaincd and that there is no
obstruction to office work. The re-
creation room, canteen, open compound
etc. attached to the departmental buildings
are included in he term ‘office premises’.
The office premises are not to be used as
platform for any political mee=ting.

Subsequent to laying down the above
guidelines there was Supreme Court judge-
ment to the effect that the Unions cun
have no right to hold meetings within
office  premises. Further the numbe; of
recognised Unions had increased with the
result tha® the permission for meetings has
often become a matter of controversy bet-
ween unions and bietween the adminis-
tration and umions.  Attempts were
also made to mis-use the facility
for holding meetings for agitational
purposes. A circulare had thercfore, to be
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issued directing that permission should be
refuseq if meetings are in furtherance of
any agitational programme. Under the cir-
cumstances, specific dirsctives are being
considered to ensure that the conditions
laid down for the grant of permission are
strictly enforced by the concerned ad-
ministrative officers. It is \ekely that under
the present circumstances strict enforcement
of the conditions can result in refusal of
permission in most cases. As regards dis-
play/affixing o tfhe notices, posters etc., by
the recognised unions/associations, notice
boards are provided for such purposes.
Unions/Assaciations, however, should not
paste posters etc., on the walls which
would disfigure the departmental build-
ings.

Percentage of power production in States
and losses in Transmission

4966. SHRT D. L. BAITHA: Will the
Minister of ENERGY be pleased to state:

(a) what is the percentage of produc-
tion of power in the different States/
Union Territories of India of their rated
capacity State-wise in the ycar 1981-82
with their assessed requirement of power
during the year and loss in transmission;
and

(b) the assessed requirement for the
year 1982-83 the target of production and
measures adoptcqd to achieve the target?

THE MINISTER OF STATE IN. THE
MINISTRY OF ENERGY (SHR1 VIK-
RAM MAHAIJAN): (a) A statement
showing state-wise installed gencrating
capacity, energy generation, plant load
factor and energy requirement during
1981-82 is laid on the Table of the Houscf
[Placed in Library. See No. LT-4475/
82].

The percentage transmission and distri-
bution losses during the year 1981-82 is
haid on the Table of the House, [Placed
in Library. See No. LT-4475/82]

(b) A statement showing  State-
wise ,. energy requirement and energy
generation programme for the year 1982-
83 is attached (annexure III). The target
is planned to be achieved by improving
the performance of Thermal Power
Stations ‘and“by adding about 3500 MW
rew generating’capacity during 1982-83.
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Living condition of P&T staff at ‘G’ Ponm
Golf Market Area”

4967. SHRI R. N. RAKESH: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) what efforts his Ministry had made
to improve the living condition of the P&T
Staff living at ‘G’ Point, Golf Market
area;

(b) whether the residants have made
complaints several times about the insani-
tary condition in that arsa 1esulting in the
spreading of infectious diseases; and

(c) the reaction of the Government
thereto and the steps taken to mitigate this
problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL); (a) Proper
upkeep and maintenance of the quarters
is being carried out. Special Repairs were
also done during 1980-81. However, gince
the quartters have out-lived their normal
life anq are due for demolition, no major
repairs are contemplated.

(b) Complaints have bsen received in
tespect of insanitary conditions in the area.

(c) The insanitary conditions caused
due to over-flowing of sewer lines are
removed by periodic desilting of the
sewer lines. The desilting was las; done
on 27-7-82. A watch is being kept for
taking timely action whenever any over-
flowing of sewer lines takes place.

Ro hless blastlng activities by B(‘(‘I

T ausing serlous situation’ n'
Jharia in Blhar
4868. SHRI1 AJIT BAG: Will the

Minister of ENERGY be pleased to state:

(a) whether he is aware that a serious
situation has arisen in Jharia arca (Bibar)
as a result of reckless blasting activities
being carried on by the BCCL authorities;
and

(b) if so, what steps have been taken
to stop thig reckless mining by the BCCL
authorities which is not only uprooting the
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people of Jharia but also posing danger to
the town itself?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL THE
MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) and
(b). It is not a fact that reckless blasting
is being done by BCCL authoritics. The
coal company has report:d that blasting
is bcing done with adequate precuution
and as per rcgulations. Whenever neces-
sary the company is also consulting Indian
Schoo! of Mines, Central Mining Research
Station. Central Mine Planning and Design
Institute Lid., and Directorate General of
Mines Safety in regard to these operations.

Flcctricity to Harijans free or at conces-
sional rates

4969. JHRI NAVIN RAVANI: Will
the Minister of ENERGY be pleased to
state:

(a) whether there is any schcme to pro-
vide frec electricity to Harijans houses or
to give them some concessions;

(b) if so, the number of persons bene-
fited in each State uptill now; and

(¢) if not, whether Government pro-
pose considering such a proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1 VIK-
RAM MAHAJAN): (a) to (c). Infor-
mation is being collected and will be lald
on the Table of the House.

Selling of ineffe:tive Drupgs

4970. SHRI SAMAR MUKHERJEE:
PROF. RUP CHAND PAL:

Will the Miaistcer of PETROLEUM,
CHEMICALS AND FERTILIERS be
pleased to state:

(a) whether Government are aware that
under a policy recently proposed by the
State Department and the Commerce De-
partmenl unsafe or m:hcuve _drugs.
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medical devices and biological medical
products such as plasma and vaccines and
other hazardous products and banned
pesticides madce in the US could be freely
sold overseas and in third world nations
according to a report in the American
“Science” magazine;

(b) if so, the reaction of Government
thereto; and

(c) remedial steps to be taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHR1 DAL-
BIR SINGH): (a) to (c). The Drugs
and Cosmetics Act, 1940 regulates
the imports, manufacture, distributions
and sales of drugs. Under the provisions
of this Act, no drug can be imported into
India unless it has been approved by the
Drug Controller (India). Drug Controller
(India) grants permission for import only
after he is satisfied that the drugs to be
imported are safe and efficacious for use.
Before pgranting such permission to the
firm desiriﬁg to import new_ drugs, thc
firms are asked to furnish detailed in-
formation on the drug including toxicity
data on animals, pharmacological and bio-
chemical study with the drug. tertogenic
studies results of clinical trials carried out
with the drug and thc status of marketing
of the drug in the country. The informa-
tion furnished by the firms is thoroughly
screened, in  consultation with Experts,
wherever necessary.  Therefore, adequate
arrangements exist to prevent the import
of harmful and hazardous drugs.

As regards Pesticides, their introduction
in the country and their imports aie ccn-
trolled under the Insecticides Controj Act
by the Ceatral Insecticides Board. Arrange-
ments, thereore, exist to prevent the import
of banned pesticides.

3 v
Cost of Colour TV Sets

4971. SHRIMATI GEETA MUKHER-
JBE: Will the Minister of INFORMA-
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TION AND BROADCASTING be pleas-
ed to state:

(a) whether it is a fact that per unit
cost of colour television set will be around
Rs. 10,000 by present price level;

(b) whether it is also a fact that the
switch over cost alone for colour televi-
sion in studios would be about Rs. 20,
Crores;

(c) if so, the reasons for spending such
a huge money for such an obviously small
clientale capable of buying a colour T.V.;
and

(d) the reasons why a project serving
the interest of such a small group com-
mands such priority as to overnight charge
in Governmeat’s import policy in favour
of unrestricted import of colour tubes and
other components.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATH): (a) The selling pricc of indigen-
ously available colour TV set is estimated
between Rs. 7500 and Rs. 8000.

(b) The estimated expenditure for
conversion of TV transmitters as also for
providing additional facilities at Declhi and
Bombay for utilising OB Vans after Asian
Games for production of programmes in
colour is expected to be Rs. 4.70 crores.
The estimated additional cost of conver-
sion of all the sixth plan schemes namely
four major stations and 8 relay centres
will be Rs. 5 crores.

(c) and (d) Government’s policy has
not changed overnight in favour of un-
restricted import of colour tubes and other
components. For mecting the demand of
CTV sets during Asian Games, the options
were import of local assembly, Cost of
imported parts of CTV tubes has been
brought down to Rs. 1250 (FOB) per set
against at least Rs. 1900(FOB) per set
which would have been the cost of the
same colour TV set, if imported in com-
plete form. Accordingly, it is proposed
to issue supplementary impgrt licenges to
B & W TV manufacturers under the pro-
visions of existing Import Policy.
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Proposal to set up “Family Courts” in
each state

4972. SHR1 G. NARSIMHA REDDY:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be  pleased to
state:

(a) whether any exercise has been made
to find out the form the “Family Courts”
will take and the changes in law that will
be necessary;

(b) whether this court will also take up
the cases of bridge bride burning to elimi-
nate the time taken a present in the pre-
sent courts; and

(¢c) by what time such courts will be
set up and whether each State will have
such a court?

THE MINISTER OF -_AW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (c).
Establishment of family courts is engaging
the attention of the Government. The
matter is at the formulation stage.

Family cours

4973. SHRIMATI GEETA MUKHER-
JEE:

SHR1 ARJUN SETHI:
SHRIMATI MADHURI SINGH:

SHRIMATI USHA PRAKASH
CHAUDHARI:

SHR1 ANANTHA RAMULU
MALLU:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose to set
up Family Courts ang take other measures
to safeguard the interests of women and
promote domestic pcace; and

(b) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

JAGAN NATH KAUSHAL): (a) and
\
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(b) Establishment of family courts is:
engaging the attention of the Government.
The matter is at the formulation stage.

12 hrs,

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): Sir, this is a very serious
dcvelopment. Wha; about the statement on
the Bill? (Interruptions).

PROF. RUPCHAND PAL (Hooghly):
I have given an adjournment motion. . ..

MR. SPEAKER: | have not allowed it.
(Interruptions)

1 have not allowed anybody.

SHRI HARIKESH BAHADUR
(Gorakhpur): I have given an adjourn-
ment motion to this. (/nterruptions)**

MR. SPEAKER: I have not allowed.
No question. I have not allowed. Nothing
is going on record.

AT AT HIT (AT G O T BIART
T ? 4 Padt 7 amre w®wy Pem
&

(srre)

MR. SPEAKER: 1 have not allowed it.
(Interruptions)**

SHRI INDRAIJIT GUPTA (Basirhat):
Sir, my request to you is this. If you want
to reject. ... (Interruptions)

MR. SPEAKER: I will hear the point
of order. There is no question of listening.
Sir. What is your point of order Shastri
Ji?

SHRI INDRAIJIT GUPTA: Sir, it is
unprecedented.

MR. SPEAK4ER: It is the frecdom of the
Press. . -
-r « T
SHRI1 INDRAJIT GUPTA: 1t is the
failure of the Governmemt to protect the
freedom of the press.. =~ -

' r"f“Not recorded.
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MR. SPEAKER: Mr. Gupta, I have
not allowed you. T have not allowed Shri

MR. SPEAKER: T take notice of it.

oeqer WgiEw c Iw T oWAT 0 - -
SHRI INDRAIJIT GUPTA: Have you
taken note of it? There i3 no water,

MR. SPEAKER: T have taken note of
thiy.

SHRI INDRAJIT GUPTA: All T am
requesting you is this. Don’t get excited.
Don’t get impatient.

MR. SPEAKER:
tient.

I do not get impa-

SHRI INDRAIJIT GUPTA: The House
is going to adjourn in two days’ time.
Please have a little patience.

(srr)
Jae REIAT °  FAT HHT A-T &7

SHRT INDRAJIT GUPTA: All I am
saying is that something has happened to-
day which is unprecedented. The Minister
has failed to give protection and as a re-
sult the Press have been forced to....

MR. SPAKER: Already I alowed full
discussion. There was full discussion with-
out interruption. I allowed -that. It is
their freedom.
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SHRI INDRAJIT GUPTA: That was
under Calling Attention.
(zrerur) ‘
st e wEy (umn) ey
iy, ma‘m-mr ¥ ghomt & fag
Preasr wiaTge Pt T g..

KR I Oguann 392, ,_,74]

{

USRS a9k (S - Oy
[- 2 W8 WS Slyy phupyiy L S -
MR. SPEAKER: This is oot a point of

order.

.

(euT) .

-—— i

Furw wgtew - THE aT BT W@
C,awwar®w T ?

Without my permission nothing will go on
record.

A § T @ AT, R
mnﬁ-g‘m T ofr ma‘g‘r
g C

This is not the way to discuss it. You
give me some notice. This is not the way
to do it.

Prr g @ 1 Tt wwE W A
YT I T
(er)

FqR ATAY : AT W TAW I AT
T Ao -

st T v @7 @ A Aifem

wb Lerh~ P OgReune A*&, d’:']

[‘ é?& o

amy WEIAW . FWUHI q@  qE G
Sg #9 ATTHY 1T A T ET | -

(sae™) - - - -

ALAW WETAY © § T 1 G gAAT
g, T q AT g .

**Not recorded.
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tﬂ'«htm aﬁmwaﬁﬁm
m%w#ﬂmﬁmmg’
FUWT srsmdrrts g1 & 0

U-{ ore ¢ Oy~ J“, J"J

> gee giyd Rk - Ly e
P oLl ST B R OB PO PPN
[- @ Uy yaete~

AW WEVAT . AW Hig AT
i TR )

(srevrrr)
st Toilw vEY . EwHu e wrae faan
(gl
Bl dd! 1 Oynae ady T g)d]

. [—éhod}.,‘
qLAW WEIAT : IAW AT FT ASAT,
g afe aifew 7t

No adjournment motion. Not allowed.
Without my permission nothing will go
on record.

(Interruptions)**

SHR] SATYASADHAN CHAKRA-
BORTY (Calcutta South): As a Membet
I have a righ; to take part.

MR. SPEAER: Not allowed.

iR wwE . e wEer, w0
T HT AT AT

ALesd] 1 dgann 03l ‘J,:J

[- ’,. l.S [ 4 L':Lg J’*‘ - t.s"..

AT WETRY : AT UATIT |
You give me something else.

st ToitT wwT - 3 T

[jg So8 1 Sgama 34y 2]
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L. RS SN . RO ’
THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI VASANT

SATHE): Sir, it is as good as saying that

1 have instigated the Opposition members

to shout here today.

(Interruptions)
[ ]

SHRI HARIKESH BAHADUR: Sir,
after discnssion the calling Attention we
come to know that the Information Minis-
ter had instigated the Chief Minister.

MR. SPEAKER: He has denied it. That
is what he has said just now.

SHRI HARIKESH BAHADUR: That
he did in Rajya Sabha.

Iy wEIAT : L ET X, FIW AT
' & AT AW A & vArT 4 3 ar
A

He has said it is as good as I had insti-
gated you. Not allowed.

(Interruptions)**

N FON F AR TR (AERfE)
ey wETRW, ¥ FT & GEAT H T
TR s PR R g W AW W
...

seqw wgtaa: Faw I &1 w=A?

=0 grh A HAr: g9 f‘vzs‘i
tast g, & fae aftere wging o .
MR. SPEAKER: It is irrelevant. Absolu-

tely irrelevant. Not allowed. It cannot be
called im question.

st ran wFR nTert: 7z =
] ATIIEE .. B

(=TavrT)

MR. SPEAKER: Not allowed. Ruled
out.

TV AT e (SX)
e S, R 0% oIwAA maw Peat
€ IUHT, UH AEH TS Fe &

(TaaaT)

**Not recorded.
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aaw wgtad: ag Tiefasew @
T T, AW HE 377 T TG 1 FIg
s Pag g7 s 377 ® ST
T FiE aAW AT E |

=t TEATY AT AT WETEE &R
FEER FT T ANEE. ...
(saar)

MR. SPEAKER: You give some other
notice.

I 2fed &g

Feaey RETAA: WA AT AT F 1 A
W HIE 7T WA LT @ FAEC

SHRI ATAL BEHARI VAJPAYEE
(New Delhi): I have just now received
a letter. this is with the approval of the
Minister of Information and Broadcasting.
The letter Says. ...

SHRI ATAL BEHARI VAJPAYEE:
The letter says:

“If at all any consultation was com-
sidered necessary by the Government of
Bihar before the introduction of the Bill
in the Bihar legistrative, the appropria.te
Ministry to which reference was requir-
ed to be made is the Ministry of Home
Aﬁairs;"r

IqW WA @ & wEAC

— -

"**Not reoordrd..
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SHRI ATAL BIHARI VAJPAYEE: The
Ministry of Information and Broadcasting

is passing on the buck to the Ministry of
Home Affairs.

LYW WETAA: AT §T € 4TF FY -
s
SHRI ATAL BIHARI VAJPAYEE: I

would like to know whether the Ministry
of Home Affairs was consulted.

SHRI K. LAKKAPPA (Tumkir):
Sir, yesterday I made some observation on
the visit of Prof Madhu Dandavate to
Nepal. It has appeared in the Press that T
had stated that Prof. Madhu Dandavate
should not have gone there. Sir, I never
objected to his visit there. My only objec-
tion was why he was making 'a wrohg
statement in Nepal, which has created’
misunderstanding between these two coun-
tries. Therefore, that has to be gone into.

SHRIMATI PRAMILA DANDAVATE
(Bombay North Central): You have not
given reply for my Notice under Rule 115

for the last 15 days, Sir.
MR. SPEAKER: You please see me.
SHRI A. K. ROY rose.

MR. SPEAKER: Yes, Mr. Roy.

st AT /P TR HETET FE
FT GTheT §°, HIq &5 qJH AT A7 ..

(Interruptions)**

MR. SPEAKER: Not allowed. This
gentleman is not allowed. Don’t record.
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MR. SPEAKER: Yes, Mr. Roy....

SHR1 A. K. ROY: Kindly hear me.

MR. SPEAKER: ] have not allowed. 1
bave gone through that. It is irrelevant.

SHRI A. K. ROY: Kindly hear me, Sir.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, what about the statement?

MR. SPEAKER: Which statement?
SHRI SATYASADHAN CHAKRA-
BORTY: The statemen; of the Prime Min-
ister.
MR. SPEAKER: There is no question of
statement.
(Interruptions)
MR. SPEAKER: He has already said it.
You were not here.
(Interruptions)

-

PAPERS LAID ON THE TABLE

ANNUAL REPORT RE. EXECUTION OF FROVI-
SIONS OF MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES AcT, 1969.

THE MINISTFR OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): I beg to lay
on the Table a copy of the Annual Report
(Hindi and English versions) pertaining to
the execution of the provisions of the
Monopolies and Restrictive Trade Prac-
tices Act, 1969, for the period from 1st
January, 1981 to 31st December, 1981
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under section 62 of the Monopolies and
Restrictive Trade Practices Act, 1969,

[Placed in Library. See No. LT—4433/
82].

MERCHANT SHIPPINO (LEAVY OF SEAMEN'S
WELFARE FEE) AMENDMENT RULES, 1982

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI1 VEERENDRA
PATIL): I beg to lay o nthe Table a copy
of the Merchant Shipping (Levy of Sea-
men’s Welfare Fee) Amendment Rules,
1982, (Hindi and English versions) pub-
lished in Notification No. G.S.R. 588 ia
Gazette of India dated the 3rd July, 1982,
under sub-section (3) of section 458 of the
Merchant Shipping Act, 1958.

[Placed in- Library. See No. LT—4434/
82].

STATEMENT CORRECTING REPLY TO U.S.Q.
No. 1864 br, 20-7-1982 =re. StoCK OF
Sopa AsH

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
P. SHIV SHANKAR): 1 beg to lay on
the Table a statement (Hindi and English
versions) correcting the reply given on
20 July, 1982, to Unstarred Question No.
1864 by Shri K. T. Kosalram regarding
stock of soda-ash.

[Placed in Library. See No. LT—4435/
82].

WILD LIFE (TRANSACTION OF TAXIDERMY)
RAJASTHAN (AMENDMENT) RuULES, 1982.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): I beg to lay on the
Table a copy of the Wild Life (Transac-
tions and Taxidermy) Rajasthan (Amend-
ment) Rules, 1982 (Hindi and English
versions) published in Notification No.
G.S.R. 511(E) in Gazette of India dated
the 28th July, 1982 umder sub-section (2)
of section 63 of the Wild Life (Protection)
Act, 1972.

[Placed in Library. See No. LT—4436/
82). 7 -
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REPORT OF COMPTROLLER AND AUDITOR
GENERAL OF INDIA UNDER ARTICLE 151(1)
OF THE CONSTITUTION

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): On behalf of Shri Janadrdhana
Poojary, I beg to lay he Table a copy
of the Report (Hindi and English ver-
sions) of the Comptroller and Auditor
General of India, for the year 1981—
Union Government (Commercial)—Part
XII—Miscellaneous Topics of Interest,
under article 151(1) of the Constitution.

[Placed in Library. See No, LT—4437/
82]. [ .

12.20 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report the
following messages received from the Sec-
retary-General of Rajya Sabha:—

(i) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its ist-
ting held today, the 9th August, 1982,
adopted the following motion in regard
to the presentation of the Report of the
Joint Committee of the Houses on the

Visva-Bharati (Amendment) Bill,
1978 —

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on the
Visva-Bhamati  (Amendment) Bill,
1978, be further extended up to the
last day of the Humdred and Twenty-
fifth Session of the Rajya Sabha.”®

(ii) ‘T am directed to inform the Lok
Sabha that the Chit Funds Bill, 1982,
which has passed by the Lok Sabha, at
its sitting held on the 19th July, 1982,
has been passed by the Rajya Sabha, at
its sitting held on the 7th August, 1982,

oWith the following amendments:—

Clause 7

1. That at page 6, afrer item (c) of
the first proviso to sub-clause (2), the
following item be inserted, namely:—

“(d) that the foreman had been
convicted of any offence involving
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moral turpitude and sentenced to
imprisonment for any such offence
unless a period of five years has
elapsed since his release.”

Clause 16

2. That at page 9, for sub-clause
(3), the following sub-clause be sub-
stituted, namely:—

“(3) Where any draw was not
conducted on the ground that two
subscribers required to be present
at a draw under sub-section (2)
were not present or on any other
ground, the Registrar may, on his
own motion or on an application,
made ‘by the foreman or any of the
subscribers, direct that the draw
shall be conducted in his presence
or in the presence of any person
deputed by him.”

1 am, therefore, to return herewith the-
said Bill in accordance with the provi-
sions of rule 128 of the Rules of Pro-
cedure and Conduct of Business in the
Rajya Sabha with the request that the
concurrence of the Lok Sabha to the
said amendments be communicated to
this House.’

CHIT FUNDS BILL

AS AMENDED BY RAYJA SABHA
(Interruptions)

SECRETARY: Sir, I lay on the Table
of the House the Chit Funds Bill, 1982,
which has been returned by Rajya Sabha
with amendments.

SHRI H. N. BAHUGUNA (Garhwal):
Sir, the House has been keenly waiting for
statement of the Hon'ble Prime Minister
in regard to her visit to America. (Inter-
ruptions)

MR. SPEAKER: We have got a ques-
tion tomorrow. We have got a question re-
gardnig Tarapur which is coming up to-
morrow. There ig no question of state-
meut.

(Interruptions)

SHRI H. N. BAHUGUNA: We want
a statement. ... (Interruptions).
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MR. SPEAKER: Not allowed. Without
my permission nothing will go on record.

(Interruptions)*®

12,22 hrs.

MATTER UNDER RULE 377

(i) NEED FOR SURVEY TEAM TO STUDY SOIL
EROSION BY RIVERS IN HIMACHAL
PRADESH.

g,ﬁﬁ‘g
o
o1
:
3y
]
5

Y Ta k]

§§gﬁﬁi3

aaﬁi%ig
EEONE
oFTPEE
St
12421
EEEE

1733

s
¥

?{gﬂ.
23
53
33
49

¥ ag Wt snfar w= fE Pammt @
W, W FEm # oawg  ®
g g, e T W @
1514

AUGUST 10, 1982

Rule 377

Tt &1 qCT st Peopgr ow St T
TR foeT @t & oaET a2 st P
Y, FT AZT, IAT § waT QT FH=-_T
TaT, FUS? # U A%y, & Afawf
T HT  TEA A M T
BT I 4w @ fgurew 1w
qgifent 7 0 T& TiET T & €
W g, @ g9 & 9T T

: B

£

FT: F ARG O § AT QAT &
P& PR T T &~ & I9 §HQ
6 QO 7qT GET FT FHAT TX O™
AT I W A& FT AW &
wq 7 FeiEl woEl & qeY Ay
@ | TAPRT @ TR AT &7
JTRA TEA g ST A& &1 3TUH T
T &1 gy Poar smo

(ii) NEED FOR FINANCIAL ASSISTANCE TO
SMALL SCALE UNITS BY NATIONALISED
BANKS.
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[MR. DErury-SPEAKER in the Chair]

SOME HON. MEMBERS: Sir, yester-
day you created history.

MR. DEPUTY-SPEAKER: You, as op-
position, did your duty and I, as Deputy
Speaker did my duty.

SHRI H. N. BAHUGUNA: Assessments
differ.

(iii) NEED 1'0R MAKING AVAILABLE CHILD-
REN’'S LITLRATURE AT CHEAP PRICE,
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Pra=® a1 9g7 &1 T W e F==t
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(iv) DELAY IN CONSTRUCTION OF BaNs-
PANI-JAKHPURA RAILWAY-LINE.

**SHRI HARIHAR SOREN (Keon-
jhar): Mr. Deputy-Speaker. Sir, the inordi-
nate delay in the ccnstruction of Jakhpura-
Banspani Railway line has adverse impact
on the economy of Orissa. The total length
of this proposed line is 179 Km. and it has
been divided into three phasess The first
phase of this line from Jakhpurx to Daita-
ri is only 33 km. The construction of the
first phase has been completed and already
opened for traffic. But it is unfortunate
that the construction of second phase from
Daitari (0 Keonjhargarh hag not started so
far though funds have already been allo-
cated for this 95 km. distance.

Keonjhar district is mainly a mineral
rich district and iron ore, manganese and
other minerals accumulated in large quan-
tities at different mines can be transported
by rail to Paradip for export if this rail
line is constructed. The economic develop-
ment of the State mainly depends on this
raliway line. Government of India can
eam foreign exchange by exporting high
gride ores from this mineral belt. "

In view of th:s, 1 demand that the
construction of second phase rail link of
Jakhpura-Banspani line should be expe-
dited. The construction of third phase ‘of
the railway line from ‘Keonjhargarh to
Banspani should be included in the Slxth
Plan.

(v) BOMBAY SUBURBAN RAILWAY SERVICE.

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): Sir, the pressure on the
Bombay Suburban Rail Transport has been:

“ #*The ovrigina‘l speﬁgh was delivered in Oriya. =~
LAFTS ZREEEE. LI Al . RS .
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mounting immensely with incessent rise
in the population. The impact is severe
because it has not been possible tgQ keep
pace with traffic capacity vis-a-vis tre-
mendous increase in the commuter move-
ment. During the last 30 years, the popu-
lation and number of commuters per day
have increased by 173 per cent and 430
per cent respectively whereas the number
of trains has increased by 113 per cent
only.

If population rises at the rate of 3 lakhs
per year and the traffic on conservative
estimates increases at 6 per eent per amn-
num, requirement of train in South Bom-
bay per peak hour will go up to 172 by the
year 2000. Presently S4 trains per peak
hour are run against the requirement of
nearly 100 trains per peak hour.

An additional allocation of Rs. 70
crores to the railway sector has been made
by the Plamning Commission for taking up
the following schemes in Bombay:—

(i) Provision for additional pair of
lines between Bandra and Andheri.

(ii) Construction of Mankurd-Bela-
pur line and the proposed East West
Corridor along the alignment of Bandra-
Kurla-Belapur-Panvel.

These two projects have already been
accorded the highest priority by the
National Transport Policy Committee in
their Report of May 1980. 1 also under-
stand that the latter project has been
cleared by the Study Group on Environ-
mental Issues for Development Projects in
Bombay Metropolitan Region from the En-
vironmental angle. Unfortunately only a
paltry sum of Rs. 1.95 crores has been
provided in the Railway Budget for 1982-
.83.

The Bandra-Andheri section is the most
critical section of the existing network and
forms an integral part of the Sixth Cor-
tidor of the Final Location Survey for
‘which was completed as far back as in
December, 1974. This section incidentally
-carries today the highest passenger volume
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in the country, Therefore, it requires im-
mediate relief.

The National Transport policy Com-
mittee, in their Report of May 1980, have
specifically recommended provision of ad-
ditional pair of lines between Bandra and
Andheri together with a mail flyover at
Raoli junction and ancillary works in the
Harbour Branch line.

I demand that the Government take im-
mediate action in the above matters.

(vi) PROBLEMS OF EX-SFRVICEMEN REHA-
BILITITED BY PUBLIC SECTOR BANKS

SHRI AMAL DATTA (Diamond Har-
bour): Sir, ex-servicemen rehabilitated in
various Public Sector Banks after their re-
lease/retirement from service staged a mass
protest rally on 2nd August 1982 at the
Boat Club to focus the Government's at-
tention to their long-standing demands
placed before the Prime Minister as early
as July 1980 through a charter of demands
which included:

(1) recognition of military service
rendered by the soldiers;

(2) fixation of salaries in accordance
with the Government orders to be made
applicable in a uniform manner;

(3) Suitable and honourable job op-
portunities to ex-servicemen; and

(4) ending discrimination amongst
various categories/ranks of ex-service-
men.

Sir, it is very painful that our brave
Jawans are forced to come out on the
street in support of their dcmands. The
Jawans Spent their enmtire youth risking
their lives for the safety of the country
only to be discarded and humiilated when
they retire from active service.

On their rehabilitation in the Ranks, no
benefit of defence service is given to them.
They are made to start their career afresh
exactly like @ new fresh entrant.  The
meagre benefit of pemsion is also with-
drawn. This is the indignity meted out to
them in return for their service to the
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country. The Governments apathetic at-

tiutde to the genuine and legitimate de-

mands of these ex-soldiers will create frus-

tration and disenchantment among the sol-

diers who are in active service.

Therefore, 1 urge upon the Government
to consider the demands of the ex-service-
men in their proper perspective and im-
plement the same expeditiously.

(vii) NEED FOR TAKING STEPS FOR BETTER
WORKING OF POSTAL AND TELEPHONE
SYSTEM IN UTTAR PRADESH
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(viii) PROVISION FOR A FIRST CLASS BOGEY
FROM SAHARANPUR TO LUCKNOW, AND
NEED FOR STARTING SANGAM EXPRESS
Pnou SAHA.IANPUI

. - .
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(ix) NEED TO ALLOT MORE WAGONS FOR
TRANSI'ORTING BANNANAS FROM  JAL-
GAON TO DELHI.

*

SHR1 Y. S. MAHAJAN (Jalgaon): My
district of Jalgaon has Specialized in the
production of bananas. Every year, we re-
quire about 25,000 wagons for transport-
ing bananas to' Delhi and other places in
the North. It is now six weeks since the
banana season has started, but not a single
wagon has been loaded by the cultivators
so far. The freight which was Rs. 3200/-
for a CRT wagon, was increased to Rs.
4200/-, as a result of the Budget. Further,
the hon. Minister for Railways has reduced
freight concession for transporting bananas
from 50 per cent to 30 per cent. This has
resulted in increasing the freight for a
CRT wagon from Rs. 3200/- in March to
Rs. 5900/- on 1st July 1982, This amounts
to an increase of 85 per cent in the freight.
Since the freight is too heavy, not a single
wagon has been loaded so far.

The posmon is fraught with danger to
the agriculturists and cultivation of bananas,



?87 Mgto\r ' Vehicles
[Shri Y. S. Mahajan]

The poor man’s fruit will be seriously cur-
tailed, and the economy of our area will
be ruined. I request the hon. Minister of
Railways to restore the concession to the
old level of 50 per cent.

MOTOR VEHICLES
BILL
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SHRI NARAYAN CHOUBEY (Midna-
pore): What is the time allotted for this
Bill?

MR. DEPUTY-SPEAKER: No time is
has been allotted. You can fix the time.
This is a small thing.

SHRI NARAYAN CHOUBEY: Yester-
day's experience is very bad.

MR. DEPUTY-SPEAKER: Forget the
past and come to the present.

SHRI INDRAJIT GUPTA (Basirhat):
Yesterday. the Business Advisory Com-
mittee’s dccision was taken as sacrosanct,
but today we are told that no time has been
fixed.

MR. DEPUTY-SPEAKER: The time has
not been fixed.

SHRI INDRAIJIT GUPTA: Yesterday,
there was a dispute going on over the time.
But you unfortunately jumped to a wrong
conclusion.

MR. DEPUTY-SPEAKER: The time
has not been fixed. This is what T am told.

SHRI INDRAJIT GUPTA: You mis-
understood us. You jumped to the wrong
conclusion that we wanted to stall the
Bill.

MR. DEPUTY-SPEAKER: No mis
understanding. I understood all of you
correctly.

1804 LS—I10.

SHRI INDRAJIT GUPTA: We were
asking for allocation of time between
yesterday and today.

MR. DEPUTY SPEAKER: I never mis-
understand things.

SHRI NARAYAN CHOUBEY: Yes-
terday your role was very glorious. It will
be remambered in the history of Parlia-
ment for long number of years that there
was one Deputy Speaker in 1982 who
ruled in this fashion. (Interruptions)

SHRI INDRAJIT GUPTA: You jump-
ed to a wrong conclusion yesterday here
that we wanted to stall the Bill.

MR. DEPUTY-SPEAKER: I have al-
lowed this to be on record.

SHRI1 INDRAIJIT GUPTA:
no; huppen again.

SHRI AMAL DUTTA (Diamond Har-
bour): Sir, the Government has brougkt
forward about a Bill from which it appears
that the Government has got a lot of
sympathy for the victims of motor acci-
dent cases. No doubt, there are cases for
which special provision has to be made, as
they have sought to do in this Bill, by
providing a solatium fund and authority to
administer that ¢olatium fund to pay com-
pensation to those cases where the victim
of the accident has been involved in a hit
and run case by which is meant that the
person who hit and injured or killed the
victim did not stop and, therefore, nobody
knows the whereabouts of that person. It
is very good that the Government is so
sympathetic. But in this context one has
to noted and the Minister himself knows, as
stated in the objects and reasons that there
have been various suggestions in this re-
gard from the State Governments. There
have been various suggestions by the Law
Commission also, Now, he says that be-
cause of lack of time these suggestions
could not be incorporated. So, it is clear
from what has beem stated in the Objects
and Reasons itself that no heed has been
paid to the suggestions of the State Gov-
ernment and the suggestions of the Law
Commission. Why were these suggestions
invited from the State Government? Why
are the Commisions appointed- Lot of

It should
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public money is spunt to meet the expen-
ses of this Law Commission. They go and
tour the whole country and come to a
finding. They also appoint lot of staff.
There have been so many commissions,
but there have probably been only one or
two cases where the Government has paid
any heed to the recommendations of the
Law Commission and brought about suit-
able amendments in the existing laws. Here
is a blatant case where they could have
ccrtainly taken into account the sugges-
tions of the Law Commission, but they
have failed to do so and they say for want
of time they could not do it. But how
much time do they require? It is not stated
in the Objects and Reasons. Is it that the
Law Commission has submitted its recom-
mendations omly last month or have they
submitted two years ago? That is what
the Minister should have stated before
he excuses himself by saying that due to
lack of time these suggestions could not
be incorporated. This in my humble sub-
mission is a bogus plea because the Gov-
ernment does not want to incorporate the
suggestions and they have taken shelter
by saying it was not done due to lack of
time.

Now, this symathetic Government is
shedding tears for hit and run cases. But
have they given any statistics of the num-
ber of victims of hit and run cases? They
say that 20,000 people are involved in
fatal accidents in motor vehicles every
year and that 1,45,000 people are injured
in motor vehicle cases. But how many of
these are hit and run cases? I would like
to know that because this appears to be
the pivot of this whole Bill. Now, there are
cases other than hit and run cases. Those
people go to claims tribunals, Separate
claims tribunals have been provided under
the Motor Vehicles Act; the reasons being
the ordinary forum, the courts of law
where, they used to go hefore these tribu-
nals were set up, were very dilatory. And
that is why a separate forum was provided.
Also, another reasom was, in the ordinary
court of law, when one goes for compen-
sation, in most States, ad valorem court
fee has to be paid, which takes them out
of the reach of the people who have to
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file such claims. Therefore, the claims
tribunal. I believe that out of all these
cases—-20,000 fatal accidents and 1,45,000
personal  injury cases—80 per cent of
them go to the claims tribunal or would
go to the claims tribunal if there is some
legal aid available to them. If they do not
do so, that means that the legal aid is not
available to them. Having got an oppor-
tunity in law, if they cannot do it for
practical reasons, what effective steps the
Government is going to take now to help
these persons, who will get an automatic
compensation of Rs. 15,000/- without
proving that the owner or the driver of
the vehicle was wrong or in the hit and
run cases where thzsy will claim the sum
from the Solatium Fund. If there is no
effective and practical mechanism insti-
tuted. thig kind of a Bill will be only re-
main a paper and will have no effect what-
soever. [ see nothing in the Bill which
shows that the Government has applied
its mind towards this very practical ques-
tion as to how these people are to bs
helped to make their claims whether
against the ndividual owners or against
the Solatium Fund of the Government.
How many of these cases go to the court?
If they do not go to the court, what is the
reason? If they go to the court, how many
years it takes for the Motor Vehicle Claims
Tribunal to dispose of the cases? Thatis a
very important thing. The separate tribu-
mals have been instituted so that the peopls
can get their settled claims expeditiously.
Against whom are the cases? It is well
known that in India for the last ten years
atleast the general jnsurance has beeam
nationalised. In most of the cases, the
owners of the vehicles, at least under the
present law without this amendment, are
required to take out insurance against
third party claims. Therefore, the insurance
companies are the people who have to pay
any claim arising out of any award of a
motor vehicle claims tribunal. The insur-
ance companies are the main defendents ia
these claims cases. They are all under the
control of the Government. What do they
do in the Claims Tribumal? Does the hon.
Minister know that? They always go and
defend. the case. Their first defence is what
is called ‘written statement’ in legal termi-
nology, denial of everything, denial of
even that the accident has occurred, denial
of that the man has died! This is how they
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tackle the cases because the same people
who were there in the private sector, are
still there. They are still following the
same policy which was being followed in
the private sector, Their main aim is to
delay the cases so that ultimately it will
wear out the person who is the claimant.
He is a person of small means. He has no
legal aid available for him. How long can
he come and go to the court? How much
money can he pay to his Jawyers and how
much moncy can he spend on miscella-
ncous things? You know how much money
one has to spend when one goes to the
court in various ways. But there is no pro-
vision for legal aid, although there is not
a scheme for solatium.

There is an authority which will admi-
nister the huge funds. What stands in the
way of the Government to apportion a
part of this fund for those people who
want legal aid for pursuing their motor
vehicle claim cases? They have not given
any thought to it. They have no connec-
tion with the people, They do not know
what is happening from day to day. That
is why, they have not thought about it.
1 hope, after this hearing, they will apply
their mind and they will enquire. T do not
say that they will go on my words. But I
am saying here that no case is concluded
within five to six years. Tt takes at least
five to six years for a claim award to be
obtained. Therefore the same people who
are against the same insurance people,
are now guiding the Government. 1 sup-
pose, the Governmen; has some adminis-
trative control over them. Whether they
exercise some control, it is up to the Gov-
ernment to say. But these very people in
the Motor Vchicles Claims Tribunal day
in and day refute claims, delay adjudica-
tion and thereby wear out and defeat the
claims, not by proving that the person
who is claiming is wrong but just by har-
assing them. Now Government have come
out with this proposal for automatic pay-
ment of Rs. 15,000 without going into
who is guilty. It is a very good measure
which 1 support.

But I do not know whether there is any
actuarial calculation behind these figures.
Usually, there should be some relation-
ship between the age of the person and

SRAVANA 19, 1904 (SAKA)

(Amdt.) Bill 204

the amount fixed. If a young person dies,
the compensation should be more and it
should be less in the casc of an elderly
person, As everybody knowg in the insur-
ance world, the compensation is depen-
dent on the amoumt of expected income,
which is lost by the death of the person,
that is to say, the loss that is caused to
his successors or heirs and, in the case of
a person becoming permamently disabled,
the loss that he himself suffers in his
earning capacity. It is an actuarial calcu-"
lation. T suspect that the Government has
not thought about these things at all in any
detailed manner but just jumped to the
figures of Rs. 15,000 and Rs. 7,500 in a
haphazard fashion. I am saying this be-
cause the hon. Minister has not given any
reasong for arriving at thig figure, either
in the Statement of Objects amd Reasons
appended to the Bill or in his speech to-
day. The hon. Minister may kindly en-
lighten us wheher there is any material
behind this, any actuarial calculations
behind this, because on principle the figure
should differ according to the age of the
person. T am not referring to the status
or income earning capacity of the person
but his age. It should be higher for youn-
ger people and lower for older people,
because this is the principle followed in
all cases.

Then I come to the provision regarding
tightening the administration ofthe Motor
Vehicles Act, which is sought to be done
by affixing the photograph of the driver on
the licence. There is nothing objection-
able there but the way it is sought to be
done is ridiculous. I have got a licence,
which was taken out in 1951. I had affixed
my photograph in 1951, Suppose a police
officer now asks me to show my licefice
and compares me with my photograph, he
will immediately say that it is not my
photograph, because that was taken when
T was 18 and it is entirely different from
what T am now. There is no provision
made for renewing the photograph.

AN HON. MEMBER: It is applicable
to Shri Kesri also.

SHRT AMAL DATTA: So, a person
who is carrying on his own photograph 1s
likely to be arrested.
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): For the last 30 years he
has not changed.

SHRI AMAL DATTA: 1 have been
acquainted with Shri Singh Deo for less
than 30 years. So, how can he make that
statement?

This is a ridiculous provision, because it
docs mot provide for change of photo-
graph when the liccnce is renewed. as is
done in the case of passports. Whenever a
passport is renewed after five years, a new
photograph s asked for. A similar provi-
sion should be there in the case of driving
licence. Otherwise. therc is the danger of
a person being arrested and even though
he is carrying a licence with his own
photograph.

Then there is on¢ provision regarding
enhancement of punishment. It is always
good. But can they give statistics as to
how many people have in fact been
punished? All the motor vehicles cases
which go to the criminal court hang on
for years and years and ultimately some-
body goes to the High Court and gets them
quashed.

They are no seriously pursued. 1 do
not say that it is the fault of the Central
Government because the administration of
these Acts is in the hands of the State
Governments. But they should at least
monitor it. After all, this is a Central
Act, they should monitor it and they should
be able to state before the House, when
they are presenting such a Bill for amend-
ment and saying that this punishment
- should be increased, whether people in fact
get any punishment at all. They do not
get any punishment. What is the use of
increasing it from Rs. 500 to Rs. 1000 or
so when they are not paying anything even
now? .

MR. DEPUTY-SPEAKER: Mr. Datta,
might have engaged very good lawyers
tike you. .

)

SHRT AMAL DATTA: I am not a very
‘good lawyer. Anyway, the point remains
that they have no statistics to monitor the

entire working of the Acts. The agen-
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cies under their own administrative control
are working against their own avowed
policy incorporated in the Act, Unless
“these things are looked into, these Acts
become infructuous.

With this, and with my support for the
amending provisions of the ill and the sug-
gestions. 1 end my speech.

st afquesy oo (aEwR) : IuTemer
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While the country has less than one per
cent of the total number of vehicles in the
world, it accounts for nearly 6 per cent of
all accidents.
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MR DEPUTY-SPEAKER: Mr. Jain, you
can continue after 2 O'clock.

13.01 hours

The Lok Sabha adjourned for lunch till
fourteen of the clock.

The Lok Sabha re-assembled after Lunch
at Seven minutes past Fourteen of the
Clock.

[MRr. DErUTY SPFAKER in the Chairl.

Motor Vehicles (Amendment) Bill—

CONTD
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MR. DEPUTY SPEAKER: Shri Virdhi
Chander Jain.

THE MINISTRY OF PARLIAMENTA-
RY AFFAIRS AND WORKS AND HOU-
SING (SHRT BHISHMA NARAIN
SINGH): Nobody is there on the Opposi-
tion side.

MR. DEPUTY SPEAKER: But., my bro-
ther Ramavatar Shastri is there.

SHRI G. M. BANATWALLA (Pon-
nani): Construction opposition is also there.

S WA TR (77T SOTeRe
TEIGW, AW&S &1 aIE FT FKISTY

sft ety == Sw . Futws wEew,
weT Fiwew (mAzeve) few, 1982
a5t v gm wiw oy g, e
ARTE | OF HEea O Bw=T g I
fear mn =9 92m(2) T wET -

*(2) The amount of compensation
which shall be payable under sub-section
(1) in respect of the death of any person
shall be a fixed sum of fifteen thousand
rupees and the amount of compensation
payable under that sub-section in respect
of the permanent disablement of any per-
son shall be a fixed surh of seven thou-
sand five hundred rupees.”
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Tan- Pamr g e gn gow @-
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SHRI NARAYAN CHOUBEY: I think
it is a welcome Bill. Although belated,
still T welcome this Bill because it has made
certain provisions which were absent so
long in the Motor Vehicles Act by which
common people who died of accidents had
been Jeprived of any compensation. Now
perhaps there is some guarantee for some
of them to get some copensation. I will
speak on these things later. But what I
beg to submit is that this Bill has been
brought as per the Fifty-first report of the
Law Commission and this Fifty-first report
was submitted in the year 1972 and I am
very sorry that the party at that time in
power was the same party which is still
in power and it took them ten long years
to bring such a Bill. So I say it is belated.

Not only that, you have very clearly
stated: ‘“The Law Commission has also
made a number of suggestions in its Bigh-
ty-fifth report on Claims for Compensation
under Chapter VIII of the Act. The exami-
nation of these suggestions would take
somc time.” So I hope you will be bringing
another comprehensive Bill in the near
future. But, when and after how long?
Sometimes justice which comes late is jus-
tice denied. I think that a comprehensive
Bill looking into all the aspacts of these
things should be brought out immediately
or as ecarly as possible. This is my first
submission.
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Secondly, what I mean to say is that it
is proper that you have two portions—acci-
dents taking place and people and vchicles
identified and accidents taking place and
vehicles and people not identificd. For the
people or the vehicles identified you have
fixed a compensation of Rs. 15,000 and
for people who are permanently disabled it
is Rs. 7500. [ would say that when it was
Rs, 15000 and Rs. 7500 in the year 1972---
I Will request you to ponder over it—whet-
her in the year 1982 for a man, a young
man of 25 or 26 getting killed in accident,
your giving Rs. 15000 only as compensa-
tion is sufficient or not? I would suggest
that this amount should be increased to
Rs.20.000 and for the permanently disabl-
ed pcople, it should be Rs. 10,000. Also
I request you to insert another thing,

(Eww) g IO A, FAWE TR
8§ Pawaar Peetmm &t It Fawadn
Pae ? o & #OA AR |

MR. DEPUTY SPEAKER: Choubeyiji,
when you are making a demand, why are
you thrifty in your demand? I do not know
why you are thrifty?

SHRI NARAYAN CHOUBEY: Sir, I do
not want anyone to die in accidents. I want
that Jet us all die in some other way—not

in accidents.

Actually, I was going through the papers
in the Library and I found that there was
a Supreme Court judgement of 1981
wherein it had becn stated that one Shri
Ajit Singh got killed in the year 1966 but
his family had to wait for 15 years to get
the compensation of Rs. 19120. The sum
of Rs. 19120 awarded in 1966 does mot
hold good in 1981. Naturally, I sumbit
that something should be thought of. Sec-
ondly, in the case of a person who gets
killed in the hit and run of the motor
vehicles, nobody could be held responsible
and nobody could be arrested. The per-
son dies.

‘T T ), TE TR Ty g
and then nothing happens. Naturally, for
this. the provision made in the Bill is a
welcome thing.

.o o (zEEUR). ..
Nft awawr ww AW TET g
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[Shri Narayan Choubey]

.o o (vaEyT). ..

Naturally, both for the vehicles which
are identified and the person Kkilled in acui-
dent and who is identified, there should be
another clause added in th: Bill. Suppose
the person who is gricvously hurt may not
be fully disabled. But, still, he may re-
main in bed for three or four months. He
may be able to move one of his hands and
may not be able to move his other hand.
For this too, something should be provi-
ded for in the Bill.  Both for the person
who has lost his hands in the hit and run
accident as also the¢ person who is grievous-
ly hurt, something should be thought of.

Nowadays our State buses to-duy are
owned by either the State Governments or
the Central Government. Last year, a
Stale Bus got involved in an accident. A
DTC long distance but which was going
from Delhi to Dchra Dun had a fall as a
result of which one military officer, a
Bangali gentleman. got killed.  Till to-day
no compensation has been given to  the
family members of this gentleman. When
government enact laws, there should be a
compromise approach made with regard to
the payment of compensation to the person
who has got the minor injury and the
person who is grievously hurt. Why do
the zccidents take place? One of the
reasons may be that the vchicles are not
kept in proper running order. There are
inspectors who are supposed to make a
check of these vehicles to see whether they
are kept in proper order or not. There
is a certain limit within which the vehicle
is to be got ehecked by them. The fun-
niest thing is this. If you take to the
inspector a good vehicle, it will not be pas-
sed. But if you take a bad one, and if
you pay him. then it will be passed by
him.  There should be certain norms
fixed for the purpose. T do not know
how you will manage by giving more and
more powers to the bureaucrats. T do
not know also how you will be able to
sec whether the vehicles are checked pro-
perly by these people or not.  This should
be looked into.

Another thing which is perhaps not the
concern of this Minister is this.  There
are large numbers of spurious factories
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producing second-grade or third-grade spare
parts, They are operating throughout the
country in Delhi, in Punjab, in Haryana, in
Calcutta and in Bihar and many accidents
are caused because of spurious sccond-rate
or third grale spare parts being used in
the motor vehicles. Under the Motors
Vehicles' Act whether your Ministry has
the hand to see that quality control s
maintained in the spare parts bzing pro-
duced by private firms, namely, whether
they are producing ‘A’ grade parts or
just cheating by producing ‘B’ grade and
*C’ grade spare parts. That too should
be looked into.

Lastly, Sir, one of the reasons for acci-
dents is the long hours of duty without
any rest amd without any peace of mind
being put in by the drivers. They put
in sixteen to eightezn hours of duty con-
tinuously. They are compelled to run the
buses and truchs for such long hours.  So,
1 would like to suggest that there should be
certain provision regarding the hours of
duty, about their rest and leave. Sir,
these drivers join their service at the young
age of twenty-five or so. At that young
age they are able to work very hard but
later on after six to seven years of their
service when they grow a little old they
are thrown away by the owners of the ve-
hicles in the dust bin. So. [ would like
to say that if you want to see that acci-
dents occur less then you will have to
see that the people employed by this in-
dustry get proper amenities and safeguards.

AN HON. MEMBER: That is for the
Labour Department to see. .

SHRI NARAYAN CHOUBEY: But that

Department also comes under the Indira
Gandhi Government. (Interruptions)
So, Sir, theve things should be looked
into. After a long time you have brought
a Bill which is in the right direction and
T give support to this with the amendments
that T have suggested.
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We accordingly recommend the follow-
ing legislative provision which could be
inserted as a section in the Motor Vehicles
Act:

199(A) (1). Where an accident involv-
ing the death of or bodily injury to a
person ocaused by or arising out of the
use of a motor vehicle occurs, and it
is proved that a claim for compznsation
in respect of such accident cannot be
made because the person liable to pay
such compensation. or his whereabouts
cannot be ascertained after reasonable
effort, the person entitled to such com-
pensation, shall be entitled toyreceive
it from the State.”
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SHRI NARAYAN CHOUBEY: Such a
rule or an Act had been in operation
throughout many countries of the glob:

before Mrs. Indira Gandhi came to po-
wer, -

SHRI RAM SINGH YADAV: This was
a report which was obtained by the regim:
oi Mrs. Indira Gandhi. This is a report
which is being implemented by the re-
gime of Mrs. Indira Gandhi.
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Each bus on road currently transports 2.2
million passenger kms. per annum. To
transport the projected 180 pillion passen-
ger kms. by 2000 AD, we may have to
introduce an additional 77000 buses.

T 1 Tme fmr ®e  Teeuwd
& w7 i o o g st o we
TARHE 500 ATFE qIfvr T mw
T & 50 Tfwz It T fRU @ik TS
I® 6 WEM & ATl AT TR g,
TS I U qT h1 arm =

T WESH AN g1 g |
gafau &% oifet g&we FE g
Fic & qfuz fan o g8 IEe  fev
wew & feg  ow wafy Fauffer st
Tifge, Pawd dmaw oz B
T@ @ I &7 7% v guw fou
wrezfear  ag Peem wcm wife P
I T &2 F @A =1 gT, AAAI-

AUGUST 10, 1982

(tmar.) Bil 312

Ty ®gE I g o P = -
ay afdEw & dEwv = @
T TET qgEeT 1 ¥ o
fo7st gew ag@ sTw @ 0 EH-
f=u w=z Tiedw @maTER & o

TE § I FCR IhAq = @ =y

o war g P T mwed
&7 T Py =0 w@@w o wETEEW
fFar snomm 1\ T dIY-ETy W oW
favaes &1 ey Fxar &

*SHR!I ERA MOHAN (Coimbatore) :
Hon. Mr. Deputy Speaker, Sir, on behaif
of Dravida Munnetra Kazhagam, | rise to
make a few points on the Motor Vehicles
(Amendment) Bill. 1982, Thc parent Act
was passed in 1939 and now after 43
years the parent Act is sought to be am-
emded through this Bill. Before I go into
many of the salutory provisions containcd
in this Bill, T would like to point out
that the number of vehicles on the roads
have gone up astronomically not only mn
this country but alko in other countries of
the world, during the past 20 years. The
accidents have also kept pace with the
increase in the number of vehicles.

According to the figures furnished by
the Government. the number of road
accidents on an average is 1.45 lakhs per
year, out of which 20,000 prove to be fatal
accidents. Without the knowledge of the
Government, many accidents take place.
Many times the accidents are not reported
to the Police or are not registcred with the
Police. If you calculate that, then the ac-
tual number of accidents would be much
more. We have to formulate guidelines in
this matter of road transport. We should in
fact bring some discipline in the 10ad
tramsport. I hope that this Bill is the first
step in that direction.

Under this Bill, the vehicle owner, who
causes the death on the road, shonld pay
as coﬁlpcnsation Rs. 15.000 to the family
of the victims and Rs. 7500 to the victim

*The Original Speech was delivered in Tamil.
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who suffers permanent disablement in such
an uccident, At least 10 some extent relief
is being given to the dependent families of
road victims. If this Bill had been brought
a few years ago, so many families could
have been saved from complete ruin. Ac-
cording to the maxim ‘better late than
never’ th: Government have brought this
Bill and the people would be gratefui to
the Government for taking interest in their
welfare.

Besides this, the Centre would set up a
Solatium fund from which Rs, 5000 would
be given to the family of the dead in a
‘hit and run’ accident and Rs. 1000 to the
permanently disabled in such an accident.
This has to be commended by the cntire
House.

Sir, you know that a sum of Rs. 100,000
is geven to the victim of an air-crash. h
cannot be denicd that only affluent sec-
tions travel by air. Yet they get a substan-
tial sum. Similarly the victims of train
accidents get Rs. 50,000, But here 90 out
of 100 road acident victims are cymmon
people. They ar¢ sometimes the principal
wage-earners. Their families are illiterate.
1 suggest that here the compensation (o
be givea by the owners to those who die
should be Rs. 20,000 and 1o those who are
disabled it should be Rs. 10.000. Similarly
from the Solatium Fund, the amount to the
families of the dead should be Rs.
10.000 and Rs. 5,000 to those permanently
disabled. Unless you increase the compen-
sation amount, the car owners will not
realise the havoc they are causing in poor
families. They will never become cautious
in their driving without such heavy penal-
ty. Simitarly, if the accident is proved to
be due to negligence bacause of being
under the influence of liquor, then the dri-
ver's licence should be repealed for ever,
Only such a detcrrent punishment will re-
duce the number of road accidents. The
licence of the driver, who has caused a
fatal. accident under influence of the li-
quor should not be allowed to drive again
and his licence $nould be permanently can-
celled. There should be a legal provision
in this Bill itself. .

The Third Party Insurance system should
be extended to State Transport Corpora-
tions also; it should not be restricted only
to private car owners. Now a victim from

the rash driving of a bus belonging to a
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State Road Transport Corporation cannot
easily get compensation. Even for getting
insurance thgy have to wait for years and
years. I demand that the Third Party Insu-
rance should be legally extended to the
State Road Transport Corporations, who
are running thousands of buses all over the
country.

Sir, 1 welcome the provision in this Bill
which stipulates the us; of Arabiz nume-
rals for registration numbers. This must be
strictly enforced. Even now it is to be done.
But this is bcing evaded. Imagine the plight
of Tamil Nadu Police when a lorry with
registration numbers in Hindi mecets with
an accident in Tamil Nadu. Similarly, im-
agine the plight of Delhi Police when a
lorry with “registration number either in
Tamil, Kannada or in Malayalam or Telgu
meets with an accident in Delhi. The
Andhra Pradesh Police will not be able to
register the lorry with the registration
number in Hindi, when it meets with an
accident in Andhra Pradesh. That is why I
demand compulsory use of Arabic nume-
rals for registration numbers by all motor
vehicles. Any violation of this provision
should be severely dcalt with. Now the
rule is violated with impunity. It should
not be allowed hereafter. If this is not
done there will be chaos on the roads of
the country.

Sir, the families of victims of road ac-
cidents are illiterate and thcy are poor
people. They do not know how to fill up
the claims, etc. I suggest that a free legal
aid cell should be sct up in each District.
There should be free legal aid cell in the
RTO’s office to help these helpless people.

I would like to draw the attention of the
hon, Minister to what ig stated in the State
ment of Objects and Reasons of this Bill.

“The Law Commission of India in its
Fifty-first Report on Compensation for
Injuries caused by Automobiles in Hit-
and-Run cases, The Law Commission has
also made a number of suggestions in its
Eighty-fifth Report on Claims for Com-
pensation under Chapter VIII of the Act.
‘The examination of these suggestions
would take some time.

Sir, these Reports were submitted in 1972
and I wounder how much more time the
Government would take to complete the
Examination of these recommendations. Are
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Sir, as this legislative effort
formulated with the noble and laudable ob-

jective of helping the families of helpless
victims of road accidents, on belhalf D.M.
K. I extend my whole hearted support to
this Bill. The hon. Minister of Transport,
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“The Law Commission of India in its
Fifty-first Report on Compensation for
Injuries caused by Automobiles in Hit-
and-Run cases, has made certain sugges-
tions with respect to hit-and-run cases.
The Law Commission has also made a
number of suggestions in the Eighty-
fifth Report of Claims for Compensa-
tion under Chapter VII1 of the Act. The
examination of these suggestions would
take more time. The more important of
these suggestion, which require to be im-
plemented urgently have been justice.”
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Section 110 reads:

“Thc State Government may, by noti-
fication in the official gazette, constitute
one or more Motor Accidents Claims
Tribunals (hereinafter referred to as
Claims Tribunals)for such area as may
be specified in the notification for the
purpose of adjudicating upon claims
for compensation...”
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“The State Government may, by noti-

fication in the Official Gazette, constitute

one or more Motor Accident Claims
Tribunats. .. .”
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SHRI CHINTAMANI JENA (Balasore):
Mr. Chairman, Sir, I rise to support the
Bill which is useful and has been brought
timely, but while supporting the Bill, I
will bring out some defects that lie in
this Bill, which may be rectified by way
of proper amendments by the Government.
Before enforcement of this Bill into action,
we should have looked to the condition of
the society of the people with whom this
Bill will deal. Mainly the drivers who
have no proper training to drive motor ve-
hicles are responsible for most of the acci-
dents. Is there any proper training for
the drivers in our country? Mr. Chair-
man, Sir, you must be knowing in the
U.S.S.R. drivers arc given two years' train-
ing and six months’ practical training. Then
only the driving licence is issued.  Other-
wise he will not get it, And whenever a
driver causes an accident, immediately his
licence is impounded and he will not be
authorised to drive any vehicle. Only
after trial in the court of law and if he is
acquitted, then only the driving licence is
restored to him and he is again given a
refresher course of practical training for
six months. Only after undergoing the
refresher training he fets his licence back.
But what is happening in our country?
Here everybody is a driver. A man who
was a condutor or cleaner till yesterday
and who has not learnt anything of driv-
ing obtains a licence in a week and starts
driving a vehicle.  So it is natural that
we are having so many accidents.

Then road safety regulations are not pro-
perly observed by the people. People are
not educat:d on the aspects of road safety
and traffic rules. So T would request the
hon. Minister to kindly look ioto this and
see that proper training is giving to the
drivers before issuing a licence.

You know, Sir, the total passenger tra-
ffic in our country whcih is carried by road
transport constitutes about 60 per cent of
the total passenger traffic.  Similarly, in
goods traffic also about 32 per cent of the
goods traffic is being carried by the road
transport.  But, unfortunately, we are not
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.giving proper education in road transport,
its safety and its smooth functioning. The
National Transport Committee in their re-
port—I am quoting only one or two sen-
tences:

“After enumerating statistics regarding
the growth of motor vehicles and their
number and density on the roads from
1950-51 to 1977-1978, the Committee
has noted that the share of the road
transport in the total traffic, both for
passenger and goods movement has gone
up tremendously during 1950-1951 to
1977-1978, namely from 26 per cent to
59 per cent in passenger traffic and 11
per cent to 32 per cent in freight traffic."”

In spite of that we have not given pro-
per attention towards road transport. Be-
fore implementing this Act we should also
look into this aspect of the problem.

Then, Sir, the Road Safety Commission
in their report has suggested some recom-
mendations which we have not implemen-
ted yet. I am telling about 1979. The
All India Road Safety Congress at its
seventh session held in Trivandrum on
February 16, 1979 favoured the creation
of traffic engineering cells in all the States.
Similarly they have also recommended to
the authorities to consider introducing the
‘traffic warden system’. Other recom-
mendations by the Congress are better
street lighting, better care in the construc-
tion of intersections, streamlining the
system of driving licence and traffic educa-
tion for the general public.

While implementing this act into prac-
tice we should also look into this aspect.
I want to make one or two more points.
Our hon. Minister for Shipping and Trans-
port. Shri Veerendra Patil in the Transport
Development Council meeting held on
25th September, 1981 had emphasised that
most of the States have not paid adequate
attention to the maintenance of roads. If
this deficiency is removed, it will not only
contribute to fuel economy but also result
in the puctuality of buses and avoidance
of such break-downs of buses and reduc-
tion in the use of spare parts,

When we are thinking of the accidents,
we should also look into the deteriorated
conditions of the roads in our country,
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That is also another factor which is caus-
ing accidents to the motor vehicles. Un-
less proper_practical training is given to
the drivers, realisation of compensation
fram the owner of the vehicles will not be
proper in my view. I think the compen-
sation should be met by the Life Insurance
Companies for which such a scheme should
be introduced. But, what is happening
to-day is that there are nearly one and a
half lakhs of accidents every year causing
20,000 human death. When we are deal-
ing with such an important matter, we
should also see how the compensation will
be paid in a better way so that the poor
people who have met with accidents are
given compensation immediately without
any procedural delay.

What is happening in the capital city of
Delhi is this. Of course, some other
friends have already stated about it. I
am quoting here a news item published in
the Statesman dated 1st November, 1981.

“The present fleet of 2,754 buses was
totally inadequate; a minimum of 2,000
more buses would be able to meet the
current demand. By the end of the
6th Plan, it" was proposed to get 2,134
new buses but, by then, about 1.800 of
the present fleet would have to be scrap-
ped. Hence. the real increase would be
marginal”. - Cgt

Sir, when we are posing this problem,
we should also look to the increasing vehi-
cles as also to road safety.

Unless road safety is given due attention,
accidents cannot be avoided and the

national economy may be disturbed, if we
do not look to this side of the problem,

With these words, T whole heartedly sup-
port this Bill.

MR. CHAIRMAN: Shri Ram Lal Rahi.

Tt waT feg (Peciome)
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MR. CHAIRMAN: I understand some
statement will pe made,
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SHRI G. M. BANATWALLA (Ponnani):
Mr. Deputy-Speaker, Sir, I rise to support
the Bill. It is a welcome measure and in
the right direction for which the Govern-
ment deserves every credit. Indeed, it
is a social security measure in response to
the principle of social justice as it is en-
shrined in Article 41 of the Constitution.
Article 41 says:

“The State shall, within the limits of
its economic capacity and development,
make effective provision for securing the
right to work, to education and to pub-
lic assistance in case of unemployment,
old age, sickness and disablement. and
in other cases of undeserved want.”
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We, therefore, see that the State is now
coming forward to assist the victims who
may not have been in a position to get any
compensation otherwise. The Bill, when
enacted will to a certain extent, revolu-
tionise the present law with respect to
compensation to the victims of accident.
Therefore, we say a progressive view of
social security has been taken, Indeed,
th: principle of liability to govern every
claim for compensation is an outdated prin-
ciple. It is now agreed that the Motor
Vehicle Act is not there to punish the vic-
tims, to penalise the victims; it is there in
order to compensate the victim. That is
the constructive approach now being taken
and for which the Government deserves
cvery credit. Indeed, the Law Commis-
sion has pointed out in its Report: ‘He who
creates the risk must bear the consequen-
ces." Therefore, in these respects, T must
say that every section of this House must
and does welcome the measure.

Though the measure is most welcome, I
most humbly beg to submit that it lacks
the courage nceded for a response to
Article 41 of the Constitution, which I
have just quoted. It does not have that
boldness, which is expected of a legisla-
tion to provide for a social security. I
submit that the measure is rather half-
hearted and has certain shortcomings. I
have only to point out this in order that
if not today, whenever wisdom dawns
upon the Government.. . .

AN HON. MEMBER: Is there no wis-
dom now?

SHRI G.M. BANATWALLA: a better
Bill will also come before us.

In the first place, T must say that the
Law Commission in its 51st Report as
also in its 85th Report. suggested that the
principle of fault-liabifity should be done
away with in all cases of compensation
that can be envisaged under Section 110
sub-section (i) of the Motor Vehicle Act,
That means in every case of complaint,
which is preferred under Section 110, the
claimeny has not to prove that the driver
or anybody was at fault. But here in this
particular Bill this is not the matter. Sir,
T submit that in the present Bill ‘no
fault-liability’ principle is restricted to only
certain cases. I feel there is a wide-
spread misunderstanding on this in this
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House. Members believe that in every hit
and run case compensation will be given.
It is believed that in every case the vic-
tim will not be required to prove that
the driver or the owner of the vehicle or
anybody is at fault. That is not my un-
derstanding of the Bill. 1 must empha-
tically say that the Bill provides that it
is only in the case of death of the victim,
and in the case of permanent disablement
of the victim, that it will not be neces-
sary to show that the driver was at fault.
Supposing a bodily injury like a fracture
has taken placc. Then the victim is not
covered under this particular amending
Bill. Therefore, that is a very serious
shortcoming. The 51st Law Report sug-
gested a particular wording. T will not
quote that wording becausel don’t want
to take much time of the House, Accord-
ing to that wording, the principle of no-
fault-liability will be there in the case of
the death of the victim, and even in the
case of a bodily injury, as it is men-
tioned in Section 110. But here, a very
clever amendment has been brought. You
have now introduced a new concept of
permanent disability, here in the law. And
it is only in the case of a permanent
disability and the unfortunate death of the
victim that he will not be required to
prove that the driver was at fault. In the
case of a bodily injury, he will again
have to fall back on Section 110; and
accordingly, he will have to prove the
fault of the driver.

Similarly, in the hit-and-run case, it is
mentioned that the compensation will be
paid from out of the Solatium Fund only
in the case of thc death of the victim, or
in the case of permanent disablement. I
would, therefore, suggest that in accord-
ance with the spirit of the recommenda-
tion in the S51st Report, as also the 85th
Report—I have all the extracts here—in
both the cases of permanent disability and
bodily injury, compensation should be paid
even in the case of the hit-and-run case;
and the principle of no-fault-liability
should apply there also.

Another point T must make, with res-
pect to the meagreness of the compensa-
tion, and Rs. 7,500 otherwise are ment-
death, and Rs 7,500|- otherwise are men-
tioned. In the Concord Insurance Co. vs.
Nirmala Devi, 1979 3SR 694, Justice
Krishna Iyer observed:
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“The jurisprudence of compensation
for motor accidents must develop in
the direction of no fault liability and
the determination of the quantum must
be liberal, not niggardly, since the law
values life and limb in a free country
.in generous scales.”

These are the generous scales. In the
case of a hit-and-run, Rs, 5.000 for
death and a niggardly amount in the case
of a permanent disablement are there.
Therefore, I suggest that a proper atti-
tude should be taken.

The third point: there is an important
departure from the recommendations of
the L.aw Commission. In the Law Com-
mission. 85th Report of May 1980, it
was recommended that the quantum pay-
able on such a claim shall not cxceed the
following, viz.:

(a) in the case of bodily injury, Rs.
1 lakh for each person who claims com-
pensation;

(b) in case of death, Rs. 1 lakh for
each person for whose benefit the claim
is made.

Here, we have fixed it in a ‘take it and
go away’ manncr. That is, of course, an-
other main departure from the recom-
mendations that have been mage.

Similar recommendations have also been
made by the Supreme Court in various
cases. Nevertheless, one can say that some-
where or the other, a start has to  be
made. As has been pointed out, it is
rather a first knock at the gates of jus-
‘tice. All the recommendations of the Law
Commission have not been incorporated.
He says that because of the coming Asian
Games, some important recommendations
have been taken up—thanks to the Asian
Games. Let us hope that by the next
Olympic Games at least, a comprehensive
Bill to incorporate all the recommenda-
‘tions of the Law Commission will be bro-
ught in.

Finally, the principle of compensation
by the State should not be restricted in
the case of disablement or economic dis-
tress caused as a result of motor vehicle
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accidents, We must compensate all cases
of injury; even in the case of violence
wherever violance takes place. The Gov-
ernment must come forward, must take
up thc responsibility and must provide im
order to remedy the economic distress that
arises as a result of those violences.

1 hope the suggestions that 1 have made
will receive due consideration at the hands
of the Government. I know that the hon.
Minister is rather helpless; he will insist
on the Bill to be passed as it is; even
as it is, it is a good measvre; it is
however a half-hearted measure; and we
look forward to a comprehensive legisla-
tion, as early as possible in accordance
with the recommendations that have bren
made in the S1st Report and also in the
85th Report of the Law Commission.
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SHRI MOOL CHAND DAGA: Clause
6 says ‘The figures aforesaid shall be

shown in Arabic numerals.” What do you
mean by that?
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PROF. N. G. RANGA (Guntur): We
do not use the regional language figures.

%%%&

a3

SHRI MOOL CHAND DAGA: Clause
6 says, —

‘In section 24 of the principal Act, in
sub-section (3), in the proviso, for the
words “the letters and figures aforesaid-
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shall be shown”, the words “the figures
aforesaid shall be shown in Arabic num-
erals and the letters and figures afore-
said shall be shown” shall be substituted.

MR. DEPUTY-SPEAKER: Mr. Daga,
have you given any amendment?

SHRI MOOL CHAND DAGA: No.
MR. DEPUTY-SPEAKER: Then let

him reply. He is replying to general dis-
cussion.
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You will get Compensation from the Tri-
vbunal later.
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PROF. N. G. RANGA: 1 could not
follow the last point. He is talking some-
thing about social insurance. Let him
explain in English.

SHR] SITA RAM KESARI: 1 have
told the House that T have touched almost
all the suggestions of the hon. Members
regarding compensation and ex-gratia. I
have given an assurane to the House that
when this Bill is passed by both the Houses
and becomes an Act, I shall make all my
efforts to get it implemented and it will
be given a practical shape. T again assure
the House on that,

PROF. N. G. RANGA: What about
social insurance?
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SHRI SITA RAM KESARI: So far
as the constitution of Solatium Fund is
concerned, the State Governments will
contribute 15 per cent, the Central Gov-
ernment will contribute 15 per cent and
the General Insurance Company will con-
tribute 70 per cent. This is how this Fund
will be created. Any person who will be
killed by hit and run by any truck or
motor vehicle will be given immediate ex-
gratia relief out of this Fund,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill further to amend the
Motor Vehicles Act, 1939, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House
will now take up clause by clause con-
sideration  of the Bill. Clause 2 to 4—
there are no amendments. The question
is:

“That clauses 2 to 4 stand part;of
the Bill.”

The motion was adopted.
Clauses 2 to 4 were added to Ih.e Bill.
MR. DEPUTY-SPEAKFR: The ques-
tion is; o
“That clauses S to 9 stand part of
the Bill.”
The motion was adopted.
Clauses 5 10 9 were added to the Bill.
Clause 10 was added to the Bill.

Clause 11.—Insertion of new chapter—
Vii-A

SHRI G. M. BANATWALLA: I beg
1o move:

Page 4, line 8,—

after  “disablement” insert ‘‘or
bodily injury” (27)
Page 4, lineg 12 and 13—

after “disablement” insert ‘“or
bodily injury” (28)
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Page 4,—
after line 19, insert—

“(2A) The amount of compen-
sation which shall be payable under
sub-section (1) in respect of bodily
injury to any person shall be guch
as may be prescribed by rules.”
(29)

Page 4, lines 22,—

after “disablement”  insert *‘or
bodily injury” (30)

Page 4, line 27,—

after “disablement”  insert “or
bodily injury” (31)

Page 4, line 29,—

after “disablement” insert ‘“or
bodily injury” (32)

Page 4, line 31,—

add at the end—
“or bodily injury” (33)

Page 4, line 33,—

after  “disablement” insert “or
bodily injury” (34)

Page 4, line 39,—

after  “disablement”  inserr “or
bodily injury” (35)

Page 4, line 41,—
after  “disablement”™ insert “or
bodily injury” (36)
Page 5, line 2,—

after  “disablement” inserr ‘“or
bodily injury” (37)

Page S, lineg 28 and 29,—

after “disablement™ insert “‘or bodily
injury” (38)
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MR, DEPUTY-SPEAKER: 1 will now
put to the vote amendment Nos. 27 to
38 to clause 11, moved by Shri Banatwalla,

Amendment Nos. 27 to 38 were put and
negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clauses 11 and 12 stand part
of the Bill.”

The motion was adopted.

Clauses 11 and 12 were added to the Bill.
Clause 13 was added to the Bill.

Clause 14.—Insertion of new sections
109-4, 109B and 109C.

SHRI G. M. BANATWALLA: 1 beg
to move:

Page 6. line 42,—
far “five” substitute “fifieen” (39)

Page 6, lines 44 and 45,—

for “one thousand rupees” sub-
stitute “seven thousand five hundred
rupees” (40)

Page 7, lines 3 to 5,—

for “such claim may be kept pend-
ing for payment till such time as the

sum necessary for meeting it becomes
available in the Fund”

substitute—

“such claim shall be paid out of
the Consolidated Fund of India
which shall be reimbursed of the
sum paid as and when it becomes
available in the Solatium Fund.”
@41

MR. DEPUTY-SPEAKER: 1 shall
now put to the vote amendments Nos. 39
to 41 to clause 14, moved by Shri
. Banatwalla.

Amendment Nos. 39 to 41 were put and
negatived.

MR. [YEPUTY-SPEAKER: The ques-
tion is:
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“That clauses 14 to 19 stand part of
the Bill.”

The motion was adopted.
Clauses 14 to 19 were added to the Bill..

Clause 20 was added to the Bt
Clause 21 was added to the Bill. .
Clause 22 was added to the Bill.
Clause 23 was added to the Bill.
Clause 24 was added to the Bill.

Clauses 25 to 27 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

Nt #ar T ®]W : F§ gWE S Iav
[T -
P Pavd @ qifca Peam 9y
Motion

MR. DEPUTY-SPEAKER:
moved:

“That the Bil] be passed.”

PROF. N. G. RANGA: Sir, more
people are being killed on the roads than
on the railways. Only the House becomes
aware of those people who are being killed
on the railways because of publicity,
whereag in regard to the fate of those
thousands of people who ar. being killed
every year on the roads, the press is not
able to take sufficient notice, mor is the
Parliament also able to pay anmy attention
at all,

I am very glad my hon. friend, Mr.
Kesari, has paid his compliments to one
of the Members from the Opposition for
having drawn attention to thig and there-
fore, we are thankful to him. We are
also thankful to Mr. Kesari because a com-
plaint has been made by several Members
here from both sides that for the last ten
years after tne recommendations have been
made, the Administration has been asleep
and hag not been doing anything at all.
Now it stands to his credit that as soon as
his attention was drawn to thig particular
miserable fact of suffering of our people,
Mr. Kesari was able to call a Conference of
his own Consultative Committee and also
the State Ministers and then to drive his
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own Ministry to put it into some kind
of a shape and brought forward this Bill
Therefore. T congratulate him on behalf
of myself and on behalf of the House,

MR. DEPUTY-SPEAKER: Mr, Mini-
ster, you can thank Prof Ranga for having
paid you compliments .

SHRI SITA RAM KESRI: I am
thankful to him.

MR. DEPUTY-SPEAKER:

The ques-
tion is:

“That the Bill be pussed.”

The motion was adopted,

16.40 hrs. -

PAYMENT OF WAGES (AMEND-
MENT) BILL

MR, DEPUTY-SPEAKER: Now we
will take up the next item—Payment of
Wages (Amendement) Bill, Time allotted
is 2 hours.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR  (SHRI
BHAGWAT JHA AZAD): Sir, I beg to
move:

“That the Bill further to amend the
Payment of Wages Act, 1936, as passed
by Rajya Sabha be taken into com
sideration.”

Sir, the Payment of Wages Act regulates
the payment of wages to certain classes of
persons employed in industry. It also
ensures that wages payale to the employees
covered by the Act are disbursed by the
employers within the prescribed time limit,
and no deductions are made which are
not authorised by law., The working of
the Act has revealed a number of short-
comings. Government also  received
suggestions for amending the Act to im-
prove itg working and to make it more
effective and beneficial. Tt was also
suggested to Government that the benefits
of the Act should be extended to a larger
number of employees by enlarging the
scope of industrial establishments as well
ag by enhancing the existing wage limit
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for coverage from Rs. 1,000 per month
to Rs. 1,600 per month, Government
have considered the various suggestions
and decided to amend the Act.

The amending Bill now before the
House seeks to achieve these objectives.
It widens the definition of ‘industrial
establishment’ to cover other establish-
ments. It also empowerg the State Gov-
ernment to extend the provisions of the
Act to other establishments, brought
within the definition, except that in case
of an establishment owned by the Central
Government its prior concurrence would
be taken, The Bill also extends the bene-
fit of the Act to employees whose wages
are less than Rs, 1,600 per month as
against the existing limit of Rs. 1,000 per
month.

Section 7 of the Act which deals with
authorised deductions to be made from
the wages of employed persons, is being
amended so as to provide for deductions
from wages, with the written authorisation
of the employed person, for the payment
of contribution to any fund constituted
by the employer or by a trade union re-
gistered under the Trade Unions Act, 1926,
for the welfare of the employed persons
or the members of their families, or both,
as approved by the State Government or an
officer specified by it in this behalf. The
amending Bill also provides for deductions,
with the written authorisation of the
employed person, for payment of fees
payable by him for the membership of any
trade union registered under the Trade
Unions Act.

Tt is intended to enhance the quantum
of fines and period of imprisonment pro-
vided under the Act with a view to making
them more deterrent. It is also proposed
to provide for awarding a minimum
punishment for certain offences under the
Act. It is hoped that these amendments
will have a salutary effect on the enforce-
ment of the Payment of Wages Act.

It ig also proposed to add a new
Scction in the Act which may enable dis-
posal of amounts payable to an employed
person if such amount could not be paid
on account of his death before payment
or on account of his whereabouts not
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being known. Waixh the introduction of
this new Section in the Act, the employers’
liability would be discharged by depositing
the amount with the prescribed authority
which ¢haall dzal  with the amounts so
deposited.  Certain other minor .amend-
ments have also bcen proposed in the
Act. These would help in securing better
enforcement of the Act.

With these words, I request this House
to pass this Bill which extends the cover-
age of the Act to larger numbers of per-
sons, secures better enforcement of the
Act and therefore, coatains provisions
which are beneficial to the working class.

Sir, 1 move.

MR. DEPUTY
moved:

SPEAKFR: Motion

“That the Bill further to amend the
Payment of Wages Act, 1936, as pasied
by Rajya Sabha, be taken into considera-
tion.”

SHRI M. M. LAWRENCE (Idukkl)?
Mr. Deputy-Speaker Sir, this is just another
tabour black Bill moved by the Govern-
ment of India. ..

AN HON. MEMBER: All back Bills:
no white Bill!

SHRI M. M. [AWRENCE: Only
yesterday, they passed the Industrial Rela-
tions Bill. They are trying to pass the
Bills to safeguard the interests of the
employers, not to safeguard the imterests
of the working class. They are bringing
such Billg despite the opposition of the
most of the trade unions of India.

The former Labour Minister had given
an assurance to the Central Trade Unions
that before bringing Bills of importance
concerning labour the Government would
consult the trade unions in the Indian
Labour Conference. The assurance has
been violated by the Government of India.
The Indian Labour Conference was post-
poned thrice by the Government of India
without assigning any reason. Now, the
Government s bringing these labour black
Bills, one by one, in a hurry—

It Is stated in the amendment, on Page
2 Clause 7:
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“In section 7 of the principal Aot in
sub-section (2), after clause (k), the
following clauses shall be insertad,
namely:—

(kk) deductiony made, with the
written authorisation of the employed
person, for the payment of his con-
tribution to any fund constituted by
the employer or a trade union regis-
tered under the Trade Union Act,
1926 for the welfare of the employed
persone or the members of thesir
families. of both, and approved by
the Staie Government or any officer
specified by it in this behalf, during
the continuance of such approval.”

It ig stated, “any fund constituted by the
employer”. From this wording itsclf, the
whole character of the Government is
being exposed. . . .

SHRI BHAGWAT JHA AZAD: Why
not read the next “or a trade union"”

SHRI M. M. LAWRENCE: That also
1 have gone through.

SHRI BHAGWAT JHA A/ZAD:

Therefore, you say both,

SHRI M. M. LAWRENCE: Keeping
that also in my mind, I am making my
observations about this,

SHRI BHAGWAT JHA ALAD:
You say both and then make your observa-
tions,

SHRI M. M, LAWRENCE: Here, the
supremacy of the employers as a master of
the employees has been reiterated by the
Government. Is there any doubt that
this s a Government of the exploiters
against the toilers? The employer decided
to constilute a fund for the welfare of the
workers tuking a portion of the hard-
earned wagey of the worker. This is not
‘Payment of Wages’. This is ‘Non-pay-
ment of Wages.' It is better to call this
Amendment Bill ‘Non-Payment of Wages
Bill’

This Government is always talking
about the pzrtmership of the weorkers in
industries. Thig iy the type of partnership
of the employees in the management that
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they are going to give for our working
class in our country.

By spending money from their wages,
the working class themselves can look
after their welfare.

They do not need any help from their
employers for that,

Actually this Clause was inserted in this
Amendment to impound a portion of the
wages on the plea of labour welfare.

It is nothingelse than the notorious
Conpulsory Dzposit Scheme introduced by
the former Congress-1,

(Interruptions)

Thz only difference ig this. The Welfare
Fund can be utilised by the employer
now. Formerly, it wag utilised by the
Government.

Likewise. take Sub-Section (kkk) in the
same Clause. 1 quote:

*“{kkhk) deductions made. with the
written authorisation of the employed
person. for payment of the fees payable
by him for the membership of any
trade union registered under the Trade
Unions Act, 1926."

This is what ig called check-off system.
It was only ISTUC which demanded
check-off system providing right to the
employer to deduct fees for union’s mem-
bership from the wages of a worker and
pay it to the union. This system works
through bringing pressure on the workers
to sign check-off Forms in favour of com-
pany union. The officials and Supervisors
are freely used, to get such Forms signed
by the workers. Those who refuse are
given charge-sheets on flimsy grounds to
intimidate the workers.

The real aim ig that the Government
wants to boost the dwindling influence of
the INTUC through such retrograde
systems. All the Central Trade Unions
except INTUC have opposed this and
they have demanded a secret ballot to
determine the strength of the union. If
it had been accepted, the issues involved
in the Bombay Textile strike case would
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have been solved monthg back with the
real representatives of the workers. Bul
thy, Maharashtra Government, through
their notorious anti-labour Bombay Indus-
trial! Relations Act, made Rashtriya Mill
Mazdoor Sangh the gsole representative of
the textile workers through a so-called
verification.  Now the Bombay Textile
workerg by their seven month old valiamt
s'ruggle have proved that they never re-
cognised the Rashtriya Mill Mazdoor
Sangh. The Rashtriya Mill Mazdoor
Sangh fattened on the ‘“check-off system™
to safeguard the interests of the mill
owners. Even before, passing this black
Jubour Bill, the Rashtriya Mill Mazdoor
Sangh was collecting illegally fees for
membership through management,

If they have an iota of shame, let them
pay back the ill-gotten money to the
workers immediately.

‘I'ne check-off system has other dis
sadvantages also for the democratic func-
tioning of trade unions. It gives up the
voluntary character of a trade union.
After signing of the form, the membership
bccomes compulsory for the worker. Mt
is imposible for a worker to withdraw the
check-off form because the employers just
do not accept the withdrawal letters.

Collection of subscription directly from
the workers enables a umion to keep
regular contact with its members. But
this Government does not want any uniom
to keep regular contact with its members.
The contact is made now through the
management by the check-off system. Ex-
perience has proved that the check-off sys-
tem only helps to impose company unions
on the mass of workers, When illiteracy
among thy workers is very large as is the
case in our country, this system has far-
reachinz and Jangerous consequences.

The increase in penalty is just not going
to solve the problems. The experience of
the working of the Act shows that the °
employers violating it are allowed to g0
scot free. The Government has admitted
on many occasiong that is machinery to
check the violation of the Act is inadequate.
We do not have statisticy before us 1o
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show that Government have taken any
action against the employers for violating
the Payment of Wages Act. The penalty
is just gymbolic. Even after this Amend-
ment, it will be cheaper for them to violate
the Act and pay penalty than to imple-
ment it because out of 100 cases, only one
ig caught. In 1936 the maximum penalty
wag Rs. 500, and now it has been in-
creased to Rs. 1000/-, Whereas during
this period the prices have gone up by 18
times, the penalty has been only doubled.
As per the increase in prices, the penalty
should have becn at least Rs. 9,000/-. If
at all the Governmeng is serious about
stopping the violation, they should brinz
forward a measure with a provision for
compulsory imprisonment for the emplo-
yers who violate this Act.

The ceiling of Rs, 1600]- will still ex-
clude a large section of the workers from
the purview of this Act. Bringing of the
salary limit in labour lawg by the Govern-
ment is only to help the employers.

Non-payment of wages in construction
industry and by contractors is a regular
feature in our country. Even some orga-
nized industries are violating the provi-
siong of this Act. May I cite one examplc?
There is one textile mill, G.T.M. Mill, in
Sirsa in Haryana. About 1400 workers
are working there. The Haryana Govarn-
ment had enacted the Minimum Wages
Act for the workers some years back.
‘But these workcrg were denied the
tminimum wages all these years, even
though there was an enactment by the
‘Haryana Government, Only recently
they were able to form even an Union.
Some three years back, they tried to form
a Union, but they were prevented by
anti-social elementg arranged by the
employer with the support of the police, in
connivance with the State Government.
They were attacked by goondas, They
even used guns against the workers,
they fired at them. Their family members
were driven away from the colonies where

+ they were living. Watere and lights were
) cut off for them just as the Israelis are
‘now, doing against the Palestinians in
Lebanon. Withstanding all these onsl-
aughts; the workers formed a Union, and
only recently thy Union has been given
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registration though for the last three years
they were trying to have it.

The Government have failed to protect
the interests of the workers. In the name
of protecting the interests of workers, the
Goernment is bringing Bills to protect the
interests of the employers and to foster
their own child, the INTUC, The non-
payment of wages in another way these
employers are doing. For example, in
Kerala in the cashew industry a month
ago a conference was convened in Delhi
by the Government of India to end the
stalemate in the cashaw industry, In the
hands of the State Government there was
a good quantity of cashew through pro-
curement, but these private employers are
reluctant to lift the stock. After the con-
ference it was decided to lift the cashew
stock and open the factories but so far the
cmployers have not opened the factories.
Had they opened the factories and started
the work, during this Onam scason, the
cmployers would have been constrained to
give bonus to the workers as well as wages.
About a lakh of workers ang their families
arc under starvation now. On September
first the biggest nationa| festival of Kerala
Omam begins. During Onam festival these
one lakh families of cashew workers are
going to continue their starvation. What-
ever neactment we may have these
employers can overcome them very easily
and cheat the workers and no government
is there to take action against them.

Even in the public sector undertakings
many contractors run away without pay-
ing the wages to the workers but the prin-
cipal employer does not take any responsi-
bility for it.

So I vehemently request the Govern-
ment and appeal to the Government to
withdraw this Bill because this i against
the consensus of the Indian Labour Con-
ference and I appeal to the hon, Minister
to discuss these issues in the ensuing
meeting of the Indian Labour Conference
and bring forward a comprehensive Bill
in the interests of the working class of
our country.

St FgT AW (TWER) ;s
IUTTY WRAT, T/ wgeToe  Pow W,
X

I U TAT B AR UG AT g, W
gfas ey A g o
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The Labour Ministers’ Conference
which met in New Dczlhi on the 10Lh
and 20th July, 1980 had recommended
that the payment of Gratuity Act. 1972,
be amended to clarify that Gratuity is
payable at the rate of 15 days’ Wages
for cvery yecar of service. This, and
other proposals for amendment of the
Act, ar~ heing procossed; and ibowill be
my endeavour to bring forward neces-
sary Amending Legislation as early as
possible.

] ;r-t!.ﬂ

T AFFIT 2T, SSAT ST S FTETEw
2 1990 3 I @ I T% IF I FE
FRl 7B g, sig SfaenET aEv
ST T )

@ T = e R 1980 B
T §° qifewd # 7 &7 o

“We will come with a National Wage
Po'icy very soon.”

dfaw oo a@ 20T aw qfsdt ®

g W wig w1 Q¥ Py, s
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off g%m ¥ kT T A off ¥ W e ;B Ay gt
gy a1 T PEEr @ 1 IR Pem SEAN IMFE@E ' I PEx
FIF IR ITAE 0 faT ® R s eiw g fiteom e o
A 2 TG TR TR Te- e &7 g0 g g, W AT @
Bl g Iv & &t FEw o e g, W€
€ (wmm) ... oE A g g
T &t ® wr W W g st ¥W W I A 0y wm
FETE IW R WgAT g
“persons employed in an industrail or
other establishment specified in sub-
“Industrial establishment means any ;lj;::: ;:) to (8) of clause (ii) of

framway service Oor molor transpurt ser-
vice engaged in carrying passengers or
goods or both by road or by hire or by
reward, air tramsport service other than
such service belonging to exclusively
employed in the military, naval or Air
Force of the Union or Civil Aviation
Department of the Government; dock.
whart, jetty, inland vessel, mechanically
propelled, mining, quarrying. oilfield.
plantation, workshop or other establish-
ments in which articles are produced.
adapted and manufactured with a view
there to use i transport. Then estab-
lishment in which any work relating to
construction, development or mainte-
nance of buildings, roads, bridges, canals
or relating to opcration connected with
navigation, irrigaticn, dJdcvclopment or
maintenance of buildinzs. ‘roads, bridges
or distribution of electriciiy or any form
of power that is being carried out.™

Now all these industries have been covered

strwt & fou o @@ qwa o1
FH T FT TP FI TRIE g P

“That in relation to any eStablish-
ment owned by the Central Government,
no such notification shall be issued except

with th: concurrence of that Govern-

ment.” o
SR =R, g g Twl an
fam ST g & & TaREe &l
TG & a1 9WET \ TN &Y
e A kg AT wE B
W AT e ()

Ibey have covered all the scctioms.

“Deductions made, with the written
authorisation of the employed person,
for paymen of the fees payable by him
for the membership of any trade umion
registered under the Trade Union Act,
1926;"

s, 7.

P @M, IJHaTwRT FE
P
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under (kk) of clause 7:

“deductions made, with the written
authorisation of the employed persoa.
for the payment of his contribution to
any fund constituted by the employer or
a trade union registered under the Trade
Union Act, 1926 for the welfare of the
employed persons or the members of
their families, or both, and approved by
the State Government or any officer
specified by it in this behalf, during the
continuance of such approval;”
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Clause 11(c).

“which shall not be less than two

hundred rupees but which may extend
to one thousand rupees”

qHA ot @ & Ty gm e
EIML q% T 0 &HAT E | &m
faar g ¢

Clause 11 (c).

‘for the words “which may extend to
five hundred rupees”, the words “which
shall not be less than two hundred
rupees but which may extend to one
thousand rupees”

T W Ng dwHT  ghA A
T gurT YIS TAr o &
T FEE® Y g
dq1  aThgg T IT
9T 6T TG THT HIaAT

TR o5 = AT 1

T o NE=
aiﬂ
11714

~71%
i

Clause 11 (e).

“which may extend to three months,
or with fine which may extend to one
thousand rupees”

TH wgiH ®T §9T @ HEEE g |

That will be a mandatory provision.
Please see Clause 11( ) again:

“which shall not be less than one
month but which may extend to six
mo:aths and with fine which shall not
be less than five hundred rupees hut
which may extend to three thousand
rupees” shall be substituted.
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THE T AT T THATE |

“be paid to the person nominated by
him in this behalf in accordance with
the rules made under this Act; or
(b) where no such nomination has been
made or where for any reasons such
amounts canno: be paid to the person so
nominated, be deposited with the pres-
cribed authority....”

7g gt f& dar wifas & o Im @
g @Y I, g TEr w9E O & 9
grT afge | r ag T F T T TE
0% ryerEs IYTEt & aF Iu @
e F ag ST g Po ag der i

“(b) where no such aominuion has
been made or where for any reasons
such amounts canuot be paid t» the per-
son so nominated, be deposite] with the
prescribed authority who shail deal with
the amounts so deposited in such man-
ner as may be prescribed.”
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SHRI N. SELVARAJU (Tiruchirapalii):
Sir, on behalf of the DMK Party, 1 wish {0

say a few words on the Payment of Wages
Amendment Bill.

This session of the Lok Sabha can be
called a labour welfare session, because a
major Industrial Disputes Amendment
Bill has been brought forward by thes hon.
Labour Minister and passed by this House.
At the very outset T wish to say that while
formulating the national wage policy dur-
ing the tenure of office our Minister will
prove his latent talent and his inherest
concern for the welfare of workers. Even
though there is a lot of scope for im-
provement, this Bill has already goas a
few steps in that direction. The wage limit
covered by this legislation has been ralsed
to Rs. 1,600, as was done in the case of
thc Industrial Disputes Amendment Bill.
That has t0 be commended. -
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Though most of the trade unions are
pleading for a higher limit in the matter
of bonus, the Minister has stuck to the
figure of Rs. 1600. I hope ‘he wiil agree
to this demand before long.

There is an urgent need for bringing
the workers in the unorganised secior
onder the purview of this Bill. The agri-
cultural labour and handloom weavers are
left out of the scope of this Bill, though
they form a major portion of the wor-
kers in India. They must be brought wi.h-
in the scope of this Bill. If our present
Labour Minister cannot get this dong, no
one can do this.

This Bill empowers the State Govern-
ments to extend the provisions to a large
number of establishments. So, now there
will be no need for the States to seek the
concurrence of the Central (Government
in this matter.

The DMK trade Unions have more than
5 lakhs of workers in more than four
States. In the Coimbatore textile industry
the DMK unions command the majorily.
In most of the Central public sector under-
takings like BHEL, Tiruchi, Small Arms
Factory, Tiruchi, the Golden Rock Rail-
way Workshop, Tiruchi, the Avadi Facto-
ry, Madras, the DMK Union has the ma-
jority. In fact, the DMK union in those

GMGIPMR—1804 L9—16-11-82-—890.
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units has been recognised as the All In-
dia Union. So far as the other unions are
concerned, they are functioning only to
collect funds. A few examples are the
unions in Hindustan Photo Films, Cordite
Factory, Coonor, Kolar Gold Fields,
Simco Meter, Tiruchi. They simply collect
subscriptions. They do not try to solve the
problems faced by the workers in those
factories. In some cases, thcy also have
collusion with the managemcnts in those
units and thus work against the interests of
Jabour.

I would request the Labour Minister to
give recognition to the DMK Trade Umion
as the All India Trade union...(Interrp~
tion). Our union has a membershio of
more than S5 lakh workers.

He wis able to get tne unanimous ag-
reement of the employers to the national
minimum wage in the Employers’ Com-
mittee. This need-based” minimum wnke
has to be approved by the National Tri-
partite Committee in September.

With these words, T support the Bill.
18.90 hrs,

The Lok Sabha then adjourned till Ele-
ven of the Clock on Wednesday, the 11th
August, 1982/Sravana 20, 1904 (Saka).





